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LEGISLATIVE ASSEMBLY.
Thursday, 7th September, 1922,

The Assembly met in the Assembly Chamber at Eleven of the Clock.
Mr. President was in the Chair.

°
QUESTIONS AND ANSWERS.

RepuctioN oF MiINisTeriaL StarF (GOVERNMENT oF INDIA).

83. *Rai Bahadur 8. P. Bajpai: (a) Will the Government be
pleased to state if it is a fact that with a view to effect retrenchment
drastic measures are being proposed to reduce the ministerial staff in
the different departments of the Government of India ?

(b) What action do the Government propose to take to provide
for the clerks and assistants who will be thus thrown out of employment
especially those who have passed the examination of the Staff Selection
Board and served the Government with diligence during the Great
War ¢

The Honourable 8ir Malcolm Hailey : (a) Preliminary inquiries
into the possibility of retrenchment are in progress but, until these are
completed and until Lord Inchcape’s Gommittee have formulated their
proposals, Government cannot say how far it will be necessary to reduce
ministerial staff. '

(b) This question will be considered when concrete cases arise. In
this connection the Honourable Member’s attention is drawn to
Chapter XVIII, Section II of the Civil Service Regulations.

Ratio or Orrickrs 10 MINISTERIAL ESTABLISHMENTS (GOVERNMENT OF
INomna).

84." *Rai Bahadur 8. P. Bajpai: (a) Will the Government be
pleased to state the ratio of officers to the ministerial establishments in
the different departments of the Government of India ?

(3) Do the Government propose to maintain the present ratio of
officers to the ministerial staff in effecting retrenchment in the different
departments of the Government of India ?

The Honourable 8ir William Vincent : (a) A Statement is laid on
the Table. .

(b) There is 1o fixed ratio of officers to establishment. The entire
staff, including officers, is fixed with due regard to the work falling
(139 )

’ 1
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on the Department and it is impossible to say whether the ratio given
in the statement will he maintained or not.

r PEBMANENT AND TEMPORARY
EREMANENT ONLY. STATF,
Departmon’, h:," mam Muwmber N":;h" REMiREy,
minisferiel | Remio, of wminiderisl | Rario,
oMeers. | establish- officers. | establish-
ments. mants,

Home ... 4 b 1:14 6 77 1:13
Formgn and Political 8 96 1:12 8 122 1:13
Cammorce 4 50 1:13 b 71 1:14
Railway 1 “ 1:0 11 120 1:11
Finance ... 5 a9 1:14 7 70 1:11
Industries 7 a5 }:9 7 72 1: 10
Revenue and Agriculture 7 569 1:8 7 61 10
Publie Works . 5 54 1:11 b 64 1:13
Legislativo G 66 1 10 93 1:0
Rdueation and Health 4 30 1:10 | (No telmporary | staff).
Ann an 6 56 ] :9 . 7 l ] 1:16
Hllltrf Financo s 11 78 17 14 8 14

ExaMinarioNn sr tus Srarr Szuxcrion Boanp.

85. *Rai Bahadur B. P. Bajpal : Will the Government be pleased
to state if it is & fact that notwithstanding the decision of the Govern-
ment of India to dispense with the services of a pretty large number
of clerks the Staff Selection Board held an examination at which about
1,500 candidates appeared !

The Honourable Bir Willlam Vincent : As the ]Innnurable Member
has just been informed by the Honourable Sir Maleolm Hailey, the
Government of India have not made any decision such as he suggests.
I am informed that ahout 1,600 candidates appeared for the recent
Examination held by the Staff Selection Board but of these about 550
were persons already employed in the Government of India Secretariat
or in attached offices.

Caxpipates Passep Y Srarr Seikcrion Boawp.

86. *Rai Bahadur 8. P. Bajpai : Will the Government be pleased
to lay on the table a statement showing the names of candidates who
have passed the examination of the Staff Belection Board but have not
yet been suitably provided for !

The Honourhble Bir William Vinoent : The numbers of outsiders who
have passed the Staff Selection Board Examination and who have not
geltl been provided with permanent or tempnrary appointments are as

ollows :

Upper Division .. . . . . 84
Lower Division .. .. .. . . 32
Btenographers ‘e . .. o

Typists N il.

Of these men the followmg nurabers are for varimm reasons not now
available for appointment :

Upper Division .. . . . . 28
Lower Di\rluian o . ‘e . . 25
Btenographers® .. 2

There are aecordingly onIy 83 por‘sons who have pmed the examina-
tions whe are now available.for appointment, and 4 of the 7 of the lower
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division men included in the 68 have refused to mccept appointment
exeept in 8 permanont vacancy. Government cousider that no publie
purpose would be served by publishing the names of all these men. 1 add
for the llonourable Member's information that the numbers of outsiders
who have been found appointments by the Staff Sclection Board after
passing their examination are as follows :

Upper Division .. . . . .- 52
Lower Division .. .. . . .. 40
Btenograpliers .. ‘e . . .. 4
Typists . s

Iupeniarl BecreTariar SERvICE.
87. *Rai Bahadur B. P. Bajpai: Will the Government be pleased
to lay on the table a list of the Imperial Secretariat Service 1
The Homourable Bir William Vincent : The Imperial Secretarigt
Service has not yet been constituted. It is not therefore possible to give
the Ilonourable Member the list he desires. '

MEeuBERS oF THE INDIAN LyeisLatun® aND tax MiNistkriaL Siare or
Te¥ GovpaNMENT OF INDIA. _

88. *Rai Bahadur 8§ P. Bajpai: (a) Will the Government be
pleased to state if it is a fact that the ministerial staff of the Government
of India has been prohibited to approach the maembers of the Indian
Legislature with their grievances ! _ .

(b) If so, will the Government be pleased to lay on the table a sopy
of the orders ! i

‘The Honourable 8ir William Vingent : (a) and (b). It will be seen
from the eopy of the orders which I lay on the table that only those
communijcations to members of the Indian Legislature which invelve an

infringement of Government Servants’ Conduct Rule 17 are prohibited.

Office Memorandum No. F.-36.-Public, dated the 8th June 1928.
From—The Government of India, Home Department,

To—All Departments of the Government of India (including the Financial
Adviser, Military Finance) and the Offise of the Privato Socretury
. to tho Viceroy and Military Socretary to the Vieeroy.
Cases havo come to the notice of the Government of Imdia in which members of
the Becretariat establishments have approached Mombers of the Legislatures with a
view to having their individual grievances made the subject of interpellations in
the Chambers. Apart from the fact that the questions involved are rarely, if cver,
of public importance, the practice nsually omtails tho disclosure to nm—oﬂlaﬂl persons
of information which has been ebtained from official sonrces or hne come into the
posscssion of the member of the Becretariat in the course of his official duties ; and
any such disclosure is u breach of rule 17 of the Government Sepvants’ Conduct
Rules. The undersigned is thorefore dirested to request that ‘the attention of the
office .establishment in the Foreign and. Political Department, ote., may be drawn
to the provisions of this rule and that :they may be wamied thnt any communication
to o Member of tho Logislature which involves an infringement thereof will be
soverely dealt with, It is further requested that tho substance of this Memorandum
may. be commanicated to the offices subardinate to the.Foreign and Political Depart-
ment, etc., if any, for information and necessary action.

‘Work or Inspeoror or Orrice PROCEDURE. "

" 80. *Rai Bahadur 8. P. Bajpai: Will the Government be pleased
to lay on the table a report of the work done manth by month from
the date of his appointment till the end of July, 1922, by the Inspector
of Office Procedure in ‘his capacity as Inspector of Office Procedure 1
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The Honourable 8ir Willlam Vincent : A similar report has been
asked for by the Standing Finance Committee, and a copy of the report
supplied to that Committee will therefore be placed in the library. It
does not include, cases in which the opinion of the Inspector of Office
Procedure was sought by different Departments on matters affecting
them individually as no record of them is kept.

Epuvcamion or tHE CHILDREN or RamLway Emrrovess.

90. *Mr. K. 0. Neogy : (a) Will Government be pleased to state
what assistance the different Railway administrations offer to their
employees for the education of their children, supplying the details of
conditions of such assistance ?

(») How many Europeans and Anglo-Indians, and Indians, respec-
tively, are at present taking advantage of such assistance in the differcnt
Railways 1

(c) What is the total amount spent in 1921-22 by ‘the different Rail-
way administrations for this purpose, in the case of Europcans and
Anglo-Indians, and Indians, respectively { '

Colonel W. D. Waghorn : The information asked for is being
obtained and will be sent to the Hlonourable Member in duc course.

Roruiwe Srock, wre., mEQuIsiTiONED BY MiLitamy,

91, *Mr. K. 0. Neogy : With reference to the rolling stock and
other Railway materials belonging to the State railways in India,
that were requisitioned for military purposes during the War, will
Government be pleased to make a statement showing, for the different
Railway systems separately, (a) the total amount representing the value
of all such requisitioned stock for which credit has been received from
His Majesty's Government, and (b) the approximate total cost of
replacing them in India caleculated at the present rates !

Oolonel W. D. Waghorn : The Railway Administrations concerned
have already been asked to furnish this information and copics will be
sent to the Ilonourable Member when received.

Karaxruma CoAL-FIRLDS,

92. *Mr. K. 0. Neogy : Will Government be pleased to state the
terms on which the North and South Karanpura -coal-fields have been
acquired and are being worked for Railway _purposes, specifying
particularly :

(a) the names of the lessors ;

(b) the amount paid as premium by Government ;
(¢) the names of the Managing Agents ; and

(d) the terms of the managing agency 1

Oolonel W. D. Waghorn : No areas in either the North or the South
Karanpura Coal-flelds have yet been acquired by Government, but
prospecting work is now being carried out by the Mining Engineer with
the Railway Board with a view to acquiring certain areas for railway
purposes if they can be proved to contain sufficient coal of good quality.

(a) Messrs. Bird and Company of Calcutta.

(b) A sum of Rs. 5,00,000 has been paid as prospecting salaami. If
an area is acquired this sum will be dedueted from the mining
salaami.

(¢) and (d). There is no intention of appointing Managing .&gents

for working the coal-fields when acquired, and the question of
terms of the Managing Agency does not, therefore, arise,
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TraNsyER oF Srats Rainways o CoMpANIES.

93. *Mr. K. 0. Neogy : (a) Will Government be pleased to state
whether any section of any State-managed Railway system has been
transferred to any Company for management since the receipt by Govern-
ment of the report of the Indian Railway Committee, 1920-21 ¢

(b) If so, will Government be pleased to state the reasons for such
action in each such case !

(¢) Will Government be pleased to state whether such transference
of management is at present contemplated in regard to any other State-
managed lines or sections thereof ; and, if so, for what reasons in each
case 1

Oolonel W. D. Waghorn : (¢) A short section of the Eastern Bengal
Railway on the left bank of the Brahmaputra, viz.,, from Pandughat to
Gauhati was transferred to the Assam-Bengal Railway for working with
effect from 1st April 1922, the section being 5 miles in length.

(b) The transfer was offected with a view to removing the incon-
venience caused to the travelling public and to securing greater efficiency
in working the section.

(¢) The question of the transfer of the Dacca section of the Eastern
Bengal Railway to the Assam-Bengal Railway for working has been
under the consideration of the Government of India for several years and
4 deflnite decision has not been arrived at. It is not jin contemplation
at present to transfer any other State-managed line ox section thereof to
a Company for working.

Mr. K. C. Neogy : Will the Honourable Memal;er postpone final
decision in regard to the proposed transfer of management of the Dacca
section of the Eastern Bengal Railway, pending a decision on the general
question of State versus Company management ?

The Honourable Mr. C. A. Innes: I should like to answer this
question. That dependy, 8ir, on what provisional decision we arrive at
in regard to the transfer of the Dacca-Mymensingh section to the Assam
Bengal Railway. If we decide not to transfer it at all, there will be no
]l;;cesnity to take the course of action suggested by the Honourable

ember,

Srarisrics o PriNtiNg Presses, NEwsrarkes, Erc.

94, *Mr. K. 0. Neogy : Will Government be pleased to publish a
return showing :

(a) the names of printing presses, with their location, whose
securities have been returned (specifying the amount of
securities in each case) since the repeal of the Press Act of
1910 ;

(b) the number of printing presses and newspapers started in the
different provinces since the repeal of the Press Aet of 1910 ;
and

(¢) the names of editors and journalists against whom action was
taken either under the Press Act of 1910, the Defence of
India Aect, or the Indian Penal Code, during the last three
years, and the punishment meted out in each case ¢

' The Honourable Sir Maloolm Hailey : The informltion is being col-
lected and will be supplied to the Honourable Member when complete,
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Iwptany Winsumas Sravion,

95. *Mr. Jennadas Dwarkadas : (a) Is it a fact that the Imperial
Qovernment have deoecided that they shall erect the Indian Wireless
BStation bnt that the Indian Government shall maintain and work it t If
80, have Government agreed to this deeision ?

(b) Have Government sufficient personnel with the necessary
technical and commereial experience to maintain snd work the service on
a ecommercial basis ¥

{o) If not, from where is it proposed to obtain such personnel 1

-Colomel 8ir Sydney COrookshank : () lHis Majesty’s Government
have represented a scheme of the kind, which is now under consideration
in the Government of India.

(&) snd (¢). These quustions have not yet been dealt with.

Mauazisuyna Morsn: CoNrPReENOE,

96. *Munshi Mahndeo Prasad : lins the attention of Government
been drawn to the report of the Maharashtra Mulshi Conferonce, held at
Bombay on the 11th June last § If so, will the Government be pleased to
state what action has been taken thereon to remove the apprehension of
the poor agrieufturists concerned 1t

Mr. J. Hullah : The Government of India have seen a report of the
proceedings of the Conference, but have taken no action in the matter
which is ome within the pewer of the Lioeal Government,

MonadMap Irran AL
97. *Munshi Mahadeo Prasad : Will the Government be pleased to
state :
(a) the reason why Mohammad Irfan Ali-of District Hasars,
North-West Frontier Provinee, has been interned in' the
Benares Central Prison !
{#) the period for which he has been interned 1
{¢) if any representation has been made by the jail and distriot
authorities about his relcase 4
(d) if the Government will be plnaud to release him, and if 80, on
what groands 1
The Honourable Bir Malcolm Hailey : (¢) Mohammad Irfan was
interned on account of hig participation in the disorders which occurred
in the Hazara district adjoining tribal territory of the North-West
Frontier Province in eonmection with the Khilafat agitation m the
summer of 1920.
(b) He has been interncd since the beginning of September 1920,
(c) No such representation has been received by the Government ot
India.
(d) The Government of India have issued orders for the immediate
relepse of Mohammed Jrfan.

Aanicurturar Lasounkes.

98. *Munshi Mshadeo Prasad : Will the Government be pleased to
state, whether it preposgs to inipaduce any legislation at an early date for
the protection and welfare of sgricultural labourers on tea, rubber and
indigd plantations in India aecording o the reecommendations and draft
conventigns of the 3xd Imternatiopal Labour Conference pmsembled .at
Gengva in 19217
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Mr. A. 0. Chatterjee : The Draft Conventions and Recommendations
adapted by the third International Labour Cenferenee do net refer to
any particular class of agricultural labourer but to agricultural labour
generally. Government have at present no proposals for legislation on the
lines suggested, but an opportunity for discussion of certain of the Draft
(onventions and Recommendations alluded to by the Honourable Member
will he given later.

Inpians arantEp Kina’s Comuissions.

09. *Munshi Iswar Baran: Will Government state the number of
Indians who have been granted King's Commissions in the Indian Army
in the years 1919, 1920 and 1921 and will it further state the number of
temporary and permanent eommissions and the arms {o which the officers
have been posted for duty or training 1

Mr. E. Burdoa : In 1919, King’s Commissions in the Indian Army
were granted to 6 Indians, 16 of these being permanent and 39 temporary.
Of the officers granted permanent commissions, 4 were posted to Cavalry
and 12 to Infantry units. Of the officers granted temporary eommissions,
13 were posted to Cavalry units, 25 to Infantry units and 1 to Pionggrs.
Of the officers who received temporary eommissions, 31 are now to be
granted permanent ecommissions and it is proposed that they should rank
as 2nd-Lieutenants in the Indian Army with effect from the 17th July
1920, s

Two Indians were granted permanent commissidns in the Indian
Army during the year 1920. One was posted to Cavalry, and the other to
Infantry. No temporary eommissions were granted during that year or
during 1921.

During 1921, 7 Indians were appointed to permanent commissions on
the Unattached List, Indian Army. Before beipg admitted to the Indian
Army these officers are required to eomplete a year’s training with British
"mits. One of the 7 officers resigned before joining the British unit in
India to which he had bheen posted. The remainder are at present com-
pleting their period of training on the conelusion of whieh they will be
posted to such units of the Indian Army as they apply for, provided a
vacancy exists. Every endeavour is, however, made to post officers to the
units with which they express a desire to serve.

Iwpraxn Crerxs v Mipitant DEPanRTMENT.

100. *Munshi Iswar Saran : Will Government state if it is a faet
that Indian clerks are not usually employed in the administrative offices
of the Military Department ! Is it a fact that in certain cases pay is
drawn on the scale and in the name of Indian clerks but in praetice soldier
clerks and Anglo-Indian women are employed in their place 1

Mr. E. Burdon : The answer to the first part of the question is in
the negative. The ITonourable Member is presumably not aware that
300 Indian clerks are employed in the offices of the Four Commands and
the Burma Independent District.

As regards the second part, the Government of India have no know-
ledge that such a practice exists. If, howaver, the Honourable Member
will furnish me with particulars of any speecific case, I will have inquiries
m‘de. s
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SurrLY AND TraNsroRT ESTABLISHMENT,

101. *Munshi Iswar Baran : Will Government be pleased to state if
any, and if so what, reduction would be possible in the Supply and
Transport Establishment if cash payments were made to the Indian
Army in lien of rations ?

Mr. E. Burdon : Certainly, if cash payments were substituted for
the issue of rations, a reduction would be possible in the establishment of
the Supply and Transport Corps. The amount of the reduction which
could be effected is, however, problematical, and an estimate, if made,
would be of little value, since the net resultant effect on supply expendi-
ture would still remain unknown. It would still remain to determine the
amount of the cash allowaneces required in different areas where units of
the Indian Army are stationed, to decide whether these should fluctuate
with variations in the cost of living, and also to decide what proportion
of the supply establishments it would be essential to maintain in training
for mobilization purposes. The question whether ultimate economies
compatible with efficiency could be secured by the method indicated in
the Honourable Member's question is exceedingly complex, and the Govern-
ment would not be prepared to express an opinion on it without an ex-
haustive examination which has se far not been made.

Coxorssions To AUXILIARY Forcs.

102. *Munshi Iswar 8aran : Will Government state if the officers of
the Auxiliary Foree enjoy the same concessions as are enjoyed by the
officers of the regular forces in respect of free issue or issue at special

rates of chargers, horse gear, grant for forage, syce allowance and railway
travelling

Mr. E. Burdon : Officers of the Auxiliary Force are granted the same
travelling allowances as officers of the regular forces when travelling on
military duty. They are also entitled to rail their chargers at Govern-
ment expense when proceeding on military duty. With these reservations,
the answer to the question is in the negative.

Saruring or Brimise Orricmes.

103. *Munshi Iswar Baran : (a) Will Government state if it is a
fact that the Army Regulations require all non-commissioned officers and
;nen t;) salute all British Officers when they are wearing the King’s uni-

orm

(d) Is it a fact that non-commissioned officers amd men of the British
Army do not usually salute Indian officers holding King’s Commissions
when they are wearing the King's uniform 1

(c¢) If the answer to clauses (a¢) and (b) of this question be in the
affirmative, will Government be pleased to state what action it proposes
to take in order to ensure proper respect being shown to the King’s
uniform when it is worn by Indians !

Mr. E. Burdon : (a) Yes. '

. (b) No. Bo far only one complaint on the subject has been received
at Army Headquarters, .

(c) Specific instructions were issued on the subject some time ago. It
appears that British soldiers had difficulty in distiaguishing an Indian
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Officer holding the King’s Commission from afi Indian officer holding the

takeu to obviate this.

MiLitary Requinkments CouyIrTes,

" 104, *Munshi Iswar Baran : Will Government state if the authorities
in England have come to any decision as regards the report of the Military

Requirements Committee !
Mr. E. Burdon : A communication on the subjeet has only just beem

received from the Secretary of State and the Government of India have

not yet had time to consider this. No final decision has, therefore, yet

been reached in the matter. ]
Vaxkirs a8 CHirp JuSTIOES.

105. *Munshi Iswar Baran : Are Vakils eligible for appointment as
Chief Justices of Iligh Courts ¥ If the answer be in the negative, will
Government be pleased to take early steps for the removal of the dis-
ability 1

The Honourable Bir Malcolm Hailey : Vakils are not eligible for
permanent appointments as Chief Justices of lligh Courts. An Honour-
able Member has given notice of a Resolution on the subject, and the
Government of India’s attitnde will he announced when that Resolution
is digeussed in this Chamher.,

Mr. K. Ahmed : How were they appointed as officiating Chief

Jurtices 1 .
The Honourable 8ir Malcolm Hailey : I do not think that arises out
of the Honourable Member’s question.

INviaNs 1§ ForkreN anp Poritican DePARTMENT.

106. *Munshi Iswar Saran : (a) Will Government state if the
scheme about taking Indians into the Foreign and Political Services which
the Honourable the Law Member announced on the 15th March, 1922,
under the authority of @overnment was being prepared, is now ready 1
If the answer be in the negative, will Government state how mueh further
time i8 needed for the completion of the scheme ! If the answer be in the
affirmative, will Government publish the scheme §

(b) Will Government be further pleased to state the number of
Indians who have been taken into the Foreign and Political Services up to
the end of June, 1922 ¢

Mr. Denys Bray : (a) The scheme was published in a Communiqué
by the Government of India in the Foreign and Political Department,
dated the 2nd September 1921. It remains to add that the Government of
India hope to recruit 2 Indian candidates a year for the present if suitable
candidates are forthcoming in accordance with the terms of the Com-

muniqué.
(b) Five.
ADEN,
. 107, *Munshi Iswar Baran : Will Government state if any final deci-
sion has been arrived at in regard to Aden ? .

Mr, Denys Bray : No decision has yet been arrived at,
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BEGIMENTS BMPLOYED IN AFGHAN Wag.

108, *Mr. Muhammad Yamin Khan : Will the Government be plessed
to give numbers of Indian and English regiments respectively that took
part in the last Afghan War, stating numerical strength of each ?

Mr. B. Burdon : The Government consider that it would not be in
the public interest to furnigh the information desired by the Honourable
Member. [ may mention that an official history of the 3rd Afghan War
is now in preparation and will shortly be published.

DearEs IN AreEaNn War,

109. *Mr. Muhammad Yamin Khan : Will the Government be pleased
to give numbers of :
(a) Indian soldiers killed ;
(b) Indian soldiers wounded ;
(¢) British soldiers killed ;
(d) British soldiers wounded
in the last Afghan War ?

Mr. E. Burdon : The figures are as follows :
' Killed. Wounded.

Rritish Officers .. . o . 20 41
British other ranks .. . .. 22 152
Tndian Officers .. . . e 11 26
Indian other ranks .. .e .. 208 742

Mr. K, Ahmed : How many Afghan soldiers were killed 1
Mr, E. Burdon : I would like to have notice of that question,

Mrerur City Rainway Booxing Orrics.

110. *Mr. Muhammad Yamin Khan : (¢) Why has the Meerut City
Railway Booking Office been abolished 1

(b) Is the Government aware that the daily average issue of 8rd class
tickets from the above was 700 to 1,000 1 ’

(¢) Is it a fact that a numerously signed memorial was presented
against this abolition !

(d) Is the Government satisfied that this abolition will not cause a
great ‘deal of rush and inconvenience at the 3rd class booking office
situated at the City Railway station ?

ﬁce(g) Do the Government propose to direct the reopening of the said
o 1

Colonel W. D. Waghorn :(a) Meerut City Branch Booking Office was
closed, as the earnings did not cover the expenditure.

(b) The average daily issue of 3rd class tickets was just over 400.

(¢) Yesn.

(d) The Booking Office at Meerut City station is open throughout the
24 hours and Government are advised that no inconvenience is caused to
intending passengers by closing the Meernt City Branch Pooking Office.

(¢) In view of the reasons given in (a) and (d) above it is not prg.
posed to re-open the City Branch Booking Office,
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AccoMuopaTioN 1N Traiwns,

111. *Rai Tara Prosanna Mukherji Bahadur : Is the Government
aware that in all passenger trains, only two second class compartments
are attached, one for females and another for males, but the latter being
always monopclised by Railway officers, the second class passengers are
put to great inconvenience ¥ Does the Government intend to remove the
ineonvenience by attaching more ¢compartments 1

Colonel W. D. Waghorn : The Ilonourable Member is referred to the
answer given in this Assembly on the 15th September, 1921, to the sama
question (Nb. 192) asked by him.

Univars 18 Tamop CLASB CARRIAGE®. _

112. *Rai Tara Prosanna Mukherji Bahagur : Is the Government
aware of the inconvenience of the public for want of privies, urinal
arrangements in all third class compartments of Railway trains t If so,
does the Government intend to remove it ?

Colonel W. B. Waghorn : The Honourable Member is referred to the
answer given in this Assembly on the 21st September 1921 to a similar
question (No. 462) asked by him.

Rerven Tickers.

113, *Rai Tara Prosanna Mukherji Bahadur : Is the (Government
wware of the inconvenience of the publie for discontinuing the practice
of issuing return tickets ¥ If so, does the (overnment intend to
introduce it ?

Oolonel W. D. Waghorn : The question of re-introducing the system
of issuing return tickets on the pre-war basis will be discussed by the
Indian Railway (onference Association at their meeting in October. In
thin connection T would invite the Honourable Member’s attention to the
answer given in this Assembly to Question No. 137 on 6th February 1822,

PosTage Stames.

114. *Mr. W. M, Hussanally : Will Government be plcnaed to
lay on the table the figures showing the sale proceeds of Public Postage
Stamps from 1st April to 31st July 1922, as compared with the figures of the
corresponding period of the last year !

Oolonel Bir Sydney Orookshank : The figures of the gross sale of
ordinary postage stamps for postal, telegraph and revenue purposes
during April, May and June 1922, compared with the corresponding
months of the year 1921, are as follows :

1921 1022
: Rs. Ra.
April .. . . 164,23,000 49,13,000 -
ay . . . 65,23,000 64,209,000
June .. . . 55,31,000 56,31,000
Total . . 1,84,77,000 1,69,78,000

The separate figures for July 1922 are not yet available, but the total
sales of stamps, including service stamps; in ‘that month were
Ra, 65,52,000 against Rs. 60,830,000 for July 1921, '
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]
Cosr o¥ OVER-PRINTING oF Post Canbps,

115. *Mr. W. M. Hussanally : Will Government he pleased to
state the cost of over-printing of } auna single and reply inland post cards
with the figure } together with the cost of printing and paper used for -
bands for packets § reams and bundles of three reams and two reams after
the enhancement of postage duties during current year ?

The Honourable Mr, O. A. Innes : The only information available is
that it cost Rs. 19 per ream to overprint single post cards and Rs. 99
per ream to overprint reply post cards. The cost of wrapping bands,
-ete., per 100 reams was Ra. 6. . u

CosT OF OVER-PRINTING OF ERVELOPES,

116. *Mr. W. M. Hussanally : Will Government be pleased to
state the cost of over-pmjmting 3 anna envelopes, thick square and com-
mercial with the words ‘‘ One Anna ’’ together with the cost of printing
and paper used for bands for packets, 4 reams and reams and bundles of
reams and four reams, after the enhancement of postage duties during
current year f .

The Honourable Mr. C. A. Innes : It costs Ra. 40 per 100 reams to
overprint the envelopes in question. The cost of bands including print-
ing and paper is Rs. 6 per 100 reams. The rest of the informatipn is not
available.

CosT OF TSING ADDITIONAL 8TaMPs OX PosT Canps awp ENvELOrzs awo
THE COST ;OF_OVER-PRINTING THEM.

117. *Mr. W. M. Hussanally : Will Government be pleased to
state whether by using additional } anna and 4 anna Public Postage Stamps
to Cards and Envelopes the cost would have been insignificaut in com-
parison of cost incurred in over-printing, etc. ?

Colonel 8ir Bydney Crookshank : The answer is in the negative.
The work of affixing stamps to quarter-unna post cards and half-anna
envolopes would have necessitated considerable additional expenditure
in the more important post offices where sales are large. Moreover, the
stock of quarter-anna stamps was quite inadequate for the enormous
quantity of post cards sold. In spite of the overprinting of post cards
it was necessary to overprint 53 lakhs of sheets of half-anna stamps with
the fignre ‘‘ $ ’’ to cope with the situation.

LasrLs or PosTaGE STaMPS,

118. *Mr, W. M. Hussanally : Will Government be pleased to
state whether the manufacturing cost of 1,000 labels of } anna and § anna
Public Postage Stamps respectively is ouly 3 aunas ¢

The Honourable Mr. C. A. Innes : The full cost of production of
1,000 labels of the deseription given by the Honourable Member, includ-
ing overhead charges amounts te roughly 4id. which is equivalent, at the
exchange rate of 1s. 4d. to the rupee, to 4} annas.

FrrigrT oHakGes oN Posr Canrbe.

119, *Mr. W. M., Hussanally : Will Government be pleased to
state the freight charges incurred by Calcutta Central Depot in despateh-
ing the cases contajniug § anna over-printed siugle and roply post cards
tQ various Depots 1
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The Honourable Mr, C. A. Innes : The information is being colleet-
ed and as soon as it i8 received it will be sent to the Honourable Member.

FreigaT coanars oN vost Canps.

20. *Mr. W. M. Hussanally : Will Government be pleased to
state the freight charges paid by other Central Depots, Bombay, Karachi,
Madras and Rangoon, in receiving cases of } anna single post cards or
} anna over-printed single and reply post cards from Calcutta or other
Central Depot 1

The Honourable Mr. 0. A. Innes : The information is being collect-
ed and as soon as it is received it will be sent to the ITonourable Member,

ExTtra ESTABLISHMENT FOR DEALING WITH OVER-PRINTED CaRDs
AND ENVELOPEs.

12]. *Mr. W. M. Hussanally : Will Government be pleased to
state whether any extra establishment has been engaged in various Central
Depots to couut, pack and despateh the over-printed post cards and
envelopes. If so, their numerical strength and salary to be furnished 1

The Honourable Mr. C. A, Innes: In the Caleutta depot 2 extra
transit clerks on Rs. 35 per mensem were engaged. The other
information is not available.

Extoa Wonrk ror OvVER-PRINTING AND DistriBuTiON or Posr CaRrDs.

122. *Mr. W. M. Hussanally : Will Government be pleased to
state whether by their additional work of over-printing and distribution
of post cards and envelopes imposed on various Central Depots, extra
stationery and forms have been used and whether regular work done by
the establishment has not been tampered with and whether the self-
contained establishment has not been overworked t

The Honourable Mr. C. A. Innes : The use of extra stationery and
forms is trifling. In the Caleutta depot extra work was certainly caused
to the regular staff,

Printing or Post Camps 1N CavrouTra.

123.*Mr. W. M. Hussanally : Will Government be pleased to
state whether } anna single and reply post cards could be printed at
Caleutta just like Serviee cards ; if so, what would be manufacturing
charges in comparison to the charges incurred in over-printing } anna
single and reply cards with 4 anna ?

The Honourable Mr. C. A. Innes : The cards ¢ould be manufactured
at Calcutta and some quantities are actually being manufactured in

the Calcutta Press. -
The cost of locally manufactured } anna post cards per 100 reams

(including paper) is as follows :—

208
Singlo .. . .. .. .
Reply . i . . . 406
against over-printing charge per 100 reams— .
Bingle . . . . . ;g
1 .

Bﬂpy . e e e . ' .
to which must be added Rs. 6 per 100 rcams for the eost of wrapping,
bands, eto.

L]
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Exnancep Posraas.

124. *Mr. W. M. Hussanally : (a)° Will Government be pleased to
state what has been the net revenue from the enhanced postage up to 31st
July 1922 in comparison with the revenue of the corresponding period of
the last year t _ .

(b) Has the anticipated increase of revenue been realized 1

Oolonel 8ir 8ydney Orookshank : The Honourable Member is refer-
red to the reply given to 8ir D. P. Sarvadhikary’s unstarred question on
the same subject,

MaNUPACTURN OF StTAMPS, .

126. *Mr. 'W. M. Hussanally : (a) Will Government be pleased to
state what steps have been taken 1o have all stamps, revenue, judicial or
postage, to be manufactured and printed in India and not in England !

(b) Will Government be pleased to state whether they invited any
tenders from Printing and Manufacturing firms in England or India
at the last time of giving the contract to Mesars. e Lia Rue & Sons ; if so,
what waa the difference in rates 1

The Honourable Mr. C. A, Inmes : (a) The Honourable Member is
referred to the reply given to Rao Bahadur C. 8. Subrahmanyam’s
Question No. 58 on the same subject.

(b) The contract was placed by the Becretary of State. The gques-
tion of calling for competitive tenders was considered by him, but in
view of the exceedingly favourable terms offered by Messrs. De La Rue
and Company he decided to close with their offer.

Incoux-tax DEparTMENT, SIND,

126, *Mr. W. M, Hussanally : (2) Will Government be pleased to
state if the scheme for the employees of the Income-tax Department in
Sind which was submitted by the Commissioner in Sind in 1920 has been
submitted by the Gevernment of Bombay and sanctioned by the Govern.
ment of India ?

(b) It nont, will Government be pleased to state when it is likely
to be sanctioned ¥

(¢) Has the Government of Bombay sent any reminders to the
Government of India on the subject 1

(d) Has the pay of Inspectors, Examiners and clerks of the Income-
tax Department, Bombay Town, been revised ¥ If so, when ?

(¢) What is the minimum and maximum pay of Examiners and
Inspectors in Bombay Town and what is it in Sind ¢

The Homourable Bir Malcolm Hailey : The Government of India
have not yet received the scheme for a special income-tax staff in Sind,
but it is expected that the Comissioner of Income-tax, Bombay Presi-
dency, will submit shortly a scheme for the whole of the Bombay Presi-
dency (excluding Bombay City). The Bombay Government in
November 1921 submitted proposals for the reorganization of the
Income-tax Department in the Bombay Presidency including Sind, but
as they required further scrutiny, they were, with the exception of those
relating to the Bombay City, left to be dealt with by the Commissioner

of Income-tax, Bombay Presidency, when that officer was appointed
under the present Act. - '
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(a) It is not possible to say when the proposals will be sanctioned as
they will probably involve a reference to the Secretary of State and the
Btanding Finance Committee.

(d) I regret that I cannot give a date,

(e) Yes.

(d) In February 1922. _ )

(e) The minimum and maximum pay of Examiners in Bombay City
are Rs. 225 and 500, and of Inspectors Rs. 200 and 500. In Sind the
minimum and maximum pay are Rs. 150 and 225, and Rs. 150 and 225,
respectively.

INcoME~-rax DxrARTMENT, SIND,

127. *Mr. W. M. Hussanally : (a¢) Are the Government aware that
the subordinate staff of the Tncome-tax Department in Sind has since
1918-19 been enfertained on temporary establishment pending reorgani-
zation 1 . :

(b) Have the schemes of almost all other Departments in Sind been
sanctioned !

The Honmourable Bir Malcolm Hailey : (a) Government have no
detailed information on the subjeet, but believe that the subordinate staff
of the Income-tax Department in Sind is partly temporary and partly
permanent.

(b) Government have no information on the subject.

SusorpiNaTe Srtarr, SiNp.

128. *Mr. W. M. Hussanally : Will the Government be pleased to
state why the sanction of the increased pay of the subordinate staff in
Sind is being delayed !

The Honourable 8ir Malcolm ,Hailey : The Honourable Member is
referred to the answer to Question No. 126.

Housk-rExT IN SIND.

129, *Mr, W. M, Hussanally : («) Will Government be pleased to
state if it is & fact that the Bombay Government in the Revenue Depart-
ment, No. 1176, dated 12th April 1920, have recognized the prineiple that
house-rent allowance should be given to non-ministerial establishments
liable to service anywhere in Sind when posted to Karachi ?

(b) If the reply ir in the affirmative, will Jovernment be pleased to
state if the employees of the Income-tax Department at Karachi will be
given any house-rent allowance.

The Honourable 8ir Maloolm Hailey : (a¢) Government have no
information on the subject. I would suggest that the Honourable Member
thould take the usual steps to obtain it from the Bombay Government.

(b) The question is premature as the proposals for the reorganisa-
tion of the Department have not yet been received as already stated in
reply to Question No. 126, :

Housk-rENT AT KaRAcHI.

130, *Mr. W. M. Hussanally : 1Is it a fact that the house-rent
allowance of Rs. 50 and Rs. 60 has been granted to Mukhtiarkars work-
ing as head clerks in the Revenue Department and head clerks, Public
Works Department at Karachi and Superintendent, Commissioner’s
office 3 I so, will the same allowance be given th Inspectors and
Examiners of the Income-tax Department at Karachi 1 '

]
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The Honourable Sir Malcolm Hailey : The Honourable Member is
referred to the reply to Question No. 129,

Kanachi. Cusrons House.

181. *Mr. W. M. Hussanally : Will the Government be pleased to
state :—

(a) The date on which they sanctioned the scheme of the revision
of the pay of Appraisers and Examiners, Karachi Customs
House.

(b) Are the Government aware that Appraisers and Examiners,
Karachi, have not vet rceecived their revised pay 1!

(¢) When will they get the revised pay and from what date ?

‘d) Are the Government aware that all the other establishments
in Sind have received their revised pay from 1st April 1920
and will this concession bg extended to Appraisers and
Examiners ?

If not, why not ?

The Honourable Mr, 0. A. Innes : («) 25th Junuary 1922,

(b) No.

(¢) and (d). The Government of India are unable to state when the
Appraisers and Examiners at Karachi will get the revised pay. This is a
matter for the local authorities to arrange ; but I may remind the Honour-
able Member that there is bound to be a certain amount of delay in eonse-
quence of the calculations involved in fixing the initial salaries of the staff
under the new scheme. The revision will take effect from 1st Mareh 1921,
which is the date which has been generally adopted in other similar revi-
gions of Customs establishments, and the Government of India see no
reason for making an exception in the case of the Appraising and Examin.
ing staff at Karachi,

Guarps oN Nonrs-WestEnX RalLway.

182. *Mr. W. M. Hussanally : (a) Will Government be pleased to
state if it is a "fact that thero are three grades Guards on the North-
Western Railway 1

(3) Will Government be pleased to lay on the table a statement
showing the number of (1) Hindoos, Mahomedans and Sikhs, (2)
Europeans, Anglo-Indians and Christians, in each grade 1

(¢} What is the minimum and maximum pay in each grade ?

Oolonel W. D. Waghorn : (a) and (b). The information asked for
is being obtained from North-Western Railway and will be sent to the
Honourable Member on receipt.

Anrnrst oF Namowal VorLunNTeers 1N Danur.

188. *Mr, Mchammad Faiyaz Khan : (a) Is it a fact that some time
before the notification issued by the Chief Commissioner of Delhi declaring
‘‘ the National Volunteer Corps *’ (organised under the auspices of the
Provincial Congress Committee) an wunlawful association, about fifty
Delhi citizens who had informed the Deputy Commissioner by letter of
having joined that body, were arrested and sentenced to various terms
of - imprisonment 1 ’

-+ (b) I the aMswer of the above is in the affirmative, would the
(ijovernment be plessed ta state under what law the members of a body
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which had not been declared unlawful at the time of their conviction were
prosecuted and sentenced ?

(¢) Is it not & fact that out of those who were sentenced by the
Magistrate there is one Mr. Asaf Ali still undergoing imprisonment im
the Delhi Jail ¥ .

(d) Would the Government be further pleased to state what parti-
cular reason there was for singling him out of the rest, who were given
from 4 to 6 months’ jail, for a sentence of 18 months’ imprisonment ?

The Honourable 8ir William Vincent : (¢) The answer is in the
aftirmative. .

(b) The persons concerned were convieted under sections 17 and 18
of the Criminal Law Amendment Act (X1V of 1908) for having on the
12th December 1921 taken part in a demonstration as members of certain
‘“ Volunteer corps '’ which, together with other associations having similar
objects and working in general co-operation, had been declared to be un-
lawful associations by the Chief Commissioner’s notifications Nos, 7574-H.,
dated 9th December 1920, and 7450-H., dated 23rd November 1921.

(¢) and (d). Mr. Asaf Ali was on 13th December 1921 convicted
and sentenced to 18 months ' simple impYisonment under section 17 (2) of
the Act, the maximum punishment under which is imprisonment for 3
years. This sentence he has not yet completed. His associates were con-
vieted under section 17 (1) of the Act, the muximum punishment under
which is imprisonment for 6 months.

SALARIES OP (GOVERNMENT OPFICIALS,

134. *Lala Girdharilal Agarwala : In conformity with the following
words in section 85 of the Government of India Act, namely :

‘*“ There shall be paid to the Governor General of India and to
other persons mentioned in the second schedule to this Act
out of the Revenue of India, such salaries, not exceeding in
any case the maximum specified in that behalf in that
schedule, ete.”’

will the (Government be pleased to state the present salaries of the
persons holding the offices mentioned in schedule 2, column 1, of the
Government of India Act, also stating in each (1) the starting pay
of every officer, (2) date of first appointment, (3) rate, manner and con-
ditions of prowotion, if any, (4) difterence between minimum salary,
present salury and maximum salary, (5) amount paid as allowances to
each officer for equipment and voyage, and (6) whether any other
allowance is at present paid to any of them, if so, what ?

. The Honourable 8ir William Vinocent : The information asked for
18 contained in the statement laid on the table.

. Information regarding dates of appointment will be found in the civil
lists. The salaries are not incremental but remain at the figure mentioned
in the statement.

RereanoEMENT CoMMITTEE,

135. *Lala Girdharilal Agarwala : When is the Retrenchment
Committee expected to visit India 1

. The Honourable 8ir Malcolm Hailey : Lord Incheape is expected to
arrive in Bombay on or about 4th November. The full Committee will
Sasemble in Delhi shortly after that date. '

8
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SeaneN’'s Recrurraent CoMMITTEE,

136, *Mr. N. M. Joshi : Will Govermment be pleased to state whether
they intend to introduce in the Indian Legislature legislation embodying
the recommendations oontained in the Report of the Seamen's Recruit-
ment Committee ! If so, will they be pleased to give the approximate
time by*which they would he able 1o do so !

The HMopoprabla Mr, C. A, Innes : The recommendations of the Com-
E}ueﬁ‘rsipe issues of great importance to the ports of Calcutta and

mbay, and although ¢ Merchant Shipping *’ is a cemtral stubjeet, ** La-
bour administration '’ is provincial, and the Local Governments will have
to administér any legidlation which may be effected. It iy therefore
nmssar‘}' to take their oplnions before deciding the action to be taken.

hey have been' consulted, and until their views have been received, the
Governifient of India are unable to make any statement on the subject. It
LleqI fly impossible to state when action will be taken.

EoxorsaN SrameN aND Lascars.

157. *Mr. N. M. Joshi : Has the attention of Government been drawn
to sections 66 and 70 of the Indian Merchant Bhipping Act (I of
1859), which contain racial distinction between a European seaman and
a lascar or native seaman in the matter of providing allowanee for
short or bad provisions and of the appropriation of space on the ships !

(b) If 8o, are they considering the necessity of removing this racial
distinction 1 If not, why not !

The Homourable Mr. C. A. Innes : Yes. These gections are reproduced
in clauses 88 and 90 of the Indian Merchant Shipping (Consolidation)
Bill which was introduced in the Legislature last session. The preparation
of ‘an Amending Bill has been taken in hand, and the Legislature will
have in due course an opportunity of considering the clauses in question.

Mr. N. M. Joshi : 1s it a fact that there is racial distinction in the
Act ?

The Honourable Mr. C. A. Innes : I must refer the Honourable
Member to clauses 86 and 90 of the Comnsolidation Bill placed before the

egislature last session. The Honourable Member will then be able to
decide for himself.

Exrress Tuains vor Maits,

138, *Mr N. M. Joshi : Will Government be pleased to give the
following information :—

' {(a) (4) The mumber of eoxpress trains with their stations of
departure that arrive at Ballard Pier every week before the
departure of the overland mails.. (i) The number of express
trains with their destination that depart from Ballard
Pier every week after the landing of the overland jmalils.

(b) (4) The income that these express trains may be yielding
every week ; (1) the expenditure that is incurred on them
every week ; (1is) the profit or loss, if any, that Govern-

. ment makes er suffers every week on this account.

(¢) The dverage number of passengers en route to England that

are brought into Bombay every week by the incoming
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express traing referred to in (¢) of (a) of this question ;
and (i) the average number of passengers arriviiig by the
overland mails thut are carried every week from Bombay by
the outgoing express trains referred to in (ii) of (a) of this
question.

Oolonel W. D. Waghorn : A number of special trains run to and
from the Ballard Pier at Bombay and important centres such as Delhi
and Caleutta in connection with the receipt and despatch of the mails
and they also earry passengers. It would in any case be necessary to
duplicate the nrrlmar) mail trains if special trains were not run in order
to deal expeditiously with the mails, and as the Government do not
ree what useful purpose the information asked for would serve they do
not propose to put the Railway Administrations concerned to the trouble
of collecting it.

Mr. N. M. Joshi : Is it a fact that these trains are run at a loss 1
Colonel W. D, Wughorn : T have no information on the subject.

RALwAY SEuvaNTs AND MeumpkRs or LEGIsLATURKS,

199. *Mr. N. M. Joshi : (¢) Will Government be pleased to state
whether it is a fact that the Railway Board has recently issued a notifica-
tion forbidding Railway servants, on penalty of being severely dealt with
from approacliing Members of the Legislatures with a view to having
individual grievances made the subject of questions in the Indian
Legislature or the Provincial Councils 1

(b) If the answer to the above be in the affirmative, will they be
pleased to lay a copy of this notification: on the table ?

(¢) Will Government be further pleased to state whether any other
Department of the Government of India has issued a similar notification
to its servants ! If so, will they place a copy of each of such notifica-
tions on the table ?

Colonel W. D. Wl.g'horn (a) and (b). The Honourable Member is
referred to the reply given hy me to a similar question put hy Mr. K.
Ahmed.

(¢) The orders are general orders of the Government of India appli-
cable to all Departments,

Imenessep LaBour.

140 *Mr. N. M. Joshi : (a) With reference to the resolution passed
in the Legislative Assembly on the 24th January, 1922, regarding the
abholition of impressed labour, conveyvance and provision, will Government
he pleased to state what steps they have taken in the direction of
examining the above question ?

(b) Will they be further pleased to publish or make available to the
Members of the Indiar Legislature the correspondence that may have
passed regarding this subject between the Government of India and the
Provincial Governments and Administrations { .

Mr. J. Hullah : (a) and (b). The results of the examination of the
enbject which the (Jovernment have made have been, communicated to
Liocal Governments of Governors’ Provinces and Burma for consideration.
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The military aspeet of the subject is being dealt with separately. Replies
have not yet been received from the Local Governments. When they have
bFMVOd the question of publishing the correspondence will be con-
& .

Forcep LaBovUr.

141. *Mr. N. M. Joshi : (a) With reference to the reply given on
behalf of Government on the 10th March 1921, to my question No. 481, will
Government be pleased to state the result of their investigation, promised
by them, of the question of forced labour, infpressment of carts and other
conveyances in those territories which have no Legislative Couneils t *

(b) Will they be, also, pleased to lay on the table or make available
to the Members of the Indiun Legislature the correspondence that may
have passed regarding this question between the Government of India
and the Administrations of these territories ?

(c) Will they be further pleased to state whether, as a result of their
investigation, they have been able to stop this system in any of snch terri-
tories 1 If so, which are those territories 1 ’

Mr. J. Hullah : (a) and (¢). In pursuance of the undertaking given
in the Assembly ou the 10th March 1921 local Administrations which have
no Legislative Councils were asked to examine the laws and orders bearing
on the subject, and to submit proposals for effecting such reforms or
changes as might be considered desirable. As a result of the examination
of the replies by (Government, the Chief Commissioner of Ajmer-Merwara
has been instructed to revise certain rules and orders in foree in that
Provinee with regard to the hire of baggage camels, the supply of grass
aud fuel, and the impressment of labour and has done so. A further
reference has been made to the Chief Commissioner, North-West Frontier
Provinee, on the subject of the impressment of labour under the Canal
Acta in force there, and a reply is awaited. In the other minor Adminis-
trations the existing orders appear to need no revision.

(b) A copy of the correspondence on the subject will be supplied
to the Honourable Member and placed in the Library of the House.

Tour or CoLoNEL CRrAWPFORD.

J42, *Mr. N. M. Joshi : Will Government be pleased to give the
following information :

(a) Is it a fact that one Lieutenant-Colonel Crawford has been

deputed, or was recently deputed, by the Government of

India on a tour in the country with a view to see the leading

journalists and publicists in different parts of the country,

explain to them the military situation on the Frontier, and,

if possible, try to convince them that the military expendi-

ture proposed to be incurred by the Government of India is
indispensable to the safety of the country 1

(b) Is it a fact that this tour has been undertaken with the object

of securing support from the Press for the military policy

and the military expenditure of the Government of India so

that by the time the Inchcape Committee sits, there should

prevail such atmosphere in the country as will be able to

support Government’s military policy and expenditure and
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the Committee may not be tempted to recommend the redue-

tion in the military expenditure t
(¢) If the answers to (a) and (b) are in the negative, will Govern-
ment be pleased to state whether it is a fact at all that
Lieutenant-Colonel Crawford has been or was recently tour-
ing in India and visiting the leading journalists and pub-
licists, and if so, what is the mission that has been entrusted
to him t

Mr. E. Burdon : (a) and (b). The answer is in the negative,

(¢) Lieutenant-Colonel Crawford was recently on tour in his capacity
as Press liaison officer, his objects being to correct mis-statements of fact
that appear from: time to time in the Press and to supply the Press
generally with any information they might require on military matters.
He had no specific mission such as is indicated in the first two parts of the
question,

Mr. N. M. Joshi : Has Government inquired whether Lieutenant-
(olonel Crawford discussed the question of military policy or not ¢

Mr. E. Burdon : Certainly Lieutenant-Colonel Crawford discussed
questions of military policy with the Press representatives he met and
gave information generally on military matters when asked to do so.

Munshi Iswar Baran : Cannot this work be entrusted to the Publicity
Department !

Mr. E. Burdon : Lieutenant-Colonel Crawford is a member of the
Pnblicity Department.

ANTI-INDIAN LiEGISLATION.

143. *Mr. N. M. Joshi : Will Government be pleased to give the
following information :

(a) Have the Government of India addressed any representations
by way of protests either to the Union Government of South
Africa, or to the Secretary of State for the Colonies, or to
the Secretary of State for India, against the three pieces of
anti-Indian legislation in Natal since they were submitted to
the Natal Provincial Council ¥ If so, will they be pleased to
lay on the table copies of such representations ?

(d) Have Government received any replies to their representations
from any of the authorities to whom they were addressed ?
If so, will Government be pleased to lay on the table copies
of the replies !

Mr, J. Hullah : (a) The Government of India made representations
regarding the Natal Ordinances referred to by the Honourable Member both
10 the Secretary of State for India and to the Government of the Union
of South Africa. '

(3) Replies have been received from the Secretary of State and the
T'nion Government. The Government 8 India do not consider that it
would be in the public interest to lay either their representations or the
replies of the Union Government on the table. But as a result of the
correspondence they are in a position to state :—

(1) The Union Govenment have recommended that assent should
not be given to the Rural Dealers’ Licensing Ordinance, on
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the ground tBat the aholition of the Provineial Appeal Board
would be contrary to their general pohey towards Asiatic
traders.

(2) The Townships Franchise Ordinance has been reserved for
further consideration. The Union (Government propose to
appoint a special officer to invesatigate the subject.

(8) The Durban Land Alienation Ordinance has received assent.
But it i« proposed to inform the Administrator of Natal that
the Union (Government consider it reasonable that in giving
his npproval to racial restrictions introduced into land sales,
he should see that as far as possible Asiaties are given reason-
able opportunity for aequiring adequate residential sites,

ADMINISTRATION OF ADEN.

144. *Mr. N. M. Joshi : (¢) Will Government be pleased to
state how far the consideration of the question of the transfer of the
administrative control of Aden to Colonial Office has progressed ?

(b) Will they also state when their final decision may be expected 1

(¢) Are Government aware of the fact of the Aden Chamber of
Commeree bhaving recently passed a resolution positively disapproving the
proposed transfer ?

(d) Will they be pleased to state what steps they have taken with a
view to ascertain the wishes of the native and Indian populations in the
matter !

(e) Will Government kindly lay on the table all correspondence that
has so far taken place between the Government of India and the India
Office with regard to the proposed transfer ?

Mr. Denys Bray: (a) Hi: Majesty’s Government were duly
apprised of the debate and Resolution in the Counecil of State on the
26th September 1921 and a further reference from them on the subject
in still awaited.

{b) It is not possible to say.

(¢) Yes.

(d) T would remind the Honourable Member of the various represen-
tationsMrom public bodies Izid on the table on the 10th January last, of the
. debate in the Council of State and of my statement on the 16th January
that Government have no intention of arriving at a decigion without giving
this Assembly an opportunity for discussion.

(e) It would not be in the public interest to do so.

Miuirary ReQuirenexts CoMMITTRR,

145, *Mr. N. M. Joshi : Will Government be pleased to. consider the
advigability of publishing the report of the Military Requirements Com-
mittee appointed by them last year ?

Mr. E. Burdor : The matter is still under the consideration of the
Government. &
Brri1ag Griana axDp Fur Derrrarions.

146. *Mr. N. M. Joshi : (a¢) Have the Reports of the British Guiana
and Fiji Deputations heen received 1

(b) Tf s0, when will they be published ¢

(o) Will the Assembly be given an opportunity of discussing them
before final action is decided upon 1
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. Mr. J. Hullah: (a) The reports of the British Guiana and Fiji
Deputations have not yet been received by the Government of India.

(b) It is not possible to say at present whuu the reports will be
published. .

(¢) The quernmenl of India are unable to give an undertaking
without having seen the reports. Attention is invited to Section 10 of
the Indian Emigration Act, 1922. If the Government of India recommend
the reopening of emigration to these two colonies, both Chambers of the
Legislature will have an opportunity of diseussing the reports.

Raizway Exrrwpirvse.

147. *Mr. N. M. Joshi : Will Government be pleased to state whether
the expenditure on Indian Railways will be scrutinised by Lord Inchcape’s
Retrenchment Committee ¥ If not, why not 1

The Honourable Bir Malcolm Hailey : Yes. .

Starr Serrcrion Boarbp.

148. *M. K. Reddi Garu: Will the Uovernment be pleased to
slate

(1) Sinee the Staff Selection Board came into existenee (a) how
many examinations were held till now, (b) how many candi-
dates were selected and (¢) how many of the selected candi-
dates were absorbed into the various services 1

(2) (a) How many students applied for these examinations, (b)
what was thc total amount of money collected by way of
admission fees out of these students, (¢) how much money
was spent on the travelling and other allowances of the mem-
bers of the Staff Selection Board 1

(3) Is it a fact that the examination fee has recently been raised
from Rs. 2 to Rs, 10 and what are the reasons for suddenly
increasing this fee 1

The Honourable Bir Malcolm Hailey : (1) The Staff Selection
Board has held three cxaminations and -onc further examination is now
proceeding. At the three examinations 220 outside and 486 departmental
candidates passed. As regards the number of these 220 outside candidates
who have been provided with appointments, T invite a reference by the
Honourable Member to the answer given to question No. 86 asked by Rai
Bahadur 8. P. Bajpai.

(2) 4,400 outside candidates applied for admission to the examina-
tions and of these 1,802 were examined. Rs. 21,036 was received as ad-
mission fées from the candidates, and Rs. 7,601 has been spent on travelling
and other allowances of Members of the Board.

(8) The fec was raised from Rs. 2 to Rs. 10 in order to cover the
cost of the examination and in view of suggestion of the Standing Finance
Committee at its meeting held on the 4th June 1921 that the procedure of
the Board should be examined in order to reduce its cost.

LEAKaGE OoP Starr Serrction Boarp ExamiNartion Parers.

149. *M. K. Reddi Garu : (a) Are the Gwernment aware that most
it not all question papers of the Staff Selection Board Examination of
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this year wero 1n possession of most of the cxa.mmeea before they sat for
examination !

(b) If so, how did they leak out ¥

(c) Has the Board any objection to hold a re-examination ?

The Honourable Sir Malcolm Halley : An inquiry into the alleged
leakage of the examination papers sct at the written examination held by
the Staff Selection Board on the 29th July 1922 has been held by the
Board, and a ful! report has been forwarded for the information of
Government. The Report has not yet been fully examined, but Govern-
ment see no reason to doubt the conclusion of the Board that the examina-
tion papers as a whole were not in the possession of most or any of the
examinees before they sat for the examination. As an indication of this
I may mention that the maximum marks for the examination were 800 and
only 4 ecandidates secured more than 200 marks, the greatest marks
secured being 216 by one candidate.

It appears that a very general idea of the subject of certain questions
and of parts of others had come to the knowledge of some examinees, The
manper in which this occurred may be surmised, but definite conclusions
have not yet been reached. The Board is still making certain inquiries
in this respect, but in view of this the Board decided to re-examine the
whole of the Departmental candidates and this was done on the 26th August
1922,

Lavy Harpivae Mepicar Corrker ror WoneN, Drrui.

150. *Mr. 8. 0. Shahani : (a) Will the Government be pleased to
state what response has been accorded to the appeal for funds, issued on
behalf of the Lady Hardinge Medical College for Women, Delhi ?

(b) Will the Government be pleased to state whether any Provincial
Governments are willing to contribute to the cost of maintenance of the
College ; and if 80, which and to what extent }

Mr. M. B. D. Butler ; (¢) Sums of Rs. 15,38,437 in 1912 and of
Rs, 12,45,354 in 1916 were raised to build and extend the College. In
addition, the Kashmir and Faridkote Durbars make annual recurring grants
of Rs. 3,500 and Rs. 1,500, respectively. The Central Government contri-
bute 2 lakhs anmmlly towards the maintenance of the College. The
Governing Body has up(i)lled for the enhancement of this grant and the
qaestion is under consideration. An appeal was made to the publie
recently by Her Excellency Lady Reading for funds to extend the College
and so far a sum of KHs. 3,00,000 has been' promised.

() The Burwma Government has expressed its readiness to contribute
annually a sum of Rs. 12,000. The Punjab and Bihar and Orissa Govern-
ments are willing to make annual grants of Re. 10,000 and Rs. 4,000
respectively, subject to the votes of their Legislative Councils, The Chief
Commissioner, Delhi, has also asked for an extra grant of Rg. 9,000 a
year from central revenues to make up the contribution asked for by the
Governing Body. Other Local Governments have declined to contribute,

Sruoznrs 1w Harpiner CoLLeek.

. 161, *Mr. 8, 0, Bhahani : What is the number of students, according
to race and natiorality, who have sought admission to the Gol.hge, from
each Province, during the last five years 1
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Mr. M. 8. D. Butler : Statements showing the number of students in

the College in Decemher 1921 according to provinces, and the nationalities
of the students in the College in September 1919 are laid on the table.
It is hoped that this information, which is the latest in the possession of
the Government of India, will suffice for the purposes of the Honourable
Member, | .

Statement piving the number of atudents at the Lady Hardinge Medioal College for
Women, DelM, from different provinces and Indian States in December 1921.

Provinces, Number of students.

Madras . o . " ' e 8
Bombay . . .o . . 1
Bengal .. EE .. .. .. 8
United Provinces .. . . ‘e 12
Punjab . . . . . 19
Burma . o v .

Bihar and Orissa
Central Provinces .
North-West Frontier Provinece
Coorg . ..
Delhi .. .
Central India .. o
Hyderabad (Deecan)

Mysore .

Travancore

Nabha Btate

] b el B i O O e OO GO PO -2

Total

oo
A

Btatement showing the nationalities of the students in the College in September 1919,

Hindus .. - .. .. 22 of thomse B are Brahmins,
Anglo-Indians .. e .. 18

Indian Christians .. . o 15

Bikhs . . o ' 10

Europeans . . o 9

Muhammadans . .
Portugucse

Jew .

= 1O 2

M. B, Crasses, mo., 1n Haepinee CoLrzek.

162, *Mr. 8. 0. Bhahani: (a) Are the Government aware that the
final M.B., B.S. ("lass has now been opened in the Lady Hardinge Medical
College, for which additional expenditure will need to be incurred !

(b) Is the present income of the College adequate for the purpose 1
(¢) If not, how do Government propose to meet the situation ?

Mr. M. 8. D. Butler : (¢) The answer to thiz' question is in the
affirmative.

(b) and (c). The additional expenditure involved is being met by
retrenchment in other directions and by a grant from the Lady Reading
Fund for the Women of India.

Exrexoirure 18 Harprivage Corrnrer.

153. *Mr. 8. 0. Bhahani : Is the expenditure incurred on the Hospital
for Women included in the Lady Hardinge Medical College expenditure ¢

_Mr. M, 8.D. Butler : The expenditure on the lmnpftal, though includ-
d in the general budget of the College, is shown under a separate head.

4
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Cr.asnpe 1 Harvingr Corvear, -

164. *Mr. 8. 0. Shahani : Do Government intend to close down, in
the Lady Hardinge Medical College, the Intermediate Secience Clmel
(including a Medical Group) in the near future ?

Mr. M. 8. D. Butler : The reply is in the negative.
IxreruEDIATE Scienck 1N Harpinex CoLLzen

155. *Mr. 8, C. S8hnhani : (a) llas the attention of Government been
invited to the resolution of the Provisional Executive Counecil of the
Delhi University that the Lady Hardinge Medical College for Women be
immediately included in the University so far as Intermediate Science
(including a Medieal Group) is concerned !

(b) Are Q(Government aware that provision for such instruction
already exists in some of the Colleges for Men in Delhi, which are included
in the University t

(¢) It the reply to (a) and (b) be in the afirmative, what do Govern-
ment propose to do in the matter {

Mr. M. 8. D. Butler : (a) The Government of India are aware that
this question has been considered by the Provisional Executive Council
of the Delhi University but the matter has not been referred to them.

(b) The answer to this question is i the affirmative. .

(¢) In view of the answer to (a¢) and (b) this question does not
arise.

Srarr or Harpivax ColLlEce.

156. *Mr. 8. C. Bhahani : (a) Has the attention of Government been
invited to the constant changes that are taking place in the staff of the

Lady Hardinge Medical College 1

(3) Are these changes due to the fact that the salaries offered to
some of the Professors or to all are inadequate 1

(¢) If the reply to the foregoing be in the affirmative, what do Gov-
ernment propose to do in the matter ?

Mr. M. 8. D. Butler : (a) The answer is in the negative,
(b) and (c). These questions therefore do not arise,

Karaon1 Costons ScHEME.
187. *Mr, 8. C. Bhahani: (a) Will Government be pleased to
state if the Karachi Customs Scheme sanctioned in January, 1922, has been

piven effect to !
(b) If not, will Government be pleased to state the reasons ?

The Honourable Mr. C. A. Innes : The matter is one for the Local
Government to arrange, and the Government of Tndia have no information
on the subject. There is in any case bound to be a certain amount of
delay in consequence of the calculations involved in . fixing the initial
salaries of the staff on the new scales of pay.

Arrraiszes AND ExamiNens, Bowsay -

158. *Mr. 8. ©. Bhahani: (¢) Will' Government be pleased to
state if it iv & fact that the Government of India have allowed the Local
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Government of Bombay to give s maximum 50 per cent, increase to
Appraisers and Examiners ?

(b) Will Government be pleased to state what percentage of increase
has Actually been allowed by the Local Government in the case of
Appraisers and Examiners {'

The Honourable Mr. O. A. Innes : In the case of the Appraising
Staff at Karachi the Local (Government asked that they should be given
discretion in fixing the initial pay of the existing incumbents in the new
scales, The Government of India agreed to this, subject to the proviso
that the increases of pay granted to officers on time-scale should in no
case exceed 50 per cent. of their present emoluments. They have no
further information on the subject.

SavLanies IN SIND.

159. *Mr. 8. 0. Bhahani : (¢) Is it a fact that the Bombay Govern-
ment have revised the salaries of all the other establishments working
under them in Sind from 1st April, 1920 1

(b) 1f so, will the Government be pleased to state why the Customs
establishment has been given its increased salary only from let April,
1921 ¢

The Honourable Mr. O» A. Innes : The revision of the Customs estab-
lishment in Sind will take effect from 1st March 1921 and not from 1st
April 1921, as stated by the Honourable Member, The former date has
been generally adopted in other similar revisions of Customs establish.
ments, and the Government of India did not feel justified in making an
cxception in the case of the Sind establishment.

Saranies 1IN CusroMs DEPARIMENT.

160. *Mr. 8, 0. Shahani : Will Government be pleased to state
(1) the date from which the salary of the Collectors and Assistant
Collectors of Customs was revised, (2) the date from which the salary of
the Preventive Officers (consisting mostly of Europeans) was revised ?

The Honourable Mr. 0. A, Innes: (1) The pay of officers of the
Imperial Customs Service generally was last revised with effect from the
1st December 1919.

(2) The Honourable Member is presumably referring to the Superior
Preventive Establishment of the Karachi Custom House, the salary of
which was revised on the 30th August 1920, with effect from that date.

Karacur Local. AILOWAKCE.

161, *Mr. 8. O. Bhahani : Are Government aware that the Gevern.
ment of Bombay has by their Resolution No. 535, dated 28th July, 1922,
granted the Karachi local allowance to the clerical establishments in Sind
the pay of which was revised only recently, during the last two years ?

The Honourable Mr. C, A. Innes : The (Government of India have
seen the Bombay Glovernment’s Resolution referred to by the Honourable
Member. The reason why the Local Government have granted the local
allowance to certain clerical establishments serving at Karachi (including
the clerical staff of the Karachi Custom llouse) is that the revised rates
of pay sanctioned for these establishments were on thd same general level



166 LNGISLATIVE ASSEMBLY, (7ra Szer. 1024,

as the scales for mofussil cstablishments in the Bombay Presidency, and
did not take into account the relatively higher cost of living iu Karachi.

Karaort Loocal ALLOWANCE.

162 *Mr, 8. 0. 8hahani: (¢) Will Government be pleased to
state if the Examiners, Wharfingers, Gate Keepers and Tally Clerks who
were in receipt of the Karachi local allowance before their scheme was
sanctioned would get the Karachi local allowance in addition to their
revised pay !

(b) If not, will Government be pleased to state the reasons ?

The Honourable Mr. C. A. Innes : (a) No.

(b) In pursuance of the recommendation made by the local autho-
rities all allowances to which these men were entitled before the revision
of their pay have been abolished as a result of the revision, and a conso-
lidated pay has been sanctioned in each case. The nllowunees previously
enjoyed by these men were taken into aceount in fixing the revised rates,
As explained in reply to the preceding question of the Honourable Member,
the circumstances, which necessitated the grant of the loeal allowance to
the clerieal staff of the Karachi Custom House, are presumably not con-
sidered by the Local Government to apply to these officers.

1:ovsk-xenT at KaBACHI.
163, *Mr. B. C. Bhahani: Will Government be pleased to state
if Government intend giving House-remt Allowance to officers of the
Tmperial Clustoms Service at Karachi !

The Honourable Mr. C. A. Innes : The Goverpment of India have no
scheme in contemplation for the grant of house-rent allowance to officers
of the Imperial Customs Service at Karachi. Under the new Fundamental
Rules the Lineal Governments have power to sanction compensatory allow-
ances (which include house-rent allowance) to Government servants under
their administrative control, and subject of eourse to the provision of funds
in the Customs Budget officers of the Customs Department come within
the purview of this term for the purposes of these rules but the Government
of India have no information as to the intentions of the Liocal Government
in the matter.

Preveurive Orricess, Sixp.

164. *Mr. 8. 0. Shahani : Is it a fact that Preventive Officers who are
mostly Europeans get free quarters, the rent of which in the opinion of
Mr. Hardy, a former Chief Collector, would be about Rs. 100 per mensem

The Honourable Mr. 0. A. Innes : Preventive officers at Karachi
receive either free quarters or an allowance in lieu thereof and the Gevern.
ment of India have no information as to the rental value of snch quarters.

HousE-RENT TO APPRAISERS, EKTC., IN SIND.
165. *Mr, 8. O. 8hahani : Will Governmaent be pleased to state if
Appraisers, Examiners and Wharfingers will be given any house-rent
allowance ?

The Honourable Mr, 0. A. Innes : The Honourable Member is refer-
red to the reply given to his question No. 44. The Local Government ig
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*
ampowered under the Fundamental Rules to sanction house-rent allow-
ances to officers of the Customs Department subject to the provision of
funds in the budget, and the Government of India are not in a position to
consider the question unless the Liocal Government moves in the matter.

Custous Srrvice, Karacii.

166. *Mr, B. 0. Bhahani : Is it a fact that the Hindu and Mahomedan
Custom Service employees living in Karachi drawing a salary of Rs. 100
or less are given & house-rent allowance of Rs. 7-8-0 each when Christian
employees of the same stutus are given house-rent allowance of Rs. 25
each ! ’

The Honourable Mr. 0. A. Innes : The Government of India have no
information on the point.

Rant anLowance, Karacnt,

167. *Mr. 8. O, Bhabani : Will Government be pleased to lay on the
table a statement showing the rent allowance given to members of the
Telegraph and Railway Departments at Karachi ¢

Oolonel 8ir Bydney Orookshank : The necessury information is being
collected and u statement will be laid on the table in due course,

" INcoMB-TAX StAFF,

168, *Mr. 8. 0. Bhahani: (¢) Will Government be pleased to
state if it is a fact that the schemes for revision of Income-tax Staff have
been sanctioned for almost all the other parts of India excepting Sind !

(b) If the reply is in the negative, will. Government be pleased to state
how the facts stand

The Honourable Bir Maloolm Hailey : (¢) and (4). Schemes for the
revigion of the Income-tax stafl have heen sanctioned for Madras, Bengal,
the United Provinces, the Punjab, Bihar and Orissa and the Central
Provinees, for the Bombay city, and so far so as the subordinate staff is
concerned, for Rangoon,

Ixcour-tax Starr, SIND.

169. *Mr. 5. 0. 8hahani : Is it a fact that the Commissioner in Sind
submitted the scheme of the Income-tax Staff in Bind in the beginning of
1920 1 '

The Honourable 8ir Maloolm Hailey : The Government of India have
no information.
Incore-Tax Starr, Boubay.

170. *Mr. S. 0, Shahani : When was the scheme for the Income-tax
Staff for the town of Bombay sanctioned ?

The Honourable 8ir Malcolm Hailey : In February 1922,

Mz. Tatari, Hy. tRaBAD.

17). *Mr. 8. O. Bhahani : (¢) Whal is the permanent pay of
Mr. Talati, the Income-tax Officer, Ilyderabad, Sind, in the Revenue
Department to which he belongs and what pay is he drgwing now in the
Jncome-tax 1
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~ (b) What are the special qualifications of Mr. Talati for the post of

Income-tax Officer ?

(¢) Is it a fact that Mr. Talati had no experience of Income-tax
work before he was appointed in the Income-tax Department !

(d) What University examination has Mr. Talati passed 1

The Honourable 8ir Malcolm Hailey : Under Section 5 (4) of the
Income-tax Act, 1922, the power to sppoint Assistant Commissioners of
Income-tax and Income-tax Officers isx vested in the Commissioner of
[ncome-tax subject to the eépproval of the Local Government undes the
Income-tax Agency rules. The Government of India have thoratore nu
information relating to the several inquiries regarding Mr. Talati made
by the Henourable Member.

Assay-BaxaaL RaiLway.

172. *Rai G. 0. Nag Bahadur : With reference to the answer® given
in the Assembly on January 16 to Question No. 133, showing that the
Assam-Bengal Railway has already cost the country Rs. 18 crores in capi-
tal outlay and Rs. 9 crores in interest charges, and the fact that the line
involves an annual reeurring loss of between Rs. 30 and 40 lakhs, will the
(Government kindly tell the House why this line, at least the Hill section
thergof, was not selected for dismantling during the war instead of the
7 lines mentioned in paragraph 9 of Chapter II of the Railway Administra-
tion Report for 1920-21 '

Oolonel W. D. Waghorn : The very bulky files on this subject in the
Railway Board's office have been examined. It will perbape be suilicient
to say that lists of Railway lines which could be dismantled with least
inconvenience to the travelling public and to the interests of trade were
first drawn up in consultation with the Agents of all Railways. These
lists were then finally scrutinized by the Railway Board at a meeting at
which representatives of the Indian Maunitions Board and the General
Staff Branch were present and a final selection of the lines to be dis.
mantled was made at this meeting. Some lines had to be exempted
because their permanent-way material was not of the type required
overseas. But, in the main, the criterion adopted was that indicated
above. That is, the lines selected for dismantling were those which
it was considered could be dismantled with least inconvenience to the
public and least damage to trade. :

Mr. J. OChaudhuri : May I ask the Honourable Member if the hill
section of the Assam-Bengal Railway was not washed away four years
ago, and if the same has been restored and at what eost.

Oolonel W. D. Waghorn : The point raised by the Honourable
Member does not arise out of the question.

AssaM-Bxxaal AND OubpH aND RoBILEEAND RalLways.

173. *Rai @. . Nag Bahadur : (¢) Is it true that the Assam.
Bengal Railway spends Ra. 1,15,000 on its Ageney Department per yesr—
the same as is spent by the Oudh and Rohilkhand Railway (vide
Appendix B to the Budget for 1921-22), whereas the figures published by
the Government show a great contrast between the two lines, e.g., the
Oudh and Rohilkhand Railway has a length of 1,600 miles, gross earnings
of three crores and nett earnings of 137 lakhs, and brings in a gain to
the State of Rs. <100 lakhs ; and the Assam-Bengal Railway has a length

* Vide page 1680, Volume I, Part IL
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of 1,000 miles, gross earnings of one crore and nett earnings of 19 lakhs,
and instead of bringing in any gain to the State, actually costs the tax-
payers an amount of not less than Rs. 30 to 40 lakhs every year ¥

(b) If the facta are as stated, do Government intend to eonsider the
desirability of enforcing every possible economy or retrenchment in the
working of the Railway by substituting wherever possible Indian for
foreign elements in the higher branches of its service ¢

Oolonel W. D, Waghorn : The facts are suhstantially as stated by
the Honourable Member. QGovernment have already impressed upon
this Railway Administration the need for every possible economy. The
Company has already beaqun to employ Indians in the higher branches of
its service and has already 4 Indiana in superior appointments.

AorNt, AssaM-Brvear Ramway.

174. *Rai G. 0. Nag Bahadur ; (a) Is it true that the Agent of the
Anrsam-Bengal Railway has a large staff to deal with questions sent up by
his departments, although almost all the offices under him work under
the same roof ?

(d) Mas the guestion heen considered whether the work which the
Agent’s office at present does ecannot be done for the Agent by the depart-

ment originating a question ?

Oolonel W. D. Waghorn : (a) The existing arrangements are the
same as those in force on other lines but the Agent’s attention will he
drawn to the relatively high cost of his Agency Department in compari-
son with that of other Railways.

(b) The reply is in the negative.

CONCESSIONS ON AsSaMeBENGAL Rariway.

175. *Rai G. 0. Nag Bahadur : (2) Have the Government inquired
as to the reasons why the Assam-Bengal Railway allower concessions to the
Arsam tea-gard-ne for converance of their coolies !

(b) Do not these concessions go to increase the annually recurring
loss suffered by this Railway which has to be made good by the Indian
tax-payers !

(¢) 1 the anawer is in the affirmative, do Government propose to ask
the Railway to discontinue the system until its earmings are at least
mglicie:;t to cover its working expenses and interest charges on the capital
outlay

Colonel W. D. Waghorn : The Government have consulted the
Railway Administration. The Railway Administration regards these
enncession fares merely as a matter of business and is satisfled that the
advantages secured to the Railway by the development of Assam more
than makes up for any immmediate loss that the concession fares may
cause. There is nothing unusual or exceptional in concessions of this
kind and the Government do not propose to interfere.

Rai G. O. Nag Bahadur : Will the Honourable Member tell the House-
what is the total amount of the losses incurred by Government or by the.
Company on account of this concession !

. Oolonel W. D. Waghorn : If there is any loss whatsoever, it is shared
in the ordinary way between the Government and the Company.
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Mr. X. Ahmed : What is the amount ¢
Colonel W. D, Waghorn : I cannot give that figure. e

Eororeax RecruiTuewr ror INpiav Civin Szrvios.

176. *Mr. K. 0. Neogy : (s) Has the attention of Government
been drawn to a summary, published in the Press, of a report sent to the
Morning Post of London by its Calcutta correspondent alleging that the
Government of India have sent the Provincial Governments a memorandum
which suggests that it is an open question whether the time has not come
when European reeruitment for the Indian' Civil Service might not be
abandoned altogether !

(b) Has any sach memorandum been issued ¥ If so, will Govern.
ment be pleased to lay a copy of the same on the table ¢

The Honourable Sir Maloolm Hailey : The letter referred to has
already appeared in the columns of the Press,

Mr. Jamnadas Dwarkadas : Have Government taken any steps to
inquire as to how the information, which was supposed to be private, got
into the hands of the Editor of the Morning Post 1

The Honourable 8ir Malcolm Hailey : I understand, Sir, that inquiry
has been made, but no definite information has as yet been obtained as to
the manner in which the letter was communicated.

Grrevancas or IureriaL Services.

177. *Mr, K. C. Neogy : With reference to the statement that has
appeared in the Press that a Committee under the Chairmanship of Lord
Macdonnel, has made proposals dealing with the financial and other griev-
ances of the Imperial Services, and that these proposals are now under
consideration of Lord Peel and the Government of India, will Government
be pleased to indicate the nature of the grievances and of the proposals !

The Honourable 8ir Malcolhm Hailey : The proposals of the Com-
mittce referred to are nnder eonsideration, and the Government are not
prepared at present to make any statement on the subjeet,

Easr Irpiaxy Ramway Srrixes.

178. *Mr. K. 0. Neogy : (a) What are the approximate amounts
of loss to Railway revenue arising from the last two strikes of the Indian
workmen of the East Indian Railway, the first originating at Jhajha and
the second at Tundla ¢

(b) What was the number of strikers in the different departments
in each case ?

(¢) How many strikers, in each case, were re-employed ; and how
many were refused re-employment at the end of the strike or could not
be re-employed because their posts had already been filled otherwise t

- (d) Among the new men appointed to replace the Indian strikers,
how many were Europeans or Anglo-Indians, in each case ; and what is
the additional annnal expenditure entailed by this replacement of Indians
by Europeans or. Anglo-Indians t . '

(e) What are the approximate total amounts of loss of wages snffered
by the strikers in each case t '



QUMSTIONS AND ANSWERS, 171

Oolonel W. D, Waghorn : The loss in earnings arising out of the
Tundla strike is estimated at 15 lakhs and the loss of wages .at nearly
9 lakhs. The Government of India have no information on the other
points raised and do not propose to ask for it.

STRIKE AT JHAJHA, s

179. *Mr. K. O. Neogy: (¢) Was a Committee appointed td
investigate the causes of the strike of Indian workmen of the East Indian
Railway that originated at Jhajha ! _

(b) If 8o, what was the constitution of the said Committee, what were
their findings and what action was taken thereon § Will Government be
pleased to publish their report in exienso 1 -y

#

Colonel W. D. Waghorn : (a) Yes.

(b) The Committee’s report was published in the Press at the time
{Statesman, dated the 13th January, 1922) and called for no action on the
part of Government.

Srrike ar TUNDLA.

180. *Mr. K. C. Neogy : Is it & fact that the Tundla railway
strikers did not agree to a Committee suggested by the Railway authorites
to inquire into their grievances, because no steps had been taken by the
East Indian Railway to act up to the recommendations of the Jhajha Com-
mittee ! _

Oolonel W. D. Waghorn : The information reccived by Government
at the time of the Tundla Strike does not support the suggestion implied
in this question.

Strike aT [UNDLA.

181, *Mr, K, C. Neogy : (a) Is it a fact that the Railway authori.
ties, and the Ionourable Member for Commerce and Industry, pronounce
the strike of the Indian workmen of the East Indian Railway originating
at Tundla to be of a political character ?

(b) If so, on what information did they do so ¥

Oolonel W. D. Waghorn : The Honourable Member is referred to the
debate which took place on the subject in the Council of State on the
13th February last.

Mz. Axprews ON East INDIAN RaiLway Sreixe

182, *Mr. K. 0. Neogy : (a) Has the attention of Government been
drawn to an article by Mr. C. F. Andrews in the last May number of the
Modern Review of Caleutta, in which he has tried to establish that the
root of the East Indian Railway strike is not political but bad treatment of
the Indian workmen by the European and Anglo-Indian employees all
over the railway line, and that if the Anglo-Indians were put in open com-
petition with the Indians, on the basis of equal pay for equal work, there
would be no trouble at all ¢ '

(b) Have Government made any inquiry into the allegations made
by Mr. C. F. Andrews in the said article, particularly that the European
scale of pay which the Anglo-Indian railwaymen received, made them
socially arrogant and racially intolerant ? 5

L}
v

Colonel W. D. Waghorn : (a) Yes. -.
(b) No.
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EunoreanNs axp Inpians oN Rainways.

183. *Mr. K. 0. Neogy : Will Government be pleased to name the
Railways on which no differentiation is made in the matter of pay,
- allowanees and housing accommodation, between Europeans and Anglo-
Indians on the one hand, and Indians on the other, when employed in
oluties of a similar nature, in different departments and grades of service 1

Oolonel W. D. Waghorn : The Honourable Member is referred to the
answer given to unstarred question No. 92 asked by Mr. Agarwala during
the present Session.

InpiawiSaTioNn or TER RalLway SERVICE.

184. *Mr. K. C. Neogy : («) Is it a fact that an anthoritative defini-
tion of the term ¢ Indianisation of the railway service '’ has recently been
issued, and that under the said definition ‘‘ Indianisation '’ will inelude
the omployment of Domieiled Europeans and Anglo-Indians and other
persons domiciled in and born in British India of parents habitually
resident in British India ! .

(b) If so, will the said definition lead to an equalisation in the rates
of pay admissible to Europeans, Anglo-Indians and Indians employed in
duties of a similar nature, in different departments and grades-of Railway
service ?

(¢c) With reference to the undertaking given by the East Indian
Railway in its agreement with the Secretary of State, dated the 17th
December, 1919, that it will extend the employment of Indians in the
superior cstablishment as suitable candidatea offer themselves and can be
trained, will the =said term ‘' Indians ’' be interpreted to include
Domlelled Europeans and Anglo-Indians under thc new - definition of
‘¢ Indianisation "’ 1

Colonel W. D. Waghorn : {(a) Yes.

(b) The ideal undoubtedly to be arrived at is that there should be
equal pay for equal work and responsibility.

(¢) The interpretation will he the same as that hitherto put upon the
undertaking. That is the Railway Administration will continue its
present policy of extending the employment in the Buperior Establish-
ment of candidates from Indian Engineering Colleges or candidates
otherwise recruited in India.

BRates or SavrapiEs FoR ANoLO-INDIAN AND Iwpiax MEcHANICS 1N
RaiLways.

185. *Mr. K. C. Neogy: () What are the minima and maxima
rates of salaries admissible to Anglo-Indian and Indian mechanics,
respectively, employed in the workshops of the different Railways !

(b) What are the reasons for discrimination (if any) in these rates
between Anglo-Indians and Indians who undergo the same course of train-
ing and are employed in similar work ?

Oolonel W. D. Waghorn : I have not the information the Honour-

. able Member asks for in respect of all Railways. But there is no doubt
that Anglo-Indian mechanics are paid more than Indian mechanics. For
instance, on one Railway I find that Anglo-Indian apprentices, if they



QUESTIONS AND ANSWRRS 118

comphfe their course of training natmfactorﬂy, are eligible for appoint-
ments as chargemen on a salary rising to Rs. 300 per mensem. Indian
apprentices of the higher class are eligible for appointments as mistries
on a scale rising to Rs. 175, but there is nothing to prevent men of this
class being appointed chargemen if they are fit for it. In both cases,
further promotion depends on ability. 1In this case the difference in pay,
is due to the fact that Anglo-Indians are considered better fitted for such
posts. This, I think, is the main reason why Anglo-Indians are usually
paid higher in the shops than Indians.

The object of Government in introducing more comprehensive train-
ing schemes for Indians is to enable them to fit themselves for appoint-
ment as chargemen and foremen.

Munshi Iswar Baran : Will the Honourable Member state the reasons
on which this opinion of Government is based-—that Anglo-Indians are
better fitted for such posts !

Oolonel W. D, Waghorn : That is the result of the experience of the
Railways..

Dr. H. 8. Gour: Will the Honourable Member inform the House
whether any report is available of the data on which this opinion is based
or any inquiry made ?

" Oolonel W. D. Waghorn : There is no particular report. These are
references from the Agents of the Railways.

Dr. H. 8. Gour : 1 take it therefore that it is a mere matter of opinion
on the part of the officers concerned ?

Oolonel W. D. Waghorn : The opinion is based on the experience of
numerous officers on the railways.

Dr. H. 8. Gour ;: But the Honourable Member has not defined what
he means by expericnece.

TrouNical. ExaMiNaTioN 1w tHE CARRIAGE AND WagoN DrrarTMENT
IN THE East INDIAN RaiLway,

186. *Mr. K. 0. Neogy : (a) Is it a fact that in the Technical
ovaminations held in the Carriage and Wagon Department in the East
Indian Railway workshops Indian apprentices, are occasionally placed
higher in the list of successful candidates than Anglo-Indian apprentices ¢

() In how many instances, during the last five years, has the first
place been occupied by Indian candidates ?

(¢) Is it a fact that the Indians placed higher in the technical
examination results, are employed on a lower scale of salary than Anglo-
Indians placed below them in order of merit ¢

Oolonel W. D. Waghorn : The information asked for is being obtained
from the Agent, East Indian Railway, and will be sent to the Ilonourable
Member on receipt.

MaxiMuM SarLaRy IN THE CaRkIAGE aND WaGoN Dnrnmm OF THR
East INpiaXx Rainway.

187. *Mr. K. O. Neogy : Is it a fact that in 1920 the Carriage and
Wagon Department of the East Indian Railway reddced the maximum
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salary attainable by Indian mechanies, and increased that in the case of
Anglo-Indians ? .

Colonel W. D Waghorn : The information asked for is being obtained
from the Agent, East Indinn Railway, and will be sent to the Honourable
Member on receipt. i o

AssisTanr ForEMax IN THE EasT INDIaN RainLway.

188. *Mr. K. O, Neogy : Is it a fact that the posts of Assistant
Foreman are reserved for Europeans and Anglo-Indians in the East
Indian Railway ¥ What is the practice in the other Railways in this
matter 1

Colonel W. D. Waghorn : The information asked for is being obtained
from the Agent, llast Indian Railway, and will be sent to the Honourable
Member on receipt.

INpian ArraenticEs IN THX Rarnway Worksnors.

189. *Mr. K. 0. Neogy: (a) Are Government aware that the
Indian Industrial Commission made an observation to the effect that the
arrangements made for Indian apprentices under training in the Railway
workshops were inadequate, and that the stipends paid them during the
period of training and the salaries offered on completion of training, were
very much lower than the corresponding rates in the case of Europeans,
and that this fact was largely responsible for the failure of better-
educated Indians to take advantage of these courses 1

(d) 1s it also a fact that the Indian Industrial Commission deplored
the absence of Indians from the ranks of foremen and chargemen ?

(¢) What improvements have taken place in the position as described

« above, since the publication of the Indian Industrial Commission’s report,
in the different railways ?

Colonel W. D. Waghorn : (¢) and (b). The Government are aware
of the observations of the Indian Industrial Commission referred to.

(¢) 1 must ask the Honourable Member to be good enough to wait
for the account of the proceedings of the Fourth Conference of Depart.
ments of Industries which is shortly being published by the Industries
Department as a bulletin and which gives full information on the subject.
Ag the Honourahle Member is doubtless aware, the Government of India
have at present an officer on special duty dealing with the whole question
of the training of apprenticen hoth as mechanical enginecrs and as
foremen, chargemen and mechanies,

s

Prosecurions aeaiNer Eprrors, Mavagers aNp Prixrens or
N1wsPraAPERS.

190. *Rai Bahadur Pandit J. L. Bhargava : Will the Government
be pleased to state the number of the prosecutions under Sestions 124A,
153A and complaints under Section 500 of the Indian Penal Code against
the Editors (ineluding joint and Sub-Editors), managers, and printers
of the newspapers and presses throughout India after the repeal of the
Press Act and give the names of the accused and the complainants and the
result of the cases ?

The Honourable Bir Malcolm Hailey : The information has been
called for and will be supplied to the Honourable Member when complete,

,
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AMENDMEANT OF THE CRIMINAL Laiw AMENDMENT ACT.

191. *Rai Bahadur Pandit J. L. Bhargava : With reference to the
statement made at the meeting of the Assembly held on 18th January,
1922, by the Honourable the Law Member that Government was considering .
a legislative meusure to take the place of the Criminal Law Amendment
Act (vide last line of page 1699 and first few lines of page 1700 of the
Official Report of the Legislative Assembly Debates, Volume II, No. 18),
will the Government be pleased to state if the contemplated measure has
assumed a definite formn and, if so, when is the same to be brought before
the Assembly for discussion ?

The Honourable Bir Malcolm Hailey : The QGovernment of India
addressed Local Governments in May last in accordance with the under-
taking referred to in the Honourable Member's question. Some replies
are still outstanding. (Government are therefore not yet in a position to
make a pronouncement in the matter.

RecoMMeNDATIONS OF THE RalLway Pouice CoMMITTEE.

192. *Rai Bahadur Pandit J. L. Bhargava : Will the Government
be pleased to state what action has been taken on the recommendations made
by the Railway PPolice Committee, specially with reference to the recom-
mendations Nos. 3, 7, 8, 9 and 23 given in the Summary of Recommenda-
tions ¢

Colonel W. D. Waghorn : Local Governments and Railway
Administrations have heen addressed, and the recommendations of the
Railway Police Committee are receiving careful consideration. Improve-
ments are being effected in the methods of protecting and handling goods
and in the organisation of the Watch and Ward Establishments,

INCOME DERIVED SINCE THE INTRODUCTION OF THE ENnaNckp Rates oF
Postaak.

104. *Rai Bahadur Pandit J. L. Bhargava : Will the Government
be pleased to lay on the table a statement showing the income derived
from the sale of posteards and envelopes and postage stamps of the valuc
of one anna or less since the date of the introduction of the enhanced rates
of postage up to 15th August 1922, as well as a statement showing the
income from the same sources during the corresponding period of the
years 1921 and 1920 ¢t

Oolonel 8ir Bydney Orookshank : The information required by the
Honourable Member in reply to this question will be found in the reply to
Question No. 114 which I laid on the table this morning.

INTHODUCTION OF ONE-ANN. EMBOSSED ENVELOFPES,

194. *Bal Bahadur Pandit J. L. Bhargava : Do the Government
eontemplate to introduce one-anna embossed envelopes 1 If s0, will they
be pleased to consider the advisability of enlarging the size of the envelope
lo cope with the increased eapacity to convey letters to the weight of
2% tolas ¥

Oolonel Bir S8ydney Orookshank : Yes, The new one-anna enve-
lope will correspond in size to the present half-anna thick square enve-

lope, and will be sold for the price of the stamp, namely, one anna. Sup-
plies are expected very shortly. ‘
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Dr. H. 8. Gour : Will the Honourable Member take care not to print
too many envelopes because it might be necessary very shortly to reduce
the postage.

Exrorr or WHEAT FROM INDIA,

195. * Rai Bahadur Pandit J. L. Bhargava : (a) Will the Govern-
ment be pleased to state if the removal of the embargo on the export
of wheat from India is imminent ¥

(b) Are the Government inclined to accept the recommendation of
the Punjab Legislative Council (on the subject of the export of wheat)
contained in its resolution passed in the meeting held on 3rd August
1922 1

(¢) If the answer be in the affirmative, do the Government propose
to afford the Assembly an opportunity of considering and discussing
the matter before the Government arrive at the final decision ?

Mr. J. Hullah : The Uovernment have not yet come to any decision
on the subject, which, it is hoped, will be diseussed in the Assembly on a
Resolution which has a place on to-day’s list of business,

RecoMMENDATIONs OF Tum INDIAN Jains Couwmirrsr.

196. * Rai Bahadur Pandit J. L. Bhargava : Will the Government
be pleased to state what action has been taken or is proposed to be
taken with reference to the recommendations made in the following
paragraphs of the report of the Indian Jails Committee, 1919.20 :—

(1) Parfagfraph 293.—Importance of good copking and preparation
of food.

(2) Paragraph 299.—Supply of towels.

(3) Paragraph 300.—Trousers to replace shorts.

(4) Paragraph 302.—Abolition of neckring and attaching the
prisoners’ ticket to a button on the left breast.

(5) Paragraph 307.—Latrine arrangements to be sufficient and
the partitions dividing the seats to be high enough to
provide a reasonable degree of privacy, and the provision
of foot-rests in latrines and availability of water for
ablution after resort to the latrine at or close to it.

(6) Paragraph 440.—Enabling the Courts to dispose of cases by
the order ‘‘ convicted aud discharged with a warning.”

(7) Paragraph 520.—8upply of a pamphlet setting out the
powers and duties of visitors to official and non.6ffcisl
visitors.

The Honourable Sir Malcolm Hailey : The action taken on the roecom-
mendations referred to at clauses (1) to (5) and (7) is deseribed in para-
graph 15 of the Home Department letter No. 104, dated the 4th April
1921, and paragraph 13 of the Home Department letter No. 305, dated
the 16th December 1920, copies of which were laid on the table with the
reply which I gave to question No. 160 asked by Mr. Kamat on the 15th
September 1921, Items (1) 1o (5) are all within the competence of Local
Governments to deal with under wection 60 of the Prisong Aect, (IX of
1894) and we asked Local Governments to give effect to the " recom-
mendations wherc necessary and practicable. Item (7) is also within
the rule-making power of Local Governments, some of whom have already
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taken action and we have asked the others to make the necessary correc-
tions in their manuals,

The recommendation referred to in clause (6) is now under the con-
sideration of Government, final replies to our reference to local Govern-
ments on the subject only recently having been received.

INDpIaN1zaTION OF THE INDIAN CiviL SeRvicE.

197. Rai Bahadur Pandit J. L. Bhargava : (a) Is it a fact that the
Government of India have circularised the local Governments suggesting
that it is an open questign whether the time has not come when
European recruitment for the Indian civil service might not be aban-
doned altogether !

(b) Tf the answer be in the affirmative, will the (Government be
pleased to lay a copy of the circular on the table for the information of
the Assembly and the public 1 '

The Honourable Bir Malcolm Hhi.ley : The letter referred to has
already appeared in the columns of the Press.

BurrLoyurnt ov Laskees aND THE Number op CaSUiLTIES IN THE
GrEaTr War,

198. *Mr. K. Ahmed : Will the Government be pleased to state how
many Indian Seamen and Laskers are working in the stcamship companies
in merchant vessels, ships and steamers in the Indian waters and abroad
in the foreign countrics as serangs, deck crews, firemen and butlers, ete.,
and the number of those who were killed in the last European War by
enemy action, their vessels being torpedoed by the Germans, and those
who were captured and imprisoned in foreign countries ¢

The Honourable Mr. C. A. Innes : The Government are not in posses-
sion of all the information asked for. They are cndeavourng to obtain
it and will supply it to the Honourable Member on receipt.

Eveororat Rorws of THR LEGISLATIVE ASSEMDLY AND THE
Brnaar CouNciL. '

199. *Mr. K. Ahmed : Are the Government aware that the Electoral
Rolls of the constituencies of the Indian Legislative Assembly and the
Provincial Council of Bengal do not contain full address of any Elector
(Voter) and owing to this omission to mention the respective post
offices of these Voters or Electors, the public has been greatly incon-
venienced ¥ Do Government propose to take proper steps from now so
that the Electoral Roll or Voters’ List may contain full address of all
the Electors or Voters for the convenience of the public ?

The Honourable 8ir Malcolm Hailey : The form of the electoral roll
for Bengal constituencics of the Indian Legislative Assembly is not pres-
eribed in the Regulations applicable to Bengal. Government will inquire
from the Bengal Government as to the form which has been prescribed by
the local Government and as to the advisability of accepting the suggestion
of the Honourable Member, .

The Governor General in Council is not concerned with the electoral
roll of the constituencies of the Bengal Legislative Couneil.
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New Rurxs ror RECRUITMENT OF OFFICKRS IN STATE RATLwavs,

200, *Mr, K. Ahmed : (a) Is it a fact that a new rule has been
introduced by the Railway Board for recruitment of officers in the
Superior Branch of the Traffic Department of the State Railways !

(b) If the answer be in the affirmative, will the Government be
pleased to lay on the table a copy of the new rules, and state when, how
and under what circumstances the new rules have been framed !

(¢) Will the Government be pleased to state whether any ecom-
mission was appointed, as recommended by the Acworth Committee,
to deal with the above subject, before amending the rules for the recruit-
ment of the Railway Services !

Colonel W. D. Waghorn : (a) and (b). The Superior Traflc Estab-
lishment has been reorganised, and a new Local Traffic Service has been
introduced on State Railways. A copy of the Resolution introducing it
and of the rules relating to its recruitment will be sent to the Honourable
Member. The Resolution was published in the Gazette of India in Sep-
tember last year. The change follows the introduction of the Provineial
Engineering Service and has been made mainly on grounds of economy.

(¢) The above reorganisation had been decided upon prior to the
receipt of the Acworth Committee’s Report.

EMPLOYMENT oF DOMICILED EUROTEARS IN THE RAILWAY SERvICE

201, *Mr. K. Abmed : (a) Is it a fact that domiciled Europeans
will henceforth be counted as Indians along with the people of India,
in considering the question of employment in the Railway Service t

(b) If the answer be in the affirmative, will the Government be
pleased to explain in full the principle followed in the decision to count
domiciled Europeans as Indians {

(¢) Are the QGovernment aware that there is great dissatisfaction
felt by the Indians on account of the above information published on
the above subject in the issue of the ‘‘ Englishman *’ of the 7th August,
1922, as they apprehend that the main object of counting the domiciled
Furopeans as Indians is to reserve all the appointments in the Railway
Service for the former 1

(d) Do Gevernment propose taking immediate steps to remove the
discontent of the Indian people by fixing the percentage of appoint.
ments of the different classes of the Indian people in the Railway
Department in proportion to their respective mumerical strength 1

Colonel W. D. Waghorn : (a) Yes.

(b) Europeans who are domiciled in British India and who are born
of parents habitually resident in India, and not established there for tem-
porary purposes only, have heen treated as ‘‘ Indians '’ in this econneetion,
at least since the passing of the Government of India Act of 1870. I
invite a reference by the ITonourable Member to Section 99 of the Govern-
ment of India Act which reproduces the provisions of Section 6 of the
Government of India Act of 1870, and to article 37 of the Civil Bervice
Regulations. No change in this respect is contemplated. '

(¢) The Government of India -are not aware of the dissatisfaction
or apprehensions referred to by the Honourable Member. If such appre-
hensions exist, they are quite unfounded. The policy of Indianisation
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as Applied to the Railway Services may roughly be described as recruit-
ment, as far as may be, from Indian Colleges or other sources of recruit-
ment without distinetion of caste, creed or colour.

(d) Government are not prepared to adopt the suggestion made by
the Honourable Member.

Dr. H. 8. Gour : I take it, Sir, that the Honourable Member implies
that Europeans and Anglo- Indians domiciled in the country are treated
as Indians for the purpose of securing employment and as Europeans for
the purpose of getting higher pay. Is that so?

Mr. Kabir.-ud-din Ahmed : Is not that the object, SBir ¢ I repeat the
same question which my Honourable friend, Dr. Gour, has put and demand
an answer from Government.

Oolonel W. D. Waghorn : There is no difference in the pay of the
superior grades,

Dr. H. 8. Gour : T think the Honourable Member has misunderstood
my question. I understood him {o mean that as regards appointments in
the Railway services members of the domiciled community, Europeans and
Anglo-Indians, are treated as natives of India. Ilaving secured their jobs,
they are then given higher salaries because they are Europeans and Anglo-
Indigns. Is not that so ¥t

Mr. N. M. Bamarth : I do not think it can be denied.

Mr. Chaudhri 8hahab-ud-Din (after Mr. President had called out
the next question : I want to ask a Supplementary Question.

Mr. President : The Honourable Member is too late.

Rovar Puocramation anp Prosecurion rorn Reuierouvs Fairw.

202. *Mr. K. Ahmed : (a) In view of the fact that the Honourable
Ilome Member on the 10th January 1922 in answer to my supplementary
question denied, or was not aware, that there is no clause in the Procla-
mation of the late Queen Victoria that none of Iler Majesty’s subjects
should be ill-treated or molested on account of their religious beliefs, may
I have the honour to refer the ‘ilonourable Member to Kaye and Malleson’s
History of the Indian Mutiny of 1857-58, edited by Colonel Malleson,
Vol. V, page 274, in which the Proclamation of the late Queen Vietoria
is given, which states ‘‘......... none molested or disquieted by reason
of their religious faith or observances, ........ and we do strictly charge
and enjoin all those who may be in authority under us that they abstain
from all interference with religious belief or worship of any of our
subjects on pain of our highest digpleasure '’ 1

(b) Will the Honourable Member be pleased to amend his previous
answer accordingly 1

The Honourable 8ir Maleolm Hailey : (a¢) The Honourable Member
has not correctly understood Sir William Vincent’s reply to his supple-
mentary question. Sir William Vincent said nothing about religious
beliefs, but referred only to aedltlon and other offences against the Penal
Code. His actual words were—'‘ I am not aware that there is anything
in the Proclamations to which the Honourable Member refers which pre-
cludes the Government of India from prosecuting for sedition or for other
offences against the Penal Code.” .

(b) Does not arise,
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Rerease or Pourtioar PrisonNses.

203. *Mr. K. Ahmed : (a¢) Is it a fact that a Judge of the Paima
High Court, according to a resolution passed by the local Council, had
revised records of all the cases of the political prisoners of Bihar and
Orissa under the direction of the Government and has let off some political
prisoners owing to the illegalities in their convietion ?

(d) If the answer be in the affirmative, do the Government propose
to pass the necessary orders directing the revision of the cases of the poli-
g:;l prisoners in Bengal and other provinces by the Judges of the High

rt 1

The Honourable Bir William Vinoent : (a) The cases were reviewed,
and in a number of cases sentences were suspended, reduced or commuted
on account of the insufficiency of recorded evidence. .

(b) It is understood that in some other provinces sentences have been
similarly reviewed at the instance of the Local Government, but the matter
is one which primarily concerns the Loocal Governments, and the Govern-
ment of India are not prepared to interfere with their diseretion,

INcour-Tax EsTABLISHMENT IN SIND,
204. *Mr. 8. 0. Bhabani : Will Government be pleased to indieate
generally as to when the Income-tax Establishment in 8ind will be put on
the same basis as that in Bombay ¢

The Honourable ‘Sir Malcolm Hailey : The Honourable Member is
referred to the answer given to Question No. 126.

ArrrLrate Powzrs ror THE INcoME-TAX CoMMISSIONER OF SIND.

205.*Mr. 8. 0. Shahani : Since the Commissioner of Income-tax
has to come down to Sind frequently to hear Income-tax appeals, do
Government propose to consider the advisability of investing the Com-
missioner in Sind with some of the Appellate powers 1

The Honourable 8ir Malcolm Hailey : Government considers that
there would be obvious objections to vesting the Commissioner in Sind with
the powers of an Assistant Commissioner of Income-tax ander the Income-
tax Act, which would mean that for income-tax purposes he would be
subordinate to the Commissioner of Income-tax, Bombay.

TeeaTuENT oF Porrricar PrisonNmss IN Jams,
206. *Mr. 8. C. Bhahani : Do (Government propose to consider the
advisability of distinguishing political prisoners from ordinary ones, and
of according to the former better treatment ?

The Homourable Bir William Vincent : The Ilonourable Member is
referred to the answer I gavg to part () (b) of Mr. Kamat’s question.

Rratricrioxs o SecoND Crass PassENgErs IN THE AssaM-BExaar
RatLway.

207. *Rai G. 0. Nag Bahadur : (a¢) May I invite the attention of
the Government to the rule published in the Traffic Manual of the
Agsam-Bengal Railway, Clause 2, Section 4 :—'‘ The staff should note_
that no Indian passenger holding a second class ticket should in any
circumstances be put into & first class’’ 1
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(3) Will the Government kindly inquire and inform the House
why in the opinion of this Railway Indian passengers holding second
class tickets should alone be prevented from being put into a first class,
when second class compartments are overerowded, and first class com-
partments are available for accommodation of the overflow second class
passengers !

(¢) Doos the above rule mean that there is no objection to other
than Indian passengers holding second class tickets being put into a first
class ! If so, what is the reason for discriminating racially between
passengers of the same class paying the same fare ?

Oolonel W. D. Waghorn : The rule te which the Honourable Member
refers was cancelled in 1913,

Passrort ron ForriaN CouNTnims,
208, *Mr. K. B. L. Agnihotri : Will the Government be pleased to
state : .

() The reasons on which passports for travels in the foreign
countries are refused.

(b) Whether Swami Satyadeo had applied for passports for
Germany and Austria.

(¢) Whether the Bombay Government refused to grant the pass-
ports applied for, but offered to grant passports for England.

(d) Whether the Government of India was informed or comsulted
in the matter.

(e) The reasons for the refusal of the passports applied for.

(f) Whether Indian travellers are not permitted to go to Germany
even for Medical treatment.

(g) The reasins for putting a restriction on the Swami’s liberty
with respect to Medical treatment in any foreign country
other than England

Mr, Denys Bray : (2) The issue of a passport or of an endorsement
on a passport to travel abroad is a privilege which is accorded, with due
regard to the Passport Regulations of the foreign country to be visited, to
British subjects who are considered to be fit and proper persons to receive
from the Consular Officers of His Majesty's Government the assistance
which a passport or endorsement affords. The privilege is withheld
from all those who are not considered fit and proper persons to receive
such assistance.

(d) Yes.

(¢) Yes.

(d) No.

(e) The Bombay Government did not consider him to be a fit and
proper person to receive an endorsement to travel on the Continent at
the, present time, especially in ex-hostile countries.

" (f) Yes.
(g) Is covered by my answer to (e).

Nuupzr or BriTism OFFICERS IN THE ARNMY.

209. *Mr. K. B. L. Agnihotri: Will the Government be pleased to
state :
 (a) The total number of European officers in thé Army in India on
1st April 1914,
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() The total number of such officers on 1st April 1922.
(¢) The total expenditure or cost incurred on such officers in the
year 1918 and in the year 1921 ?

Mr. B. Burdon: (a) and (b). The information desired by the
Honourable Member ¢an be obtained from the Army Lists and the budget
estimates for the years in question, to which the- attention of the
Honourable Member is invited.

(¢) To furnish the information desired, would necessitate a speeial
compilation involving the expenditure of time and labour out of all
proportion te the results obtainable. The Government of India regret,
therefore, that they are unable to accede to the Honourable Member’s
request. His attention is, however, invited to the ‘* Memorandum on the
growth of military expenditure,’”’ copies of which were supplied to all
Members of the Legislative Assembly in March 1921 and which dealt
amongst other things with the pay and allowances of British officers.

BRamizzMesT OF SURrLUS ArMY OFFICERS.

210. *Mr. K. B. L. Agnihotri : Will the Government be pleased to
state :

(a) The number of surplus Army officers that have been retired or
will be retired during the current financial year.

(b) The total amount of gratuities that will have to be paid to them
and the cost that the Government will have to bear on account

. of-the demobilising of the surplus officers and offering facili-
ties to them to settle in various parts of the British Empire.

(¢) What proportion of the gratuity will be borne by the Home
Government and the Government of India, respectively.

(d) Whether these officers could be retired just after the termina-
tion of the war and had not so far been retired owing to the
delay of the decision of the War Office on the point.

(¢) The amount approximately which the Government of India will
have to pay owing to that delay.

(f) Has the QGovernment represented to the Home Government that
the gratuities of such officers be paid by the Home Govern-
ment, and, if so, what reply has ben received 1

Mr, E. Burdon : (a) It is estimated that the number of officers to be
retired during the current financial year will be between 1,800 and 1,900.

(b), (c), (¢) and (f). The attention of the Honourable Member is
invited to the reply given on the 6th September 1922 to the Starred
Questlon asked by another Honourable Member of this Assembly,

Mr. Reddi Garu, No. 63. .

(@) The whole of the officers in question ecould not have been retired
immediately after the termination of the war. The services of many
continued to be needed in the garrirons which were maintained overseas
after the armistice, at the expense of 1lis Majesty's Government, while
others were required for our own frontier operations. The retention of
these officers cannot*therefore be wholly attributed to delay on the part
of the War Office. .
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Sxtecrion of OrricBas roR THE INcoMz-Tax DErARTMENT.
311, *Mr, K. B. L. Agnihotri : Will the Government be pleased to
state :

(a) The method of selection of officers for the Income-tax Depart-
ment adopted in the various provinces where the department
has been organised under the new scheme.

(b) The selecting authority for the posts of Commissioners,
Asngistant Commissioners, and Collectors of Income-tax.

(¢) Have any of the posts of Assistant Commissioners been gjven
to a member of Provincial Judicial Service or to any mnon-
official ¥ TIf not, why not ?

The Honourable 8ir Malcolm Hailey : (a) Officers have been
recruited for the Income-tax Department from the Indian Civil Service,
the Provincial Civil Service, other Government departments and from
non-officials.

(b) The Honourable Member is referred to Section 5 of the Income-
tax Aect.

(¢) Inquiry will be made whether among the members of the Pro-
vincial Civil Service appointed, any officer has belonged to the Provincial
Judicial Service. It is vbvious that the flrst choice must lie among officers
who have had previous special experience of income-tax wotrk or account-
ancy. As regards the latter part of the question, Major Kirkwood in
Caleutta, Mr. Alexander in Rangoon were non-officigls before their
employment 1n the Income-tax Department.

ResorLviioN oN INDIaN AvtoNomy.

¢12. *Mr. K. B. L. Agnihotri : Will the Government be pleased to
lay on the table the copy of the forwarding note, despatch or recommenda-
tion, if any, sent to the Secretary of State for India with the copy of
debate on the Indian Autonomy Resolution in the Assembly or, subse-
quently on that subject and also the reply, if any, received from the
llome Government or the Secretary of State for India ?

The Honoursble 8ir William Vincent : I have nothing to add to the
replies I gave to the questions on this subject usked by Messrs. Sinha and
Kamat on the 10th and 16th January 1922, respectively,

Intee Crass AccoMuoDpaTiON 1IN GREAT INDIAN PENINSULA Rairway,

2 3, *Mr. K. B. L. Agnihotri : (i) Is the Government aware that the
Ureat Indian Peninsula Railway do not provide
(a) Intermediate Class accommodation in the passenger and in the
Punjab Mail Trains, or
(b) any scparate Inter Class accommodation for ladies in the
Express trains-and the lady passengers have to undergo
much inconvenience for want of such separate accommoda-
tion 1
(#) Do the Government propose to take such steps as may insure
an early removal of the inconvenience caused to the public on that account

Oolonel W. D. Waghoirn : As regards the first part of the question
the Honourablé Mémber is reférred to the answer given in this Assembly
ou 21st March 1921 to parts (a) and (b) of a sintilar question (No. 509),
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asked by Mr. Abdul Quadir and as regards the second it i

practicable to provide sufficient intgrmediate accomm:i:nn::‘:;.iﬂ
to allow compartments to be reserved for ladies. But where 8 demand
exists for reserved accommodation of this class for ladies Railway
Administrations may be trusted to endeavour to meet it as far as possible,

InteopucrioN or Exrazss TRaINs IN THE GuEar INDIAN PENINSULA
RaiLway.

214. *Mr. K. B. L. Agnihotri : (a) Will Government
state the reason for the introduction of the Express ?nﬁ?ﬁdmtz
Great Indian Peninsula Railway 1

(b) How much accommodation in Express trains (when introduced)
was provided by the Railway Company for the Inter, Second and First
Class( I;asaengers, respectively 1

¢) Was any reparate accommodation provided for lad ngers
in the Inter Class 1. P Y passenge

(d) If no accommodation was meant for, or was reserved for the
First and Second Class passengers in the early days of the introduction
of Express trains, why was the same provided subsequently 1

(e) Was such accommodation provided by reducing the accom-
modation provided for the Inter Class passengers. If so, why was the
Inter Class accommodation reduced ?

(f) Do the Government propose to take necessary steps for an early
introduction of more and sufficient accommodation for Inter Class
passengers in such trains !

Oolonel W. D. Waghorn : (a) Express trains were introduced in
order to provide an improved train service for the public.

(b) The following express trains are included in the September Time-
table :

(1) Bombay-Delhi Express.
(2) Jhansi-Lucknow Fxpress.
(3) Bombay-Poona Inter and Third class Expreas.

In regard to (1), this train commenced running from the 1st Febru-
ary 1907. Wlken it was originally introduced it was a third class train
only. On the 1st September 1919, the train was made available for all
classes and the accommodation provided for each class was as under :

1st class. 2nd class. Inter clase. 3rd eclass,
16 20 17 824

In regard,to (2), this train commenced running from the 1st Septem-

ber 1919 and the accommodation provided was as under :
1st class. 2nd clase. Inter clase. 3rd clase.
16 20 84 332

In regard to (3), this train commenced running from the 2nd August
1920 and acecommodation was provided for 150 Inter class passengers
and 392 third class passengers. .

(¢) The reply is in the negative.

(d) Upper class accommodation was provided at the request of the
publie.

. () The reply is in the negative.

(f) The Rajlway Administration does not propose to provide

increased intermediate accommodation for the present as the traffic does

pot justify such provision
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Thiep Crass Warrike Harrs 1v pivpeaent Rainways.

215. *Mr. K. B. L. Agnibotri : (c) Is the Government aware that the
Third Class waiting halls on the Bengal Nagpur Railway, East Indian
Railway and other Railways are very inconvenient for the wuse of
passengers as they do not provide benches or raised seating accom-
modation as in some (reat Indian Peninsula Railway waiting halls ?

(d) Do the Government propose to take necessary and early steps to
have the Third Class waiting halls, at least at big or junction Stations on
all Railways, provided with benches or raised seating accommodation {

Colonel W. D. Waghorn : (a) Government have no information on

the subject. ‘
(b) The matter is within the competence of Railway Administrations

and their attention will be drawn to it.

TuyAIN CONNECTIONS AT A FEW RaATLway StaTioNs IN,THE CENTRAL
PROVINCES.

216. *Mr. K. B. L. Agnihotri : (a) Is the Government aware that the
travelling public suffers much inconvenience on account of unsuitable
train comnections at Katni, Jabalpur, Itarsi and Gondia Railway
junctiong in the Central Provinces and that the Railways concerned have
not removed the inconvenience in spite of its having been brought to
the notice of some of the Railways by the Central Provinces Government 1

' (b) Will the Government be pleased to take steps for the removal of

this inconvenience 1
Oolonel W. D, Waghorn : (a) Government are not aware that the
travelling public are put to inconvenience on account of unsuitable train

conneetions at the junetions named in the guestion. )

(b) If the Honourable Member will communicate to the Railway
Board the particular connections he refers to, the matter will be brought
to the notice of the Railway Administrations concerned.

Training Crasses ror RaiLway Szevices.

217. *Mr. K. B. L. Agnihotri : (a¢) Will the Government be pleased to
give the number of Indian, European and Anglo-Indian youths admitted
for being trained in the various branches of Railway services for which
training classes have been opened in this country 1

(b) What is the stipend given to each !

(¢) What will be the initial starting pay for each student after com-
phtion of the training ?

Oolonel W. D. Waghorn : The Government of India regret that they
cannot undertake to obtain mominal lists of all Railway apprentices
the country showing the nationality and pay of cach and attempting to
forecast what pay each will get after completion of training. The whole
question of the training of apprentices is now under examination by an

Officer on special duty. K
COMRENSATION POR THOSE INJURBD AND KILLED IN THE AMROWA RamLway
ACOIDENT.

218. *Mr. K. B. L. Agnihotri : Was any compensafion paid to the
persons injured and to the heirs or represeptatives of those killed, in the
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Railway accident at Amroha on the Oudh and Rohilkhand Railway t I¢
80, what was the total amount paid 1-If not, why not ?

Colonel W. D. Waghorn : No compensation has been paid as the
accident referred to was not due to any neglect on the part of the railway
administration or its servants.

QUARTERS FOR THE STAFF ON RarLwavys.

219. *Mr. K. B. L. Agnihotri : (a) Are the quarters for the staff on
railways built for the appointments or on the basis of the race and colour
of the Railway servants !

(b) Are the Indian Railway servants given the quarters and
bungalows meant for the appointment they hold or are they made to
occupy the quarters meant for the Indian Staff ?

(¢) Do the quarters provided for the Indian Staff have the same
and equal accommodation as provided for their brother Anglo-Indian
and European officers ?

Colonel W. D. Waghorn : (a) Railway Subordinates’ quarters are
ot two classes—Enropean and Tndian.

In each of these classes allotment is based on scales of pay.

Officers’ quarters are usnally of one elass onlv,

(3) Yes. Indian railway scrvants are usnally required to live in
the quarters provided for the appointment they hold.

(¢) The provision of accommodation in cach class iz based on the
mode of living adopted by the occupants for whom they are primarily
intended.

RrcoNMENDATIONS oF THE Ratnway Porice Couurrmes.

220. *Mr. K. B. L. Agnihotri : With reference to my question No. 450
printed on page 655 of the Assembly Debates, Volume II, will the Govern-
ment be pleased to state what further steps the Government have taken
or propose to take on the recommendation of the Railway Police Com-
mittee’s reporta to stop thefts on the Railways ¢

Colonel W. D. Waghorn : The recommendations of the Railway
Police Committee. in 80 far as mechanical devices for the protection of
wagons, the lighting and fencing of yards, etc., are concerned, are being
introduced wherever such recommendations are considered possible and
desirable.

Schemes for the reorganization of the Watch and Ward staff of the
several railways are also being drawn up. .

EMoLUMENTS PoR TRE MEMBERS oF THE Brimsm Guiawa Drxrurariow.

221. * Rai Bahadur Bishambhar Nath : With reference to the answer
given by Mr. Hullah to question No. 2563 put by Mr. K. B. L. Agnihotri
in the meeting of the 6th March 1922, will the Government be pleased to
state—

(a) ¥ it is a fact that £200 in addition to daily shore allowance of
£2 was originally sanctioned for Mr. G. F. Keating and that
it was reduced to £177 a month including pension after
the Indian members of the Deputation had formally pro-
teated on the 12th December 1921 against the racial distine,
tion in the payment of the emoluments 1
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(b) Is it 8 fact that shore allowance was included in the fefms
originally offered to the non-official members of the Deputa-
tion, Messrs. Tiwari and Pillai ¥ If not, when was this
concession made !

(¢) Why was the shore allowance not paid to the Indian membera
of the Deputation while in British Guiana as it was paid to
Myr, Keatinge ?

(d) What part of the expenses of the Deputation is to be paid by
the British Guiana Government and under what heading 1

Mr. J. Hullah : (a) Tt is not a fact that a remuneration of £200 a
month in addition to a daily shore allowance of £2 was originally sane-
tioned for Mr. Keatinge, and that it was reduced to £177 including his
pension on receipt of a representation from the Indiarr Members of the
deputation to British Guiana. At the time of his seleetion as a Member
of the Deputation Mr. Keatinge held the post of Director of Agriculture,
Bombay, and was in receipt of a salary of Rs. 2,650 or £177 a month and
this amount was thercfore sanctioned as his special remuneration. On his
retirement from the service Mr. Keatinge’s pension amounting to £83%
per month was held in abeyance during the period of his deputation.

(b) Yer, as regards Mr. Tiwari but not Mr, Pillai. The terms
originally offered and accepted by Mr. Tiwari were that he would be paid
his expenses from port to port and £2 daily shore allowance and £1 daily
ship allowance, steamer fares and all travelling expenses in British Guiana.
Salsequently, in order that the non-officinl members might be free from all
anxiety regarding expenses and to equalize the terms offered to this Deputa-
“tion with those offered to the Fiji Deputation, it was deeided to give to the
members of the British Guiana Deputation in addition to steamer fares
and travelling expenses a consolidated honorarium of £100 2 month which
included out-fit, shore, and ship allowance. Mr. Tiwari and Mr. Pillai
accepted the revised terms. On arrival in England Messrs. Pillai and
Tiwari made representations against the inadequacy of the remuneration
sanctioned for them, A daily allowance of £2 a day during their stay in
England on account of the expensiveness of living in London was sanec-
tioned on the recommendation of the Secretary of State.

(¢) Because it was included in their consolidated monthly honorarium.

(d) The British Guiana Government will meet all expenses of the
Deputation from port to port, including £2 daily shore allowance, and
£1 daily ship allowance, steamer fares, all travelling expenses in British
Guiana, and the cost of cables connected with the investigation. The
Colonial Government will in addition pay the expenses of Mr, Pillai’s son
who accompanied him.

Removar or Two Mrusers PROM THE AMnATA CaNTONMENT COMMITTEE.

222, *Haji Wajihuddin : (a¢) How far is it true that two old and
experienced members of the Ambala Cantonment Committee have
recently heen removed from the said Committee simply because they
supported the question of the separation of Sadar Bazar from Canton-
ment area of Ambala ; and were the local authorities ggainst the separa-
tion 1 | -

7
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(b) Is it alao true that in place of old expérienced members
recently removed, two new Indians have been nominated to Ambala Can-
tonment Commitiee and were they against the separation of Sadar Bazar !

(¢) Has the attention of the Government been drawn to an article
headed ‘‘ Sadar Bazar Controversy in Ambala,’’ published in the
Cantonment Advocate, dated the 10th August 1923 ¢t

(d) Is it a fact that Liala Mahesh Dass, Honorary Magistrate of
Ambala and a non-official member of the Cantonment Committee, has
resigned his seat on the Committee as a protest against the principle
underlying the new nomination and, if so, will the Government lay a
copy of his resignation on the table ?

(¢) Are the Government aware that the nomination was eondemned
in a public meeting of Ambala and the Government of India were request-
ed to direct a fresh nomination to be made in consultation with the

people’s wishes and, if so, what action does the Government intend to
take ?

Mr. E. Burdon : (a) to (¢). The attention of the Honourable Mem.
ber is invited to the reply given on the 6th September to a somewhat
similar question asked by Mr. Peyari Lal, No. 136,

The answer to the second part of (a) is that the Cantonment and
military authorities are in favour of the proposal to separate the Sadar
Bazar from the rest of the (‘antonment area.”

Orp Mosqums 1x¥ Rusixna.

228 *Haji Wajthuddin: (a) Will the Government be pleased to
lay on the table a statement showing the number of old mosques
standing in ruined econdition at Raisina 1

(b) Is it a fact that an application to have Kalalibagh Mosque
repaired was refused last year by the Executive Engineer, First Project
Division, Raisina, and if so, how many sueh applications were refused
and for what reasons {

(¢) Will the Government be pleased to express their policy as regards
disposal of old ruined mosques at Raisina 1

Mr. M. 8. D. Butler : (a) Assuming that by Raisina ix meant the
New Capital area south of the Delhi Municipal boundary, there are within
this area some 20 ruins presumed to have been mosques and preserved as
such.

(b) The answer is in the negative. In September 1921 the applicants
for permission to repair the Kalalibagh mosque were informed that per-
mission would be given as soon as the detailed lay-out of the locality was
settled. Thia lay-out is now nearly completed, and is designed in such a
manner as to leave the mosque untouched and provide it with some addi-
tional land to make a suitable compound.

(¢) The policy with regard to mosques in use is indicated by the
answer to (b). All ruins of mosques are preserved from destruetion, in
addition those of archaological interest are maintained and repaired as
necessary in accordance with the adviece of the Archmological Department.

Coxmirree or Inquiny oN CaxtoNmextT CoRRUPTION,

224 *Hsji Wajihuddin : (a) Has the attention of the Government
been drawn to an article headed ‘‘ Cantonment Corruption Enquiry-
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(‘ommittee ; '’ published in the Cantonment Advocate, dated the 10th
August 1922 17

(b) If 8o, are the Government prepared to appoint such Committee of
Inquiry 1

Mr. E. Burdon : (¢) and (b). The attention of the Honourable
Member is invited to parts (a) and (b) of the reply given on the 6th
September to a similar question asked by another Honourable Member of
this Assembly, Mr. Peyari Lal.

ArLsgep ExToRTION OF BRIBE BY A SUBOUDINATE OF THE AMBALA
CANTONMBNT,

-225. * Haji Wajihuddin : Is there any foundation for the allegation
that one Lala Bahadra Mall of Ambala has made a statement to
the G. C. O, Ambala, that some subordinate of the Cantonment
Office, Ambala, demanded from him a sum of Rs. 200 as bribe for getting
the construction of the upper storey of his house sanctioned by the Canton-
ment Magistrate and, if so, what action has the Government taken in the
matter 1 '

Mr. B Burdon : I would invite the attention of the Ifonourable
Member to part (d) of the reply given on the 6th September to the question
asked hy Mr. Peyari Lal, No, 137.

Rexovat o¥ Ratl Sauip Lana Panna Lait reoM THE AMBALA
CantoNuENT COMMITTERE,

228. *Haji Wajthuddin : (a) Is it true that Rai Sahib Lala Panna
Lall, member of the Cantonment Committee, gave notice about 20th July
1922 of a discussiou of Lala Bahadur Mall’s case in the next meeting of the
Cantonment Committee coming off on the 31st July 1922 1

(b) If so, immediately after his sending this notice was he removed
from the Cantonment Committee by substituting some one else on the said
honorary post !

(¢) Is there any connection between his sending this notice and his
removal from the Cantonment Committee ! If not, what other reasons
(if any) were there for his removal 1

Mr. B. Burdon : (a) Yes.

(b) and (¢). The attention of the Honourable Member is invited
to the replies given to parts (f) and (g) of the question asked by
Mr. Peyari Lal on the 6th September, No. 137.

Action or THE ANBALA CaNTONMENT MAGISTRA™E IN CURTAILING THE
Rionrs or I'REEDOM OF SIEECH.

227. *Haji Wajihuddin : (¢) Has the attention of the Government
been drawn to an article headed '* An unwarranted interference with the
rights of free speech '’ published in the Canfonment Advocate, dated the
10th June 19221 If so, will the Government be pleased to state the circum-
stances under which the (‘antonment Magistrate, Ambala, served the notice
under reference and quote the law under which he issued the said notice
curtailing the publie rights of freedom of speech on the question of separg.
tion of Sadar Bazar only !
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(b) 1f the Magistrate's action be supported by no law, do the Gov-
ernment propose to take suitable action to prevent such interference with
the freedom of public speech ?

Mr. B. Burdon : (a¢) and (b). The attention of the Honourable
Member is invited to the roply given on the 6th September to a similar
question asked by Mr. Peyari Lal, No. 138.

Hypro-EvEcrric ScHEME IN MEERuT CANTONMENT,

228, *Haji Wajihuddin : Will the Government be pleased to say what
is being done with regard to the Hydro-Electric Scheme in Meerut Canton-
ment and whether arrangements are being considered for ‘‘ Cantonment
alone '’ or jointly with the '* City Municipality ' or, in case of separation
of Sadar Bazar being made, ‘‘ joirtly with Sadar Bazar Committee '’ 1

Mr. B. Burdon : The Government of India have decided against
participation in the joint hydro-electric scheme. A project for the general
improvement of the electricity and water supply of the Cantonment is
under preparation, . N

ExrursioN ruoM CANTONSENTS.

229, *Haji Wajthuddin : Will the Government be pleased to lay
on the table a statement showing :
(¢) Names and addresses of persons vxpelled from the Cantonmenta
of India withiu tne last seven years under Section 216 of the
Cantonment Code.
(b) Names of persons in whose cases the order of expulsion has
been cancelled by the Government, as promised by Sir Godfrey
Fell, C.8.1.,, CLE, ML.A, in his speech on 3rd February
1922

Mr. E. Burdon : (¢} Tu ubtain & complete list of all the persons
expelled from Cantonments in India within the last seven years, from
whatever cause, would involve an expenditure of time and labour which,
in the opinion of the Government of India, would not be justified by
results. In addition, the Government of India do not counsider that it
would be fair to the persons concerned to disclose, as would be necessary,
particulars of the cases in which they were iuvolved ; and sccordingly the
Government of India regret that they cannot comply with the Honour-
able Member’s request.

(b) Sir Godfrey Fell, in his speech of the 3rd February 1922, gave
an undertaking that Government would review the cases of all persons
who had been expelled from Cantonments within the last seven years
on account of their objecticnable political views or activities. This under.
taking has been carried out, and the results of the inquiry have recently
been announced in a Press Communiqué, which answers this part of the
Honourable Member’s question. '

Purcuask or 8ronks ror ExvreuiTioNany Fouces Ovensgas,

230, *Baba Ujagar 8ingh Bedi : («) Will Government be pleased to
state whether during the Great War the Government of India acted as
agents uon behalf of His Majesty’s Government for the purchase and supply
of stores and food-stuffs to the Expeditionary Forces overseas !

(b) If so, did eny unavoidable losses of these stores and food-stuffs
gocur before and after their shipment ? '
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(¢) If the answer to (b) above be in the affirmative, will (tovern-
ment be pleased to state whether in both the above eases (before and after
shipment) the losses were borne by His Majesty’s Government 1 If not,
why not 1

Mr. E. Burdon : (¢) and (b). The answers to both these questions
are in the affirmative.

(¢) All unavoiduble losses which occurred after shipment of the
stores, etc., were charged to llis Majesty's Government. The losscs
which occurred in India may be divided into two classes, viz,, () ordinary
and (ii) extraordinary. All ordinary losses, such as those due to leakage,
wastage, ete., were borne by Indian revenues, as such losses were cover-
ed by the departmental charges levied by the Government of India on
the value of all stores supplied to the Imperial Government, Extraordi-
nury losses were charged to Lis Majesty's Government,

ResorLurioN oN INDIaN AuTonomy.

231, *Mr. J. Ohaudhuri : (¢) Will the Government be pleased to
state whethor tlhicy communicated to the Secretary of State the resolution
accepted by the Legislative Assembly on the 29th of September last, that
*‘ the progress made by India on the path of responsible Government
warrants an examination and revision of the constitution at an earlier
date than 1929, and will the Government also state what steps they
have tuken for givingz effect to the assurances given by the Honourable
llome Member in this counection on behalf of the Government of India ?

(b) Will the Government of India lay on the table the communica-
tions hetween the Government of India and the then and the present
Becretary of State with regard to the resolution or make a statement
regarding the same for the information of this House 1

The Honourable 8ir Msalcolm Hailey : A reference o the official
report of the debate in question wilPshow clearly that the only assurance
given was that the Governor General in Council would c¢ommunicate
to the Secretary of State the view of the Assembly that the progress
made by India on the path of responsible Government warrants a re-
examination and revigion of the constitution at an earlier' date than 1929.
As indicated in the answers which I gave to the questions of Messrs, Sinha
and Kamat on the 10th and 16th January 1923, respectively, this action
has been taken, and there is nothing fo add to those replies.

Rao Bahadur T. Rangachariar : May I ask the Honourable Member
whether he has received any reply from the Secretary of State 1

The Honourable Bir Malecolm Hailey : I would ask for notice of that
question, Sir, as the matter does not lic in my department.

Reneement oF Ixvian Civin Servick Orvicers IN CuNSEQUENCE oF THE
Reronus,

242, *Mr, J. Ohaudhuri : Will the Government be pleased to state
how many mewbers of the Indian Civil Service have applied since the
Reformed Legislatures came into existence for retirement from the service
on proportionate pension or otherwise, stating as *their reason their
unwillingness to serve under the Reformed constitution 1
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The Honourable Bir Maloolm Hailey : The total number of Indian
Civil Service officers in India who have applied to retire on preportionate
pensions is 39.

Rao Bahadur T. Rangachariar : How many of the 39 did actually
retire !

The Honourable 8ir Malcolm Hailley : I will undertuke on behalf of
my Honourable Colleague to inquire and furnish the information to the
Honourable Member.

GrixvaNoes or TRE INDIAN CiviL SmrvicE

288. *Mr. J. Chandhuri : (¢) Will the Government be pleased to
state what are the grievances that the members of the Indian Civil Berviee
have represented to the Government of India for being remedied by the
Secretary of State for India and regarding which correspondence is
reported to be in progress between the Government of India and the
Secretary of State ?

(b) Are the propusals under discussion likely to throw any
additional financial burden on India and, if so, do the Government of
India propose to consult the Leginlative Assembly before assenting to any
such proposals !

The Honourable 8ir Malcolm Hailey : (a) Members of the Indian
Civil Service have made representations regarding their emoluments,
position, pay and prospects.

(b)The views of the Guvernment of India regarding the more import-
ant points covered by these representations have already been communi-
cated to the Secretary of State ; and in some cases have been announeced,
It is open to any Honourable Member to move a resolution regarding the
emoluments of the services. The Government of India eannot, however,
undertake that no action will be taken in regard to the emoluments of
a service withont prior reference to the Legislature, nor, so far as they
are aware, is it the practice in any other country to make such prior
reference.

AoreeMeNt wite THE Benoal TrrrkrroNe Coxrany.

284. ¢ Mr. Darcy Lindsay : (¢) Will Government state the terms and
conditions of the License recently granted to the Bengal Telephone Com-
pany, Limited, and what was the paid up capital of the Company at the
time the Agreement was completed ?

(b) If there is any condition in the Agreement with Government
affecting the amount of dividend payable to sharcholders and the charge
made to subscribers, does this apply only to the amount of paid up capital
at the time the License was arranged, or does it extend to watered capital,
i.e., and increase without fresh money 1

(¢) Were Government aware that it was the immediate intention of
the Company to generally increase the rates for all servicos and for
business and professional premises by 76 per cent. to the maximum allowed
under the Agreement on the plea thut such increase wus necessary to wmeet
the ingreased cost of material, labour and administration 1 :
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(d) In view of the strong feeling in Caleutta about 12 months ago
againft increases that were notified by the Company, did Government
consult any public bodies before entering into an Agreement of such vital
importance to the general public of Calcutta and the Government of
Bengal 1

Oolonel Bir 8ydney Orookshank : (a) The attention of the Homour-
able Member is invited to the Agreement with the
Bengal Telephone Company, Limited, a copy of
which has been placed in the Members’ Library in response to 8ir D. P,
Sarvadhikary’s question on the subject. The paid up capital of the Com-
pany at the time of the Agreement was Rs. 20 lakhs,

12 woox,

(D) The condition referred to ix contained in clause (3) of the Agree-
ment which under clause (4) of the Agreement will apply to the reconsti-
tuted Company.

(¢) The Government of India were aware that the Company desired
to charge Rs. 350 per annum, the maximum annual subseription allowed
for connections under the Agreement. They understand, however, that
for the present the Company does not propose to raise its rate at
Calcutta beyond Rs. 300. : '

(d) The Government of India had before them the views of the
Government of Bengal and of the prineipal commereial bodies at Calenita
prior to the execution of the Agreement,

Caritar Varoe or THE Post aND TrELEGRAPH DEPARTMENT.
T

235. ®* Mr. Darey Lindsay : (a¢) Will Government state the Capital
value of the Post and Teleggaph Department as arrived at by the expert
Accountants recently engaged on readjustment of the system of accounts
and, if available, give separate fizures for the Postal Department and
Telegraph Department ?

(b) What has been the annual expenditure from 1900 that has now
been allocated to Capital Account ?

(¢) What has been the approximate annual revenue in excess of
fi';genditure earned by each Department over the period from 1900 to
11!

(d) Has Capital expenditure over this period been entirely met from
the surplus revenue ! If not, what has been the contribution from
Government Funds !

(e) How is the figure arrived at of 66 lakhs interest on Capital outlay
not .charged to revenue which appears on page 34, Appendix A, of the
1922.23 Budget 1

(f) At what rate is interest charged, and what is the apportionment
as between the two Departments ?

Oolonel Sir Bydney Orookshank : The necessary information is being
en]lqtl:)tled and a reply will be sent to the Honourahle Mtmbher as soon as
possible,
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Orricial. NormricatioN oF SancrioN or Bupeer Grants,

986. * Mr. Darcy Lindsay : (a) Will Government state on what dates
Official Notification of sanction of Budget Grants was received by the
following Departments :—

Demand No. 8 Railways.

Demand No. 10 Indian Posts and Telegraphs.
Demand No. 40 Civil Works.

(b) Are Government aware that delay in officially notifying grants
causes much inconvenience and heavy loss to these Departments entailing
a waste of public money 1 '

(¢) Will arrangements be made in future to allow of expenditure im-
mediately on sanction of the grant by the Legislative Assembly ?

(d) Will further arrangements be made to allow of unappropriated
balances being carried over to the next financial year ?

The Honourable 8ir Malcolm Hafley : (a) The Departments con-
cerned received official notification of the sanction of Budget grants on
the following dates :

Railways . . . . fth May 1022,
Posts and Telegraphs .. . .. 17th May 1922,
Civil Workas .. . . . 6th May 1022,

(») Government are aware that delay may canse some inconvenience’, .
but it is yot understood how loss or waste of public money is oceasioned.

(¢) Our present prosedure contemplates that expenditure should
be permissible as soon aa the sanction of the Legislative Assembly to a
grant has been communicated to the disbursing officer. In the present
vear, there was unfortunately some delay in communicating that sanction

but it is hoped that the delay will be reduced to a minimum in future
Years.

(d) As the sanction of the Assembly to expenditure expires at the
end of the financial year, no arrangement for a earry over of unexpended
balances can be made without the Assembly’s ranction, This being so,
it makes no difference whether we ask its ranetion to a earry over or, in
aecordance with the wmal practice, to a fresh grant of funds for the
eoming year. T .

MESSAGE FROM THE COUNCIL OF STATE.

. Mr, President : Secretary will read the Mensage received from the
Council of State.

Becretary of the. Assembly : The following Message has been
received from the Council of State :

., "1 am direoted to {nform you that the Message from the Legislative Assembly
o the Council of Btate, desiving its conourrence in a motion to the effect that the

BAL further to amenA the Cantonments ( House- Acoommodation) Aot, 1902, be referred
to o Joint Committes of the Legislative Assembly and of the Cownoil of Btate, and
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thai the Joint Commities do oconsist of 10 Members, was considered by the Counoil
of Btate at itsa meeting to-day, and that the motion was concurred in by the Counoil
cf State.

The following Membders of that body were nominated to serve on the Joint
Commitier, namely :
The Honourable Khan Bahadur Ebrahim Haroon Jaffer,
The Honourable Sardar Jogendra Singh,
The Honourable Ruai Bahadur Lale Ram Saran Daass,
The Honourable Diwan Tek Chand, and
The Honourable Khan Bakodur Saiyid Zahir-ud-din.”’

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.

of the Assembly : With your permission, Sir, I lay on
the table the Report of the Joint Committee on the Bill further to amend
the Code of Criminal Procedure, 1898, and the Court-fees Act, 1870,

STATEMENT OF GOVERNMENT BUSINESS.

Mr. President : It will be convenient to the Assembly if the Honour-
ahle the Finance Member can make an announcement regarding the
Government business to be taken during the next week.

The Honourable Bir Maloolm Hailey (Finance Member) : On
Monday, the 11th September, it is propored to move the following dive
. official Resolutions.

The Honourable Mr. C. A. Innes will move three Resolutions :

(#) Regarding the recommendation concerning the application
of the weekly rest day in commercial establishments
adopted by the General Conference of the International
Labour Organisation of the League of Nations convened
at Geneva on the 25th October 1921.

(i) Regarding the recommendation concerning the limitation
on hours of work in inland navigation adopted by the
@eneral Conference of the International Labour Organisa-
tion of the League of Nations convened at Genoa on the
15th June 1920.

(114) Regarding the ratification of the Draft Conventions adopted
by the General Conference of the International T.abour
Organisation of the Leapgue of Nations convened at Geneva
on the 25th October 1921 :

(a) Fixing the minimum age for the admission of young
persons to employment as trimmers and stokers,
(b) Concerning the compulsory medical examination of
children and, young persons employed at sea.
Thereafter Mr. J. Hullah will move two Resolutions :

(f) Regarding the draft notifications which *have been laid in

draft before the Chamber specifying the terms and con-

8
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ditions on which emfgration for the purpose of unskilled
work shall be lawful to Ceylon, the Straits Settlements, eto.

(i) Regarding recruitment to the Indian Forest Serviee,

On Wednesday, the 13th September 1923, the Workmen’s Compensa-
tion Bill will be introduced, and it in proposed to move that the Bill be
referred to a Joint Committee on the same day if the Bill can be got
ready and circulated in time.

It is also proposed to move that the Bill to consolidate and amend
the law relating to steam-boilers be referred to a Joint Committee of
both Houses on the same date.

It is alse proposed to move a Resolution regarding the appoint-
ment of a Committee to examine and report on the amendments which
are desirable in the electoral rules relating to the Council of State, the
Legislative Assembly and the Provineial Legislative Couneils apart
from questions affecting the franchise and the constituencies of the
various Chambers,

RESOLUTION RE VOTES OF THE LANDHOLDERS’
CONSTITUENCIES.

Baba Ujagar Singh Bedi (Punjab : Landholders) : Before I move
my Resolution T should like to have a ruling from the Chair regarding the
amendment which 1 have submitted, whether 1 am allowed to move the
same or not.

(Mr. President nodded assent.)

Sir, the Resolution which standa in my name reads as follows :

+ ‘' This Assembly recommends to the Governor General in Council that he may be
&lenncd to amend clnose (4) of rule 12 of the rules for the clection and nomination of

embers of Provincinl Legislative Councils as well as of the Legislative Assembly no as
not to require the presence of the votern of the Landholders’ Constituencies nt the
polling stations at the time of voting.’’

I believe that Hononrable Members will rcalise that the Resolution
which I have just read out is not of such a nature as is likely to engender
much controversy over it, The question is a very simple and clear one.
It is a question entirely of principle, convenience and practicability. The
Resolution entirely deals with the speeial constituencier of landholders,
both Imperial and Provineial. T shall read out clause (4) of Rule 12 of
the Elections and Nominations of the Members, which is sought to be recti-
fled :

¢¢ Votes shall be given by ballot and in general and landholders’ constituencies in
person. No votes shall be received by proxy.’’

I shall now read only the rental qualifications of such voters for the
landholders’ constituencies, and, in order not to overtax the indulgence of
the House, I shall only give the reference to one or two provinees. Speoial
Constituencies. I will begin with Bihar and Orissa :

‘¢ A person shall be qualified as an eleetor for the landholders’ constituency who has
?n place of residence in the province of Bihar and Qrissa and is liable to pay annually

land revenne and’ lor.al cessos to an aggregate of not less than Be. 10,000 and
Ba. 3,500 respeetively,’’
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[ shall now give an instance of the rules in the United Provinees :

¢ A person shall be qualified as an elector for the United Provinces Landholders’
Contltuency who is the owner of land in tho constituencies in respect of which land
revenue amounting to not less than Rs. 5,000 per aunum is payable.’’

'Punjab.——l;.aatly, I shall give the reference to the Punjab :

¢ A person shall be qualified us an eloctor who is the owner of land assessed to land
revenue of not less than Rs. 1,000 per annum.’’

8ir, just to bring out the anomaly, I shall also read the Rental quali-
fleations of electors for the Council of State :

‘¢ Bihar and Orissa.—A person .lhull be_qualified as an elector who holds, in his
own right, land for which an aggregute amount of uot less thon He. 1,200 land revenue
is payable por annum.’

United Provinces.—I shall again give the instance of the United
Provinces :

‘¢ A person shall bo qualified as an elector who is the owner of Lund in the con-
etituency in respect of which lund revenus wmounting to not less than Hs, §,000 per
sunuin is payable.’’

Punjab.—Lastly, I will give the instance of the Punjab :

‘¢ A person shull be quulified as an clostor who is the owner of lund .assessed to
lund revcaue of uot less than Bs. 750 per aunum,’’
" -

Now, the august House will realise that as the whole includes the part,
it follows that an elector for the Landholders’ constituency of the Legis-
lative Assembly who pays—say—in the Punjab Rs. 1,000 land revenue,
must also pay Rs. 750 land revenue which qualifies himn as an elector for
the Council of State.

I shall noy read out clause (4) Rule 12 of the rules for the election
and nomination of Members to the Council of State ; and compare it with
the correspondiug clause for the Legislative A.ssumbiy and Provincial
Councils which has already been read out :

** Votes shall be given by ballot and no votes shall bo reccived by proxy.’’

Now, the Honeurable Members will find the difference in the words of
the two clauses referred to above, and will reulise that the convenience
afforded to the electors for the Council of State is different from the restric.
tion imposed on electors of the Legislative Assembly and Provincial
Councils. Whileclause (4) for the Legislative Assembly obligates the
personal presence of voters at polling stations, the sawe clause in the case
of the Council of State facilitates the elector, and excludes him from per-
sonal attendance at the polling station, that is, he can send his ballot-paper
by post, having it authenticated by a muglst:abe

8ir, it is not a questira of any Jealouaq or grudge, but a mere fact,
a3 I have already said, of principle, convenieyce, and practicability.
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Unprincipled it is : that the same man when he is voting as an elector
to the Council of State, can send his vote by post, but while he votes in
the Landholders’ constituency as an elector to the Legislative Assembly for
which he is paying a higher rent, is obligated to appear in person at the
polling station. .

Inconvenient it is : because polling stations, as experienced, are mostly
far from the residence of such voters. It is rather hard on such gentlemen
to compel them to go to polling stations which are miles away from their
homes, and thus to give them unnecessary trouble all the way, when they
could transact the same business from their homes by post. Sometimes a
gentleman may be having ill health, and thus be prevented from voting,
although he may be longing for it. ,

Impracticable it is : many of the voters of Landholders’ constituencigs
for the Legislative Assembly and Provinecial Councils are in Government
service or in Indian States, in one form or another, adorning responsible
posts such as Sessions Judges, Deputy Commisgioners, State Ministers,
Extra Assistant Commissioners, ete.: Several of them are polling officers
themselves in polling days when Government cannot spare them all at a
time to go to their homes where they are registered as voters to attend
personally to vote for Landholders’ constituencies as laid down in the
rules. Others may be at such a distunce from their homes that they
cannot conveniently manage to appear In person to vote for this consti-
tuency.

8ir, therefore, it implies that such elecfors or the candidates standing
for such constituencies are handicapped from drawing the free benefit of
the franchise. 1 myself have been a vietim of this trouble in the Punjab.
It is a question which deserves prompt atteution of the House.

Moreover, in the days of elections many of such voters are themselves
eandidates for different constituencies, and are busy in their own canvas-
sing which may bar them from appearing in person at polling stations. To
illustrate, I may say that the present Members of the Councibof Mtate from
the Punjab are all voters of my constituency, and more than half the
Members of the Legislative Assembly from the Punjab are also my voters.
Now, Bir, oné¢ could imagine when they are busy in their own elections,
they might find it impossible to spare any time for their personal attend-
ance at polling stations.

Again, if Hononrable Members will review clause {4) of Rule 12 of
the Election rules, they will find that it is not only the voters of the
Council of Btate that are excluded from this restriction, but the voters of
all wpecial constituencies like Universities, Commerce and Industry,
Planting and Mining constituencies, in fact, voters of all special consti-
tuencies except those for Landholders’ constituencies, are imimune from
this restriction of personal attendance. Sir, I fail to understand why this
invidious distinction is made, why this unnecessary burden is thrown
npon the shoulders of voters for Landholders’ constituencies alone.

Again, a great disparity will be observed, if clause (4), Rule 12 for
Bengal Landholders’ constituencies is examined which rule excludes their

L
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personal attendance at polling stations. I fail to conceive why this distine-
tion between Bengal and other provinces has been made.

Sir, a word more and I have done. Bince [ submitted my Resolution,
1 have beeu glancing through the Rules under the Government of India
Act, 1919, In the Introductory Note to the said Rules on page 9, I found
some words to the effect : ‘

‘¢ The drafts of both these sets of rules wero, however, upproved by the Joint
Heleet Committee. As the drufts of the Llect ,ral Rules in the form in which they nad
beos approved by Parlinment contained cortain imperfections and iuaccuracies, a fow
purely formal corrcctious were made in thesc Hules with the sanction of the Secrotary
of Btuto in Council on the 24th September, 1920 ; and tbe text of the alterations wus
subseqnenily presentsd to Parliament.’’

These words, Sir, have created a fear in my mind whether or not it is
directly in the hands of the Governor (eneral in Council to amend these

Rules without referring the matter to the Secretary of State for India.

It is with this intention, 8ir, that I have thought to amend the original
Resolution by inserting the words ‘‘ to take necessary steps '’ between the
words ‘* pleased '’ and ‘‘ to amend ’’ which may, in my humble judgment,
serve to avoid any difficulty.

The whole Resolution, as amended, reads as foliows :

‘¢ This Assembly recommends to the Governor General in Council that bhe may be
plensed to taxe neccssary alcps to amend clause (4) of Rule 12 of the rules for the
election and uomiunution of Mombers of Provinciul Legislative Councils ss well as of
the Legislative Asscmbly, so us not to require the preseuce of the voters of the Lund-
bulders’ constitocucivs at the polling stations at the time of voting.’’

With these words, Sir, 1 commend my Resolution to this House,

Rai J. N. Majumdar Babadur (I’residency Division : Non-Muham-
madun Rural) : Sir, 1 beg to support this Resolution. The practice which
has been recommended in this Resolution already prevails in Bengal. In
Bengal, ng landholder voter is constrained to go to any polling station.
Votiug papers are sent 10 him, and he has to present himself before a
Magistrate and to have his signaturg only authenticated by the Magistrate.
Then he bas to send the voting paper to the specisl ofticer appointed for the
Landholders’ Constitueucy. I do not know why a similar practice should
not be adopted in other Lundholders’ Constituencies. The inconvenience
of big landholders going to polling stations is fclt and hax been felt already
in many places, and I think the Resolution proposed is a harmless one and
does not affect anybody, while it is a convenience to the landholders.
Owing to the absence of such practice, 1 think many landholders, who are
otherwise cugaged at the rime of the elections, are compelled to abstain from
voting, and I hope therefore that this House will support this Resolution.

8ardar Bahadur Gajjan Bingh (Punjab : Nominated Non-Official) :
8ir, 1 rise to support the Resolution so ably moved by my Honourable
frieud, Baba Ujagar Singh Bedi. He has proved, beyond any shadow of
doubt, by precedent and principle, that the amendment he is desirous
of having to the rules is absolutely necessary. By his amendment it is
perfectly certain that more landholders will be able to take part in elec-
tions thau is at present the case. As has been pointed out by the repre.
sentative of Bengal, I think it is very likely that it 1s an omission whioh
should be remedied at onoe.
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madan) : Sir, there are certain Constituencies where voters are not re-
quired to attend at voting stations, but, after getting their identity
attested by a Magistrate, are allowed to send their votes under registered
cover to the ofticer in charge of the election, There are certain other
provinees, such as Bengal, where the landholders are not required ta
attend the voting station ; so the matter really depends upon the number
of voters who are to vote. In Landholders' Constituencies the number
is not larger than that of Universities and Industries, and I think the men
who are to send their votes are of such high respectability that when
theit identity is testified by a Magistrate there, is no reason why these
constituencies of Landholders Provincial as wall as of the Legislative
Assembly should not be allowed to send their votes by post, just as the
constituencies of the Universitics and Industries are allowed in the Punjab
and elsewhere. '

The Honourable Dr. T. B. Bapru (l.aw Member) : Bir, I do not pro-
pose to make a long speech on this Resolution, for the simple reason that,
on behalf of the Government, I am going-to accept this Resolution. But,
in aceepting this Resolution, there are just oune or two observations which
1 will make. My Honourable friend opposite, I believe, in the course of
his speech, read out Rule 12 (1) of the loeal Counecils and Assembly Rules.
It is with reference to that rule that I consider it necessary to draw
your attention to one or two important poiuts. That rule runs as
follows :

¢ Votes shall be given by ballot and in General and Landholders’ Constituencies
in person. No vote shall be received by proxy.’’

There are some differences in the application of this rule in the
various provinees, and I will only indicate them. In Assam, the words
““and Landholders *’ are omitted, becausse there are no landbolders’
peats. In the United Provimees of Agra and Oudh the words
‘* Talngdars and Agra liandholders *’ are substituted for ‘‘ Landholders.”’
In lengal, as was pointed out by my friend, Mr. Majumdar,
the words ‘‘ and Landholders '’ are omitted. With regard to the
Council of State, the rules are not affected, because, in the first place,
there are no landholders’ seats, and, in the second place, voting in person
is not required for any seat. The rule in regard to the Council of State
runs as follows :

* Votos shall he given by ballot, awl no vote shall be received by proxy.*’

Now, in Bengal, as has been rightly pointed out by my friend,
Mr. Majumdar, it is not neccssary, at least in respect of certain consti-
tuencies, that voting shall be done by person ; and T have reason to believe
that the practice which prevails in Bengal has been found to be satisfac-
tory. The biggest landholders’ constituency, so far as T have been able to
find, is in the Punjab. I believe in the Punjab the Landholders’ Con.
gtituency, that is to say, the Punjab Muhammadans’ Constituency containg
over 1,000 voters, and there is no reason to believe that the system, which
is now recommendea by my friend, the Mover, will not work quite as well
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in the casre of constituencies of this character as it has done, may, in the
case of the Caloutta University. ¢

There is only one more remark which T will make before I resume my
snat. Tt reems to me that the basis of this Rerolution is that the electorates
which are under contemplation by my friend, the Mover, are small, literate
and seattered, but this claim can be put forward on behalf of certain other
eonstituencies. Take, for instance, the constituencies of the European
and Anglo-Indian Associations. T have no doubt that when a claim like
that is put forward on behalf of other similar constituencies the House will
be as sympathetic towards that claim as it is to the Resolution moved by
Baba UTjagar Singh Pedi.

T do not consider it necessary to take up the time of the House any
longer. '

. Dr. Nand Lal (West Punjab : Non-Muhammadan) : Sir, the amend-
ment which stands in my name reads as follows :

‘‘ For the words from the word ‘ Rules ' to the word ¢ Constituencies ' substitute
the following :

f Leginlative Assembly Flectoral Rules so as not to require the presence of

the vonters of the General and Landlords Constituencies.’’
; Then the Resolution, as I propose it to be amended, will stand as
ollows : '

* This Assembly recommends to tha Governor General in Couneil that he may he
pleaned to amend clause (¢) of Rule 12 of the Legislative Assembly Electoral Rules
40 as not to require the presence of the voters of the General and Landlords Conati-
tuencies at the polling stations at the time of voting.'’

*  The difference between the original Resolution and that which stands
amended, if my amendment is nceepted, is this, that the Resolution intends
that the rules of the Legislative Assembly, in the case of Landholders
only, as well ak the rules of the Provincial Councils, in the case of the
rame (landholders} may be altered, whereas, the amendment seeks to
alter the rule, which has already been referred to, to this extent that the
alteration of clause (1) of Rule 12 may be effected in the case of the
General Constitueney also. The Special Constituency and the General
Constituency, as we know, have been defined in the rules. The General
Constituency, as it is defined there, means Non-Muhammadan, Muham-
madan, European, Non-European, Sikh or the Delhi Constituency.
Special Constitueney, as it stands defined in the Rules, means the Land-
holders or Indian Commerce Constituency. The difference between these
two motions, one the original Resolution, the other, the amendment, is a
conspicuous one. Now, Sir, the grounds on which T seek for this altera-
tion in the Rules are various, and I propose to advert to some of them only.
One of them is the question of disparity which, unfortunately, stands
now between the two Houses of the Indian Legislature, one, the Couneil
o State, the other, the Legislative Assembly. In the case of the former
}quae, I mean tle Council of State, the electors will give their votes by
pallot without being compelled to go to the polling stations, whereas, those
of the Legislative Assembly will be required to go to the polling stations
Irrespective of the distances at which these polling stations are located.
The respectability of both the electors for both the Hquses, as far as I
can see, is at par, but, so far as the Rules are concerned, I find a con-
spicuous differentintion, which cannot be accounted for. Sir, perhaps
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you will think that this difference remains only on paper, but this is not
the ease. Tt has got very far-reaching effect, and tells upon the number
of voters who go to the voting stations,

Mr. President : Order, order. Before T allow the Honourable Member
to proceed further. T shonld like to kmow from thé Honourable the Law
Momber whether the terms of the Resolution which Government propose
to move on Wednesday next include the subjeet raised by the Honourable
Member from the Punjab.

The Honourable Dr. T. B. 8apru : So far as I am concerned, I am
going to oppose the amendment moved by Dr. Nand Lal.

Mr. President : T am not concerned with the policy of Government.
T desire to know whether if I allow the Honourable Member from the
Punjab to move this amendment, it may not exclude Government from
moving their Resolution on Wednesday, and, therefore, I wish to know
from the Honoorsble the Llaw Member whether the subjeet raised by
the Honourable Member from the Punjab is included in the Resolution ?

The Honourable Dr. T. B. Bapru : I misunderstood you, S8ir. I
believe that it is certainly desirable not to move an amendment of this
character, because the Resolution which Government are going to move
on Wednesday i8 of a very general and comprehensive character and may
eover this subjeet.

Mr. President : Tn that case the Ilonourable Member from the
Punjab is not in order, because notice of the Government’s Resolution
was given prior to his mnotice of this amendment. He will have his
opportunity on the diseussion raised by the Resolntion to he moved on
Wednesday by tlic Honourable the Law Member,

Dr. Nand Lal : Am T to understand that, more or less, specific per-
mission iR given to me in anticipation and that T will have the privilege
of debating upon this question next Wednesday 1

Mr. President : That depends entirely on the ability of the Honour-
able Member to catch the eye of the Chair.

Dr. Nand Lal : May T very respectfully submit that, when I set out
with this motion, T was not confronted with this gquestion that my motion
was not in order or was a bit premature. On these grounds ean I not
eppeal to the Chair that T may he permitted to go on with the motion as
I had already started to do.

Mr. President : The Honourable Member may continue his argument
as fas as it is relevant to the original motion but he will not be allowed
to move his amendinent.

Dr. Nand Lal : Very good. T understand that T shall be given per-
mission to speak on this question at that time. I, therefore, resume my
seat,

Baba Ujagar 8ingh Bedi: I have got nothing more to say, Sir,
except that I am grateful that the Government has very kindly consented
to accept my Resolution. '

The Resolution was adopted,



BRESOLUTION RE REVISION OF THE RAILWAY ACT OF 1890.

Maulvi Miyan Asjadullah (Bhagalpore Division : Mubammadan)® :
Sir, I beg to move : '

‘¢ That this Assembly recommends to thc Governor Gemeral in Council thay thg
1ndian Ruilways Act of 1890 be so revised as to give Indin the full benefit of Btate
ownership of Indian Railways as is done in other countries where the Railways are
owned and managed by the Btate.’’ .

In moving this Resolution on the revision of the Indian Railway
Act IX of 1890, I beg to state in short as follows :

_It is now about 32 years since the Indian Railway Act IX of 1880
was passed into law. There have been considerable - changes
sinoe then. The ownership of all the trunk lines is now that of
the State, and it is essential that under these altered conditions the Act
should also be amended so that the Indian tax-payers can derive the
greatest benefit from it. Leaving aside, for a momeut, the advartages
which Germany and Belgium and their industries have derived through
State Railways, owing to their being managed largely for the industrial
and economic benefit of the country, I would, for the present, confing my
observations to some of the differences that there exist between the pro-
visions of the English Act and those of the Indian Act. The Government
of India in a Resolution of 12th December 1887, which was published for
the information of the public, said that care would be taken to seeure
the same rights to the public in India in the Railway Act, that was then
under congideration as were secured to the public in England but we
all know that this promise has not been fulfilled owing to the existence
of the old guaranteed companies. In introducing the Railway Bill in the
Legislative Couneil on 25th October, 1888, the then Law Member remarked
that the powers of the Government of India in respect of some of the rail-
ways was limited by the terms of the contracts and that care had to be
taken to maintain the provisions of their contracts as far as possible,
Again, on 21st March, 1890, in dealing with the report of the Select Com-
mittee on the Bill, the Law Member in referring to the right of the com-
panies said :

‘‘ Indeed I am not surc that in our anxiety not to interfers with vested rights
to have not given a more liberal interpretation to some of the provisions of thesc
vontracts a Court of Law would havo dowe.'’

We thus see that wheu the present Railway Act was framed, owing
to most of the Railways being company-owned lines under the guaranteed
gystem, full and impartial consideration could not be given to the inter-
ests of the Indian Public, their trade and industries, Bo much regard
was given to the rights of the companies that in the Indian Railways Aect
the Select Committee did not even dare to provide a clause giving the
Govcmmnnt powers Lo ranction rates and fares, If, therefore, a question
is raised in a Court of Law as to the powers of the Government or of the
Railways to change the rates and fares that they levy, there is nothing in
the Railway Act to refer to, and it is unfair to the public to leave this
matter entirely out of the Statute. Even in England where the Railways
are owned entirely by companies, the Railway and Canal Traffle Act makes
distinet provisions regarding rates, fares, classifications and terminals
to be sanctioned by the Board of Trade and the Parliament. The days of
the old guaranteed Railways are over. The railways are to all intents

* Translation of the h delivered in Urdu. The o 1 will be
vprinted as an Appendix ht?r..m ﬁ‘h'n "pesch

( %08 )
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and purposes the property of the tax-payers, and their interests should
have more consideration than of the Railway companies, which are now
merely lessees. '

As stated, in England, the maximum passenger fares and the maxi-
mum goods rates are fixed by the Parliament, but in India, neither the
Legislative Assembly nor the Council of State are consulted in the matter
of fixing of passenger fares or goods rates. This is done entirely by the
Railway Board in oconsultation with the Railway Authorities. In
England, the Board of Trade is required to submit to the Parliament,
reports of complaints received from the public against Railways, and the
results of the proceedings taken in relation to such complaints together
with the observations of the Board of Trade, but in India, such a proce-
dure is unknown. The Railway Board never submit such reports to the
Assembly. Both in France and in the United States amongst the enact-
ments there is a clause by which a Railway Company is forbidden to
charge more for a short journey than for a long one and any deviation
from this clause has to be sanctioned specially in each case by the autho-
rity, which in the case of the United States is the Inter-State Commeroce
Commission, and breach of this law is only allowed in justified cases but
in India, the Railway Traffic Managers daily quote higher rates for short
distances and lower rates for long distances without any specific sanction
of the Government in each ease. In England also, the Railway Com-
missioners have the power to direet that no higher charge shall be made
to any person for services in respect of merchandise carried over a less
distance than is made to any other person for similar services in respect
of the like deseription and quantity of merchandise carried over a greater
distance on the same line of railway. But the Railway Board or the
Government of India have been given no such powers under the Indian
Railway Aect, this specific clonse which formed section 27 (3) of the English
Act of 1888, is absent from the Indian Act. Again, in the matter of
through rates, section 42 (4) corresponds to mections 25 and 26 of the
English Asts of 1888, but here also there is a great difference. The differ-
ence between the English and the Indian law is that while in England
both a customer and a Railway administration can call upon another Rail-
way administration for a through rate, in India a Railway administration
alone can call upon another Railway for a through rate. According to
English law any customer has the right to apply to the Board of Trade
under terms of section 25 for a through rate. There are, however, many
features in connection with the decisions that have been given by the
English law courts, which may not be rightly applicable to the Indian Rail-
ways, owing to the fact that the Indian Railways are the property of the
State and of the Indian tax-payers, whereas the English Railways are the
property of private individuals and exist without any financial assistance
or guarantee from the Government. Therefore, in England, in giving
their deeision in cases of complaints of undue preference, ete., the interests
of individual companies had a great deal of consideration with the law
courts and the Commissioners ; but in India the Railways being the pro-
perty of the tax-payers and having been constructed at their expense
and for their benefit, greater weight should be given to the interests and
welfare of the Indian people, their industries and economic development
than to any other consideration. Then, Bir, the Risk Note Forms are not
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subjeot to the approval of the Legislative Assembly, they are sanctioned

the Governor (deneral in Council and although the Risk Note condi-
tions affect the trade, the public and the Indian industries so very vitally,
the Legislative Assembly have no voice in the matter. But as this sub-
ject has already been discussed in Committee under the Chairmanship of
the Honourable Mr. Seshagiri Ayyar, it is advisable to reserve my discus-
sion on the subject.

For all these reasons it is very important that the Railway Act should
be revised as early as possible. It is essential that in considering the
revision of the Indian Railway Act, we should know what advantages have
been secured to the industries and the people of those countries where the
ownership of railways is that of the State. With those objects in view,
I would ask that copies of the English and Americdén Railway Acts and
if possible the English translation of the German and Belgian Acts and
Regulations relating to railways be made available to this Assembly as
early as possible, and that a Committee be formed out of the members of
this Assembly and the Council of State to consider the revision of the
Act, in order to afford the Indian people the full benefits of their State
Railways.

I further find from the amendment to the Resolation of which my
Honourable friend, Mr. K. Ahmed, has given notice, namely, that he wants
to make it a point that the Eagt Indian Railway and the Great Indian
Peninsula Railway should be, on the expiry of their present agreements
of the contract, taken over and managed by the State. I know that the
amendment is no doubt a very desirable one, but at the same time Honour-
able Members must remember that the revision of the Railway Aet is
necessary to make it applicable to the other railways managed by eom-
panies ro that national interests of Indians may be safeguarded. The
addition of the amendment does in no way affect the original Resolution.
I am ready and willing that the amendment should also be carried if
Honourable Members so desire at the same time. I give my sympathy
and support to it as well, as it is really necessary that the Great Indian
geninsula Railway and East Indian Railway should be managed by the

tate.

Sir, under the circumstances at present I commend my “Resolution for
the acceptance of the House. '

. Mr, K. Ahmed (Rajshahi Division : Muhammadan Rural) : Sir,
in moving this Resolution on the Indian Railway Aect .. ...

Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : On a point of order, Sir. I understand that my Honourable
friend is only giving a translation ........

Mr. K. Ahmed : A true translation, Sir.

Rao Bahadur T. Rangachariar : I underdtand my friend, Mr. Kabeer-
ud-din Ahmed, is merely giving us a translation of the speech made by
the Honourable Mover. I do not know if you consider it is necessary or
in order.

Mr. President : If the Honourable Member chooses to exhaust his

opportunity of addressing the House by using the words of others I do
“not object, ' .
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.De. K. 8. Gowr (Nagpur Division : Non-Muhammadan) : May 1 just
point out that the Honourable Member said that he was not giving 8
speech of his own but that he is enlightening the Ilouse by reading out
to the House a translation of the speech of the lost speaker ! I under-
stand that under the Standing Orders it is perfectly open to my friend,
Mr. Kabeer-ud-din Ahiaed, to read the translation as if it were his own
spesch ; but he is not entitled to inflict upon this Ilouse a translation of
somebody else’s speech.

Mr, President : If the tlonourable Momber does not understand the
position in which he is, T may perhaps enlighten him. If he choosen to
exbaust his onportunity of addressing the Assembly for quarter of an
hour by reading a translation of the Maulvi's speech, he is perfectly
entitled to do ro.

The Honourable Mr. C. A Innes (Commerce and Industries
Member) : Sir, I intervene in this debate at this very early stage because
I wish to plave a propusition before the Ilouse, a proposition which will
certainly be to the convenience of Government, and which I hope will not
be inconvenient to the members of the Assembly, I had great difficulties
myself when T had notice of this Resolution because I found it very difficult
to ascertain what precisely the Resolution meant. I have ascertained,
however, from my friends on the opposite gide of the House that what-
ever the Resolution may mean—I am not a Hindustani scholar and could
not follow the mover—it is proposed by various members to take this
oppoytunity of raising the whole question of State vs. Company manage-
ment. In fact members will see from the order paper that two members
have given notices of amendments which directly raise that question.
Now, Nir, that question is a question of vital importance to India. Nor
is there, if I may venture to say so, any particular urgency why that
question should be discussed to-day. If it is discussed to-day, it places
the Government in a very great difficulty for this {reason, that it was
only on Monday last that 1 was able to place this question before the
Central Advisory Council. We had a very interesting diseussion and the
Central Advisory Council has reported its viewa. In due course I hope
to place those views before the Governor General in Council. The
question, as the House will see, is one of major 'importance. It is a ques-
tion which must be discussed in Council and decided by the Governor
General in Council as a whole. I am not in a position to-day to commit
the Government of India. Now, 8ir, I have said that there is no parti-
cular urgency about this question. The;East Indian Railway contract
does not expire till December 1924, and the Great Indian Peninsula
Railway contract does not expire till June 1925. 1 suggest, therefore,
for the consideration of the House that at this stage this debate may be
adjourned till our Session in Delhi in November,sand I will undertake
that a Government day is given for the discussion of this, as I say, very
important question. If 1T am in order, T move, Sir, that this debate be
now a8journed till the November Session, and I hope that the House will
see the difficulty in which I am placed and will show me this consideration.

Rao Bahadur T. Rangachariar : I heartily support the motion for
adjmirnment, and I wish to make only one remark:. in supporting it, and
that is a remark which T interjected yesterday, viz., that the Government
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of India will not commit themselves to any decision in this matter till
they have had the vote of this Assembly.

Mr. Darcy Lindsay (Bengal : European) : Might I suggest that
the debate be adjourned to the February Session ? It is very question-
able whether you will have a full attendance at the November Session,

Mr. President : I may point out to the Honourable Member that if it
is found that for any adeqguate reason the debate should be adjourned,
it can be adjourned further from the date set down in November.

Mr. K. Abmed : Docs the postponement of this Resolution mean that
the amendments also are postponed 1t

Mr. President : The Resolution will be duly put down on a Govern-
ment day in the November Session and the Honourable Member will have
ample opportunity of framing his amendments between now and then.

Rai J. N. Majumdar Bahadur (Presidency Division : Non-Muham-
madan Rural) : I beg to support this motion.

Dr. H. 8. Gour : I move that the question be now put.

Mr. President : The question is that this debate be adjourned to an
official day, hereafter to he appointed by the Honourable the Commerce
Member, in November.

The motion was adopted.

Mr. President : I propose to take the next Resolution after the
adjournment nt Two of the Clock.

The Assembly then adjourned for Lunch till Two of the Clock.

The Assembly re-assembled after Lunch at Two of the Clock.
Mr. President was in the Chair.

RESOLUTION RE TRAVELLING FACILITIES FOR THIRD CLASS
RAILWAY PASSENGERS,

Mr. N. M. Joshi (Nominated Liabour Interests) : Sir, I beg to move
the following Resolution which stands in my name :

_** Thia Assembly recommends to the Governor General in Couneil that, in order to
improve the travelling faecilitics that exist for the third class railway passengers, the
Railway Board be nsked to consider and report upon the feasibility of the following
nmong other suggestions being earried out :

(a) The number of third class railway carriages attached to each train, aa
well na the whole stock of auch carringes at the disposal of each Railway
administration should bu substuutially increased in order to reduee over-
crewding.

(b) The seating accommodation in the third class carringes should not be
longitudinal, but crosswise ; tho scats should be widened and greater
space should be loft between two benches facing each other ; atrong
horizontal plunked shelves should be provided over the meats, as in the
Bomba), Baroua and Contral India Railway carriages ; and carriages
should be comstructed of the corridor type and all edrringea should have
through commupication.
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(0) Latrine accommodation should be made more spacious, pegs provided in

and tanks above them kept filled with water.

(d) The third class waiting rooms shonld be considersbly ealarged, improved
and provided with sufficient number of benches and other amenities.

(¢) The present method of issuing tickets should be improved ; and town
offices for the aale of tickets should be opened in many more towns,

(f) A special superiniendent or comductor in charge of third class passengers
only should travel with eaech train in the third class. He ought to
know the language of the provinee, should look after the seating aceom-
modation of passengers and should have nothing to do with the collection
of farpa, eto.

(g) Time and fare tables should be printed in the vernaculars of the districts
in booklets and in sheet form and the latter kind of tables should be
poeted at prominent places in the premiscs of the station.

(h) A restaurant ahould be provided in cach through train for the use of the
third class passengers.

() The third class railway paseengers should be allowed to go to the platform
at least half an hour before the train arrives.’’

Sir, I am aware that my Resolution is somewhat longer than ordinary
Resolutions, but in spite of the length and the large number of clauses
of that Resolution, I assure the Hounse that the issue involved in it is not
a complicated one, nor does it raise many issues. It raises one simple
issue, namely, the improvement of the condition of the third class
Railway pasiengers. The third class passenger has always been
neglected. Government, in spite of their assurances, have not given
that attention to the subject which they ought to have given and which
the magnitude of the question deserves. I do not remember to have seen
the report of any important committee which considered this question
in its entirety. Is it such a small question ! Are the grievances so
remote and unheard of that during the last 80 many decades there should
have been no need felt for a committee to inquire into the grievances of
the third class passengers ! No doubt it will be said that parts of some
reporta dealing mainly with other matters do deal cursorily with the
third class paasenger, hut certainly that is not enough, if the House takes
into consideration the importance of the third class passenger to which
I will refer a little later. The third elass passenger, if I may be allowed
to say so, has not also fared much better at the hands of the Legislature
so far. I do not say that no Resolutions coneerning him were moved
and carried, but my point is that sufficient agitation was never made to
give relief to the third class passenger. B8ir, I am aware that my
Honourable friend, Mr. Rangachariar, moved last year a Resolution for
the appointment of Superintendents at Junction stations for the benefit
of the third class passenger. Put this ought not to be all, That covers
only one point out of a large number. I must also admit that the ques-
tion has not yet received that attention which it ought to have from the
educated public and the press. 8ir, I have seen big public meetings held
for tiny political matters and long enthusiastic speeches made. But,
8ir, I have not yet seen such crowded mass meetings held to appeal to
Government or to other authorities to relieve the sufferingn of the third
class passenger.

Sir, as the third class passenger is so much neglected, let us not
deceive ourselves'into the belief that he is not important either to the
Government or to the Railway administration. Out of the total number
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of passengers carried last year amounting to 56 ecrores, the third class
numbered 54§ crores. He forms 98 per cent. of the total passenger traffic.
My calculation here includes suburban traffic. Take again the earnings
to the railways from third class traffle, if mere number does not appeal to
you, although it ought to. Out of the total earnings of 35 crores last
year from passenger traffic, 29 crores, or 83 per cent., was from third
class alone. 8ir, I do not know why there is this neglect of the third
class passenger. To me it seems, in the first place, because he is illiterate.
Although Government always claims to exist in this eountry only for the
sake of the ignorant messes, I do not think, if they consider calmly and
seriously the trcatment they have so far given to the third class passenger,
that they can make good that claim. Again the third class passenger
is naturally unorgauised. o, although he is very important
both financially and numerically, he does not get what he deserves.
Look at the howls made by the merchants for an increased supply of
wagons and also look how they succeed. Why ! Because they are
educated, because they arc.organised and because they have political
influence and naturally Government pays very great attention to them.
Sir, I do not grudge the merchants their luck. But I do say,
let the merchants have their fair share and let the third class
passenger also have his fair and legitimate share. I main-
tain and I shall prove in my speech later that the latter has not had his
share in the past.

fir, the grievances from which the third class passenger suffers
are innumerable. I cannot mention them all here in the short space of
time at my disposal. Overcrowding, extreme overcrowding, is admitted
freely even by Government, but I do not know what has been done so far
to relieve the overcrowding. The usual excuse given for the congestion
is that the number of coaching vehicles is small and that again is due to
the stringency in Railway expenditure during the war. I do not believe
this statement is quite accurate. Sir, compared to England our carriages
are certainly overcrowded. I do not think there is any doubt about it
and this has been the case not to-day, but very long since. Mr. Thomas
Robertson, the expert brought out from England to inquire into railway
mautters, wrote in 1901 :

‘‘ The average number of passengors in o train is groater in India than in any
other country in the world.”’
Sir, one writer on railway matters has estimated that in England the
average number of passepgers in a train is 50, while in India it is about
250, or five times greater.

8ir, now let us look at the comforts he receives in the train itself,
The scats are proverbially narrow on most of the railway lines, I do
not say all. Their width is about 12 to 14 inches and the space betweer
the two rows is about 18 inches. Next, let us consider the question of
Intrines, Sir Frederick Lely, a retired civilian from the Bombay Presi-
dency, has written in his book, that the railway administration in India
took 50 years to learn that a third class passenger feels the need of easing
himself while he is in a railway train. Is it very creditable either to the
railway administration or to the Government ! It was left to Lord
Curzon to issue orders asking the railway administgations to provide
latrines within a certain period and for this the third class passenger
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must be very thankful to him. Although latrines are generally provided
now, they are too small. The average area of a latrine is about 6 square
feet. Then, at junction stations, latrines of first and second class carriages
are gemerally cleaned and washed. The third class latrines are rarely
washed during the journzy. There are no flushes. There is sometimes a
water tap ; but the tank feeding it is not always filled with water. Then,
Sir, [ refer to the sleeping accommodation. It is thought that it is only
the firet and second class passenger that requires sleep at night. Ie is
provided in India with sloeping accommodation without paying a single
farthing for it in addition to the ordinary first or second class fare,
which is not found to be the case, at least by me, in any other country in
the world. 8ir, if the representative of the railway department has any
information on this point, let him supply it. Then, Sir, the waiting
rooms arc too small and dirty. It is said that the habits of the third
class passcngers are dirty. Yes, you can excuse your negligent conduect
by attributing anything to the habits of the poor third class passenger.
Then, the arrangements fur the insue of tickets are too bad. Tickets are
not issued snfliciently early. The passenger naturally comes in a hurry
to catch his train. You can imagine the difficulty in which he is placed
then. At junction stations the rule is to keep the booking office open for
24 hours. Victoria Terminus in Bombay is a very important station.
How big it is you can imagine. But I can assure you from my personal
knowledge that even that office is not kept open for 24 hours for third class
people. Then, Bir, take the question of the supply of food. The rail-
way oarry a restaurant car to provide the needs of the first and second
cless passenger. Bir, if the railway administration would give me the
average number of first and second class passengers in a train, I shall be
much obliged. But I have got some figares with me taken from the last
Railway Administration report. I helieve that in a train the average
number of first class passengers is not greater than two and of the second
class 5 or 6. The total average of the two classes is thus never greater
than 7 or 8, For these 7 or 8 people an eight-wheeled dining car is
atiached to the train to supply them with food. What is the average, in

a train in Indis, of third class passengers ¥ 250, as I have said before.
Why not give them a Restaurant car 1 Then, Sir, take the uncivil treat-
ment at the hahds of the railway staff, That is too well known to need
any description by me.

Lastly, I refer to the comparatively high fares. In spite of the
diseomforts, the third class railway rates are the highest. It can also bee
proved by calculating the figures of fares charged. Since 1916 the total
inerease in firat class farew has heen 48 per cent., while in the case of
third class it has been 70 per cent. Moreover, the firzst and second
«clags passenger is not charzed a higher rate for the additional distance
beyond 300 miles, while the third class passenger is charged the increased
fare for all distances, even exceceding 300 miles. I do not know why
there ia this distinction.

Sir, I now make some ruggestions to the Government regarding the
remedies which I propose. In the first place, the total number of third
cliss vehicles on all railways must be increased. Information on this
point was givéun to' me in reply to a question which will be found on page
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2062 of the Legislative Assembly Debates. In 1905 the number of passen.
gers earried was over 248 millicns, and the number of coaches was 22,143.
Thus each vehicle carried on an average 11,162 passengers per annum.
In 1915-16, the number of passengers carried rose to over 464 millions,
for which the total supply of vehicles should have been nearly 40,000,
whereas in fact it was 31,200 only, or a shortage of 8,800. During the
decade that 1 have taken for comparison, namely, 1905 to 1915-16, there
was war for one year. Tlen why this deficit of 8,800 in the coaching
vehicles 1 Let us see what happened during this decade in the case of
supply of wagons for goods trafic. As regards this traffie, the total
tonnage hauled in 1905 was close upon 55 millions ; the number of
wagons was 121,135, an average of 435 tons hauled per wagon per annum.
In 1915-16 the total tonnage rose to 822 millions, which at the average of
454 tons per wagon gives u requirement of 1,81,700 wagons against the
actual supply of 1,91,800. This clearly shows that the railways were
overstocked in 1915-16, i.c., practically before the war to the extent of
16,400 wagons, while the rnilways were short of coaching vehieles to the
extent of B,800. Am I no‘ right then in saying that the cries of the
merchant and the trader are heard and attended to more easily and effec-
tively than the cries of the third class passenger ¢

I do not wish to dig into the past, but to look into the future. In
order td make good thix deficiency, what does Government propose to do ¢
They propose to provide 4,300 coaching vehicles in the next 5 years. That
is their programme. Sir, ] want the members of this House to remember
one other figure, namely the figure of the normal growth in the number of
the travelling public. During the two decades ending 1915-16 the growth
was 203 per cent. or over 10 per cent. per annum. For a normal increase
of passenger traffic, which is 10 per cent. annually, no less than 3,000
vehicles are required, or for the next five years a total of 15,000. But
Government inatead of providing the 15,000 needed for tiis purpose, and
to meet the pre-war shortage of 8,800), or a total requirement of 23,800,
is providing a total of only 4,500. Even if you fully provide for the
norinal growth of traffic you cannot check the present overcrowding.
What is then the provision made for relieving the overcrowding t Gov-
ernment. is not even providing for the full demand of the third class
passengers for the normal increase. They require annually nearly 4,800
new coaching vehicles, while UJovernment is providing annually only
900, or less than one-fifth. With this very limited provision, the over-
crowding will not only be not reduced, but will seriously increase.

1 want Government to attach more third class coaches to each train.
On the Great Indian Peninsula Railway the average number of first class
passengers in a train iy 4, while the average number of carriages (reduced
to four-wheeled vehicles) attached to each train is two, that is, one carriage
for every two first class passengers. What is the accommodation for third
class passengers ! There are on an average 8 carriages for 224 passengers
on that railway. This shows that the proportion of space given to the third
and first class passenger, is 1 to 14, Let us see what the proportion of fares
18. That proportion does not exceed 1 to 6. Thus while the space allotted to
a first class passenger is 14 times greater, the fare charged to him is only six
times asx much. Besides this space question, I need not ‘mention the addi-
tional conveniences the first class passenger gets. Ile gets fans, cushions
and many other amenities. But what is the effect of the earnings from the

10
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first class passenger traffic on the balance-gheet of the railway ! For years
together the firat class traffic has never paid its way. The railways are
having losses year after year on the first class trafic. There may be a
solitary half year when first class traffic has shown a little profit, but the
average annual loss made on first class traffic during the decade ending
1919-20 has been 8} lakhs, while in the case of the third class trafflo,
Government made overy year in that decade an average profit of over one
erore of rupees. Thus the loss which the first class passenger inflicts upon
the railway administration is, to a great extent, made good by the higher
rates charged to the third class passenger. T do mot know whether the
first class passenger would like to live upon this charity from the poor
third class passenger. 1f T am wrong, I am open to correction.

Sir, T do not want to spend more time over the question of seats,
beyond stating that the seats should be widened, so that a man may he
somfortably seated and that the space between two rows of seats should
also be widened to allow free movement from one end of the carriage to the
other. Another point which T wish to emphasize iz that, without much
loss of time, every railway must be made to provide some sort of sleeping
accommodation for third eJass passengers as we find on the Bombay, Baroda
and Central India and Oudh and Rohilkhand Railways. 1f Govern-
ment is making a profit out of third class passengers, why not pro-
vide them with some amenities, such as sleeping bunks which are their
due !

Sir, it may be asked whence are we to find the money for all these
tmprovements. Tn the first place the third class passenger. has been pay-
ing a handsome profit of one erore of rupees annually. Then, Sir, I may
also make the same suggestion which my late lamented friend, Sir Vithal-
dan Thackersey, made that the money we spend nn the payment of
annuities amounting to ahont five ¢rores this year must not he debited, to
the revenue aceount but to the eapital account. If we do that, naturally
the annual available profit on railways will be larger by five crores. But
the Government for reasons hest known to themselves do not want to do
that. There are several snch items such as cost of land given free to
railways—I do not want to mention them all now—which ought to be
debited to the eapital acconnt, but which, on account of the nnbusiness-
like method of aceonnting adopted by the Government of India, are
charged to the revenue aceount.

Mr. President : Order, order. The Honourable Member is entitled
to explain how he will finance hir improvements by a general reference,
but he is not entitled to go into the question of railway finance, which
finds no place in the terms of his Resolution.

Mr. N. M. Joshi : T am pointing out how Government can find the
money for the improvements which I have proposed. Then, let the lorses
on strategic railways and the concessions given to the Military be debited
to the Military Department. You will get at lenst a crore or two every
year from that item for the improvement proposed .. ..

. Mr, President : Order, order. The Hononrahle Member is embarking
npon controversial questions, which, if T allow him to discuss, T must also

allow others to discuss, and, therefore, T ask him to adhere to the terma of
hia Resolution.
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Mr. N. M, Joshi : | am sorry, Bir. 1 do not wish to take up more
time of the Assembly, but when 1 ask the Railway Board to make a report
1 want them to order u very full mvestigation ot the problem and to come
before the Assembly with detailed proposals including tinauce., If the
Asvembly refuses to sanction them, it will be the responsibility of the
Asserably and not of the (Government. Sir, 1 strongly hope Government
will give very serious attention to this problem. In the beginning of my
spvech 1 showed what great importance we must attach to the third class
passenger. Unfortunately we do not, but 1 hope Government will here-
alter begin to do so. Goverument does not like if some one says that the
British Government in India is run in the interests of first class
sud other influentisl and politically-minded people. Will it be really
wroug if any one makes that statement in view of the facts that I have
already laid before the House 1 Moreover 1 appeal to Government to give
serious attention to this question for another reason, which will perhaps
appesl to them more than uny othor. The complaint is made that the
cuo-operators are not doing much in the country to counteract the effecta
of the non-co-operation movement, His Excellency the Viceroy exhorted
us iu his opening speech this Session to go to the people, move amongst
them and educate the electorate ; but 1 may tell the Government that if the
lun-co-operator has any very enthusiastic missionary on his side, it is the
third class railway passenger. If you will not remove these grievances,
other methods to nuflify the activities of the non-co-operator, I am afraid,
will not succeed.

With these remarks, Sir, 1 commend my Resolution to this House for
its support.

Dr. Nand Lal (West Punjab : Non-Muhammadan) : Sir, while
endorsing some of the arguments advanced by my learned friend, Mr. Joshy,
in his defence of the third class passenger, 1 cannot associate myself with
some of hig other remarks. 1 quite see that his honest attempt is to get
their condition ameliorated, but 1 am sorry to say that I differ from my
friend when he pounces upon second and first class passengers. 1 should
make no digression, but, in passing, I feel constrained to say that the
second and first class passengevs also have got to tell their own sad tale.
However, referring to his arguments, it cannot be denied that the third
class passengers are the most paying passengers. There are no twe
opinions about thag question. Therefore, on that ground, I appeal to this
House to call upon the Railway Department to explain what effective
measures they have adopted to see that the oondition of the third class
passengers is bettered. From the very first sitting of this Assembly at
Delhi many of us have been trying to invite the attention of the Govern-
ment, especially the railway authorities, to the inconvenience and discom-
fort to which these unfortunate, but moss paying, people have been put.
I myself came to see on various occasions that poor third class passengers
were forced to stand on footboards. Some railway officials know it, and
when they are confronted with this state of affairs and asked why this con-
dition exists, their stock reply is that there is a lack of vehicles, that the
third class passenger carriages are smaller in number and that, therefore,
the third class passengers are forced to take their stand on footboards,
Sir, is it not a deplorable condition and will you not agrde with us that the
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Railway Department may be reminded to take very effective steps in order
that this inconvenience and this irregularity may be put an end to. So far
as the cleaning of third class passenger carriages is concerned, 1 fully
sympathise with the views of the author of this Resolution. Most of them
are neglected ; they are not cleaned properly, and 1 myself came to see
on various ocensions that the carriages were unclean, and these unfortunate
men, on account of their poverty, were compelled to take their seats in them,
because they have got to travel.

As to the question of third class waiting rooms, I equally appreciate
the force of his argnments. They are in many cases in a fllthy condition
and the whole day sweepers, as it can be inferred, are not employed to see
that they are properly cleaned. So far as the question of restaurants is
coneerned, I am in full accord with the advocacy which has been so ably
advanced by the author of this Resolution in favour of the third class
passenger. When they are pressed by appetite or hunger they have got
nothing to eat at some stations, though at various junction stations, it is
true, the Railway Department has very kindly taken effective steps in this
direction by providing dining rooms. I concede to that extent in favour
the Railway Department and 1 offer my sincere thanks for this improve-
ment. But even at some such stations there is no such arrangement at all.

As already pointed out there are dining rooms at some junction
siations and third class passengers can, provided they pay, use them alwo ;
but perhaps, some Honourable Members are not aware thereof. There
is no objection to a third class passenger obtaining food at these Indian
restuurants if he is prepared to pay. 1f you criticise the Railway Depart-
mient on this ground, that the payment, which is demanded, is much more
thau he can afford to pay, then there may be some foree in it. But dining
moms there are, and the managers of these Indian dining rooms will not
deny you food if you are prepared to pay, whether you travel in first,
second or third class. 1 am not now referring to the carriages which are
treated or considered as dining cars, but to the dining arrangements which
are made in the Indian restaurants at some of the junctions. Of course
the taird class passenger is not denied eating there if he is prepared to pay.
However, the criticism that bas in the main been launched in respect of
this aspect of the question is a good one, in some cases, and I sympathise
with it ; and my appeal to the Railway Department is that at all important
reilway stations some suitable arrangements may be made, and besides
that, there should be third class dining corridors. I once went to Madras
and I found there dining cars meant for third class passengers. But my
learned friend has, perhaps, not had the opportunity of travelling to
Madras and his travelling may be confined to Bombay. Therefore his
remarks only apply to that part of the country. On the North Western
Railway, I admit, there are not, now, sufficient arrangements for third
class passengers so far as dining cars are concerned, and I would therefore
ask the Railway Department to look to the comfort of the third class
passenger in that direction also.

8o far as the increase in railway fares iu concerned, my learned friend
has not adverted to it sufficiently. However, he has given a hint of it in
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his Resolution. 1 am in full sympathy with the third class passengers and
1 am sorry.to remark that they have been called upon to pay much more
thau they ought to have been called upon to do. The increase in thg third
class railway fare, 1 may be permitted to submit, is undesirable. I will
raise my voice, and I think there is the force of public opinion behind me,
that this is bound to create some dissatisfaction and if 1 am not wrong in
saying so, a certain kind of discontent. These poor people, when they go
to their villages, do you know, Sir, what they say ¥ They say—now
(Government has increased the railway fare also. I don’t want to make
any Jigression here ; it is not allowed. I shall confine myself to the terms
of the Resolution. I say therefore that Government and the Railway
Depurtment ought to see whether the increase in railway fares, so far as
third class passengers are concerned, is desirable or otherwise ; and 1 do
not hesitate to re-iterate the same remarks, that it is undesirable and that
the Ruailway Department ought to see their way to make some sort of reduoc-
tivn in that direetion,

The mover has very eloquently suggested, basing his arguments on a
learned speech, which was once made by my learned friend, Mr. Ranga-
chariar, that there should be superintendents appointed to look after the
third cluss passengers nnd that these superintendents may travel on the
train. Well, 1 differ from him there and wish to dissociate myself from
that suggestion. To my mind, the appointment of such superintendents
will not be popular. Tt is sure to bring about some sort of unpopularity. A
siperintendent ap]mmtﬂl to see to the convenience and comfort of third
class passengers sometimes may be forced to intervene and ask passenger
A. not to fight with passenger B., or to ask passenger C. to give up his
sent 10 passenger D. This will give rise to trouble, and the appointment
will not prove very popular. Government will be criticised again, and
I, therefore, am forced to dissociate myself from that suggestion,

My learned friend said, perhaps inadvertently, that sleeping aceom-
modation is allowed to second-class and first-class passengers. I think he
coneentrated himself too much on the advocacy of the third class passengers,
Ile must bear in mind that though the third class passengers are the most
paying class, the second and first class passengers do pay exorbitant farcs
and if, at night, when they arce travelling from one station to another,
sleeping accommodation is extended to them, my learned friend should
not grudge that to them, becuuse, to my wmind, they pay sufficiently for it ;
and if' my loarned friend had the time and had compared the railway fares,
in other countries—I mean in countries other than India, with those, which
are paid here, by the second and first class passengers, 1 think he would
not have been so eloquent on that point.

My learned friend, though inadvertently, I daresay, launched some
eriticism against the so-called success of traders and merchants, in regard
to the wupply of wagons, I think it was not intentional, on the part of my
learned brother, to make reference to this subject. I may tell him that
they also have complaints and troubles of their own, though I am prepared
to eoncede in favour of the Railway Dopartmont that recently that Depart-
ment has applied itself to seeing_that the grievances of some merchants, in
certain quarters, are somewhat redressed. All the same,*grievances therg
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are still"; so if my learned friend is going to advocate the eause of the third
cliss passenger at the cost of merchants and traders, then I am bound to
differ from him. While sincercly sympathising with third elass passengers
I feel constraived to say that the merchants and traders also are not fully
satisfied. They have got their own needs which require to be looked to.

My learned friend then says that the number of third class passenger
carriages may be increased. 1 agree with him that there ought to be a
lnrger number of third class passenger carriages attached to various
trajs. But he has not eulightened us as to what trains he means, whether
mail trains, paseenger trains, or local trains. Perhsps he had not sufficient
time to go into this question. However, I am in favour of the suggestion
that on local trains and passenger trains ‘the number of third class carri
should be and ought to be increased, and if the reply, on behalf of Govern-
mwent, which naturally can be anticipated, is that there is a lack of earriages,
I may, in reply to that, very respectfully suggest to the Government and
the Railway Department that their attempt otight to be to spend a little
more money on improving third class carriages and inereasing their number.

It will be no reply to say that you are in want of third class carriages,
This is & commercial guestion, a question of contruct. You are the
carriers ; the pawcngers come to you and you have held out to them a
promisre that you have got sufficient accommodation for them. When you
hold out this promise, this undertaking, to them, then your answer, that
vou have not got o many carriages, has got no force whatsoever. If you
are in want of third class carriages then notify to the public that you have
not got sufficient accommodation for them. But in the absence of this
sort of notice to the public. you will have to make suitable arrangements
for a greater supply of third class carriages to these unfortunate people.
My learned friend. perhaps not designedly, but by an oversight, did not
apply his mind to the condition of women in the third class carriages.
‘Thern is a sign-board hung up, no doubt ; but I, on some occanions, came
io see that even men are travelling in those carriages and women are
foreed to sit in the company of men whom they do not know and to whom
they do not like 1o talk. I appeal to the Railway Department that they
will be kind cnough to pay a little more attention to this aspeet of the
qlueatwn also and thai the railway officials at the various stations may be

early asked that they should give due and proper attention to the con-
venience of women, beeause, women have got not only equal but also
mater claims to our sympathy. There is.............

Mr. Prosident : The time allotted to the Honourable Member is
exhausted.

Dr. Nand Lal : I am very sorry, 8ir, that I have exceeded my time,
and I shall finish my remarks saying that I am in full agreement with the
terms of the Resolution barring those terms which stand embodied in
clause (f) ; that clause may be omitted, because, as already submitted,
the appointment of superintendents will become unpopular and the Rail-
way ‘Department will be criticised unduly for that expenditure of money.
I support this Resolution cxeept clause (f).

Mir. Presidentt : Does the Honourable Member move his amendment 1
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Dr. Nand Lal : Yes, Sir. 1 thought I should obey the order of the
Chair, when the ('hLair told me that 1 had exbausted my time, T move
the amendment to omit clause (f).

Mr. Jamnadas Dwarkadas (Bombay City : Non-Muhammadan
Urban) : 8ir, I rise to support the Resolution so ably placed before this
House by my Honourable friend, Mr, Joshi. And, in doing so, I at once
want to point out to the Government the danger of neglecting the question
of giving facilities to third class passengers any longer. Sir, to me it is
a wonder that this question which has agitated the mind of the country
for the last many years has not recejved that attention from the Govern-
ment which it ought to have received. 1t is perhaps, due to the fact that
while we in th's House might on ocearions make eloquent speeches with
regard to the grievances of the third class passengers, as, the matter does
not really affect us since very few of us if at all are third elass passengers,
wo allow the matter to be shelved. We wax eloquent while the matter is
being discussed, but as it does not really eoncern us we grow indifferent
about the matter as soon as our speeches are made. When my learned
friend, Dr. Nand Lal, takes objection to Mr. Joshi's talking of the comforts
that are given to the first and second class passengers, I want to tell him
this, that although Mr. Joshi has spoken here in a manner which seems to
him to be exaggerated, if we had in this House a namber of people who
really knew what the grievances of the third class passengers were by
actual experience of having travelled in the third class, the first and second
class passéngers would have come in for greater attacks from them ;
becsuse when a section of the people is suffering, you cannot avoid the
belief spreading among them that they are suffering because another class
is being given comf{orts at their expense, I do not agree with the argu-
ment for a moment that it is the first and second class passengers who
are responsible for the treatment that is meted out to the third class
passengers. [ attach the whole blame to those who are responsible for
the policy. I admit Mr. Joshi has not said so, but that comparison and
that attack is likely to be made. T attach the whole blame to those who
are responsible for the policy. The way in which third class passengers
are treated, is to say the least, scandalous. T ask the Honourable the Pre-
sident of the Railway Board, T ask the Honourable Member in charge of
the Commerce and Industries Departments whetber in any country, in any
civilised commiry to-day in the world, third class passengers receive treat-
ment in any way cqual to the treatment they receive here. 1 have been to
England and T have travelled there. Ts there any difference in the way
in which first and third class passengers are treated 1 It is very often
difficult to distinguish between first and third class passengers. We have
often heard of the best men, of even wealthy men, travelling in the third
clags. Third class passengers there are educated, and having the right to
vote would never tolerate even a fraction of the bad treatment that is
given to the third class passengers here,

. Sir, various arguments have been urged in defence of the policy that .
18 adopted hy the Government with regard to the third class passengers.
There may be something in those arguments, in the argument that they
have not got snffeient carriages and 80 on. But T say this, that in futuvre
at any rate—in the very near future—there ought to be nio room for any
excuse for giving this inhuman treatment to the third class passengers. I
have myself seen with my own eyes the way in which the third clase
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passengers are treated : a number of men huddled together like beasts in
a compartment where if there is no room the railway guard comes and
kicks them into the compartment ; sometimes it happens that the husband
is kicked into the compartment while the wife is left weeping on the plat-
form. These things are visible almost every day on the platforms of
Indian stations, and yet arpuments are advanced that there are not suff.
cient carriages and that there is not sufficient money. Well, these things
have got to be remedied. I happened to meet some third class passengers
and was trying to hear some of their grievances. Do you know what they
said ! This is the feeling among them. They reminded me of a story
which I had read in one of the old Hindu books. I need not repeat the
story at length ; it is the story of the King's son who was sent for educa-
tion to a learned Pundit. When after spending a number of years with
the Pundit, the son came back home, the Raja asked the Pundit whether
the boy had received all the education that was necessary. The Pundit said
‘* Yes, he has received all the education necessary, but it is incomplets
until I give him one more piece of instruetien, for which T have to obtain
your permission.’’ The Raja said ‘‘ You have my permission and you
can give it here.”’ The teacher took a whip and whipped the boy, the
would-be king, for five or ten minutes. When he was asked the reason
why. he said ‘* When the boy grows up to be a King he will be ealled upon
to decide various cases that will come before him and when he will be
ealled upon to pronounce sentence and the punishments that should be
inflicted on other people he will remember what it is to be whipped, and
what it is to be punished and to suffer.’”” Some of the passengers told me
that if it were possible by some magie to convert Honourable Members for
instance and some of us for instance into coolies for only a week, and if it
were possible to make us travel in India in these third class carriages, then
and then only you would realise what their grievances are.

8ir, it is none too soon in the day that this Resolution has been moved
by Mr. Joshi and T do not want that members should merecly be satisfled
with the speeches to he made on this Resolution. Tt is not at all with a
view of winning the applause of the people that this Resolution is being
moved. This Resolution aims at the recognition of the ordinary prineciple
of giving human treatment to human beings and nothing short of human
treatment. I think considering that our Government are sympathetie to
Indian aspirations they will do nothing which will justify the charge that
they have neglected the principles of ordinary human treatment to human
beings. T want the Government to pay serious attention to this question.
I want the Railway Council to pay serious attention to this quesion and
te bring out definite proposals and to remedy the grievances and to see to
it that in a very short time all these grievances are redressed. I have great
pleasure in supporting the Resolution,

Mr. Darcy Lindsay (Bencal : European) : I think it is perhaps un-
fortundte that my Honourable friend Mr. Joshi should have brought
forward this Resolution to-day in the face of the decision to postpone the
consideration of Company versus State management until the Nevember
Sesnions. T foresee that if this Resolution is earried and the Railway Board
take action in the matter, kind hearted companies may ab ence bring about
the improvements Mr. Joshi recommends and later on. when the State’
resumes control they may not have the money to carry on the scheme. As
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regards some of the points of the policy of perfeetion advocated by Mr.
Joshi, I should like to refer to this question of overerowding that we hear
so much about and on which my Honourable friend Mr, Jamnadas has
spoken so very strongly and in terms that 1 consider too severe. I have
algo travelled a good deal about the country and I have also seen the con-
dition of the third class passengers. I admit that I am travelling in mail
trains and not in local trains. The other day 1 was coming down from
Rawalpindi. The train started from Rawalpindi and I was struck at the
overcrowding in the fore part of the train, I spoke to the Station Master
about it. T said ** Why is this so ¥ Why do you allow overcrowding 1’
He said ‘‘ Sir, I cannet persuade the people to go into the empty carriages,
There are carriages at the rear of the train perfectly empty, but they will
travel together. They make up their family parties and they will erowd
into one compartment ’’. That is one of the reasons for this overcrowd-
ing. T admit and frankly admit that on many occasions such as festivals
and other occasions when there is heavy traffic on the railway there has
to be overcrowding and there is overcrowding. My friend, Dr. Nand Lal,
has referred to the railway authorities allowing passengers to actually
travel on the foot board. In this same journey from Rawalpindi (I cannot
remember the name of the station : It was between Rawalpindi and
Lahore) I saw a train going past us. It was certainly a hot day and these
badly used third class passengers had opened the doors of the carriages.
Some of them were standing on the foot boards. Some of
them were sitting on the door step in order, as I imagine, to get
cool. So that in certain cases for choice they travel on the foot board. I
cannot believe that any railway station master would allow a train to leave
his station with passengers on the foot board. My Honourable friend
Mr, Joshi's remarks, I rather imagine, were largely confined to mail trains,
He desires sleeping accommodation for third class passengers. I have not
been all over the world as perhaps he has, but I ask him, where is sleeping
accommodation supplied for third class passengers. To my knowledge cer-
tainly not in England. My Honourable friend Mr. Jamnadas referred to
the great comfort in which the third class passenger travels in England.
It is perfectly true that the carriage itself is vastly superior to any third
elass carriage in India, but there is very very great overcrowding. Now-a-
days the fast trains are corridor and any day you like to go to the terminus
where the train starts you will see the corridor of the earriages blocked
with people not able to secure seats. So India is not alone in this question
of overcrowding. Restaurant cars, so far as I know, are added to the mail
trains not so much for the convenienoe of passengers as to save detention
time at railway stations. In the old days there was no such thing as the
refreshment car. There were various stations en route where the train
stopped for 20 or 25 minutes or half an hour and the passengers got out
and had their meals. In order to accelerate the speed of the journey,
these refreshment cars were placed on the trains. On the whole, Sir, while
I am in undouhted sympathy with an improvement in the conveniences for
third class passengers I do not feel that I can to-day support this Resolu-
tion. 1 think you will be placing the Railway Boa.rcl and the Government
in a very difficult position. With these remarks, 8ir, I conclude.

Mr. J. N. Mukherjee (Calcutta Suburbs: Non-Muhimmadan
Urban) ; Sir, T had no mind to speak on this subjeot at all, but as my
Honourable friend Mr. Darcy Lindsay has raised a guestion, which he
thinks, is of a fundamental nature, namely, that the question raised by this

11
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Resolution should have been left over for future decision, some time in
November next or later, it is necessary to see whether the question which
has been raised by the Resolution itself is one of a fundamental character.
1f, however, the wording of the Resolution be examined, Honourable
Members will see that it simply asks the Railway Board to consider
and report upon the feasibility or otherwise of the suggestions made there-
in., That is to say, it places certain definite proposals for improvement
of accommodation before the Railway Board for their consideration and
endeavours to ascertain their views upon them. To what extent these sug-
gestions are capable of being carried out is quite a different matter
sltogether. The question therefore, is whether the consideration of such
a question as that covered by the Resolution ought to be put off, What-
ever the final decision of this House may be in the matter of State versus
Company management, the questions raised by this Resolution have got
to be considered at all times, irrespective of the fact that the railways
in India eome to be managed by companies on lines laid down by Govern.-
ment, or that the State assumes their management completely, so far at
any rate, as the main arteries of communication are concerned. These
questions of improved accommodation have to be considered, under all
It seems to me, Bir, and I think the House will agree with me, that
Sra a Resolution of this character which simply
asks for oconsideration and report, need mot
be put off, for consideration and if it involves a question of
expense, such a question may be considered later on, either by the
State or by the company which may come to manage the railways. But the
difficulties in the way of third class passengers, have to be solved to
the extent it is possible to solve them. The direet question is which of
the suggestions for improvement made in the Resolution are capable of
‘being carried out, and to what extent. These do not raise any fundamen-
tal question at all. Now, Bir, there are one or two minor points in my
Honourable friend’s objections that I wish to deal with, One of them is,
that passengers willingly crowd together and cause overcrowding. That
may be true to some extent under certain circumstances, but such over-
erowding is of an exceptional character. As my Honourable friend
Mr. Jamnadas has pointed out, and as the Honourable Mover of the
Resolution has also pointed out, and we see every day ourselves, third
elass passengers, both in the mail as well as in the passenger trains, are
overcrowded, not merely because they do not like to be separated from
one another, but because there are no sufficient number of carriages. At
any ratr, a qnestion like the one raised by my Honourable friend Mr.
‘Parey Lindsay is casy of solution, because some arrangement can always
be made on the platform by which these third class passengers can be
‘separated and put into empty or insufficiently filled carriages, if there be
any. The main question therefore need not be eonfused by side issues, that
may be raised from time to time. These are the points, Sir, which
suggest themselves to me during the discussion. What the Resolution asks
for is a very simple matter, indeed. It does not commit Government or
‘any eompany to anything. It simply eourts an inquiry into the matter
of accommodation. I need not detain the House any longer with further

observations, . '
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The Honourable Mr. 0. A. Innes (Commerce and Industries
Member) : Sir, I am obliged to the Honourable Mr. Mukherjee for bring-
ing this debate to ground level after Mr. Jamnadas Dwarkadas’ impas-
sioned flights of oratory. Up to the time that Mr. Mukherjee spoke,
I confess that the course of the debate reminded me rather of a famous
note by Lord Curzon. There had been a very important question which
eame up to the Government of India. The Department received the
letter, the Under Secretary wrote a very long note, the Secretary wrote
a long note and the Member wrote a long note and all other Departments
did likewise and, by the time the file reached Lord Curzon, there were
22 printed pages of notes. Lord Curzon acknowledged the ability with
which this diffieult subject had been discussed, but he expressed the
opinion that these bulky notes rather indicated a defect in the procedure
of the Government of India. In one way he said, when the young lions
roar, the old lious roar in chorus, or, to change the metaphor, instead
of keeping to the track, we gallop all over the course., Now, Sir, 1 think
that is what this Iouse has been doing to-day. I should like the House
to follow Mr. Mukherjee’s example and note exactly what this Resolution
is. This Resolution definitely asks the Government of Tndia to consider
and repoit upon certnin definite suggestions. Naturally Members have
taken the opportunity to raise the whole question of what are called the
grievances of third class passengers. Now, Sir, T am not going to deny
that these grievances exist. The Government have never denied that faet.
But I do resent the implication that has been running through the
gpeeches of Mr. Joshi, Mr. Jamunadas Dwarkadas and Dr. Nand Lal that
the Government of India and the Railway Board and the railway adminis-
trations are callous and apathetic about these grievances and that they
have done nothing in recent years for the amenities, conveniences and
comforts of the third class passenger. If anyone says that in this House
to-day, T say that he must be shutting his eyes to the facts that he sees
every day when he travels. T admit, of course, that the overcrowding evil
is serious, We ulways have admitted that. But, Sir, will not this House
recognige in fairness to the numerous railway officers who are working
at this problem that we have improved in many respeets the conditions of
third class iravel ¥ Is it always to be the fate of your railway officers
in India and of the Railway Board to get nothing but eriticism in this
House 7 Are Colonel Waghorn and I, every time that the question of
railway comds up here for discussion, to sit here in a white sheet ¥ I,
Sir, for one, decline to accept the rdle assigned to me. I say and I say
without fear of coutradiction, that in many respects we have improved,
and we have improved very greatly, the conditions of travelling of third
class passengers. In the hot weather, Sir, let anyone here go down an
ordinary Indian bazaar where foodstuffs are sold. What does he see ?
Foodstuffs exposed for sale with crowds of flies around them. Let him
then go to any important railway station. We find that foodstuffs
supplied there to the third class passengers are in wire gaugze barrows and
containers, Everywhere, almost on every line, we are devoting more and
more attention to these amenities. Though this House apparently will
not recognise the fuet, I am glad to see that at any rate in the papers
rome recognition of this fact is being given. I have here, Sir, an article
on the third class passenger by the (leneral Secretary of the Passenger
Protecting Society. I do not know this gentleman myself. To the best
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of my knowledge T have never met him, but I did see in a file the other
day that some yesrs ago he was a member of a deputation to Sir George
Barnes about the griovances of the third class passengers. He is evidently
a gentleman who has devoted time and attention to this problem, and
Y vhould like to read some of the things which he says. He refers here
to the improvements in refreshments, improvements in the supply of
Indian food, improvements in sanitary arrangements, the provision of
henches for third class waiting sheds, the appointment of train attendants,
improvements in the seating capacity of carriages, continuous booking at
big stations, and so on. Perhaps the House will forgive me for quoting
what he says when he ends up the article : ‘** My own experience is that
men like Messrs. Hadow, Ismay, Maclean Burns and Higman are better
J.assenger protectors than most of those who claim to proteet the interests
of passengers to serve only political ends.’’

Now, Sir, I may be forgiven for that little fling, but I am beginning
1o resent the fact that every time a railway question comes up here, we
get nothing but criticiam,

I now tarn to the actual Resolution. I propose to be absolutely
business-like and to take the various suggestions of Mr. Joshi and
examine them from our point of view. Mr. Joshi asks that we should
nndertake a special inquiry into certain specified points. Now, I am
very reluctant to undertake that special inquiry. I hope when I say that
the House will not accuse me of that last infirmity of the bureaucratic
mind, want of sympathy. My only reason in expressing reluctanee to
undertake a special ipquiry is that we have already made a special inquiry.
(A Voice : * When 1’) The House will remember that the Aeworth Com-
mittee in paragraphs 167 to 172 of their report dealt with certain pro-
minent grievances of the third class passenger problem.

I presume the House supposes that the Railway Board and the
Government of India sat down and did nothing upon that. If
that is the supposition, they are entirely wrong. In January last we
issued a special circular to all Senior Government Inspeetors in India,
drawing their attention to these paragraphs and charges in the Acworth
Committee’s Report. We asked them to let us have special reports in
respect of each of their railways. Here, Bir, are the special feports. Does
that look as if we are deing nothing in the matter t Here are separate files,
in which these separate reporta are being examined according to subjects.
1 think this is to a certain extent an answer to Mr. Joshi’s Resolution.
Burprising as it may seem to the House, we have already anticipated his
soggestions. We have already conducted an imquiry into the grievances
of third clams passengers. What I propose to do now is to issue, in respect
of each important railwuy a press note, in which will be atated the main
eriticisms made by the Senior Government Inspector, and a note by the
Agent, stating what action the Agent purposes to take in order to remedy
the defects. Now, when the House has heard that, I think they will agree
with me that it is no use calling upon the Railway Board for report after
raport. We have already conducted this speeial inquiry and I propose,
in due eourse, and in my own way, to place the result of that inquiry
before the House. When they have got those results, then it will be open
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to anybody in this House to make criticisms upon the report and upon
the action that is being taken.

I should just like to refer to some of Mr. Joshi’s suggestions. Per-
haps I may suggest, without intending in any way to be sarcastic, that
roilway management, railway designs of railway carriages, etc., are
extremely technical matters. Mr. Joshi suggests, in the first place, that
cross-seating should be provided ; and in the second, that corridor
carriages should he provided. Now, Sir, corridor carriages, corridor
traing, are an old idea. We have third class corridor trains on the
Bombay, Baroda and Central India, Bengal Nagpur, East Indian,
Great Indian Peninsula, Oudh and Rohilkhand and Southern India
Railways. Except on the Southern India, the number of these
carriages is smnall and we have no information that any railway admin-
istration is building any more. What is the inference ¥ The inference
is that carriages of that type are unsuitable to Indian .conditions. My
experience certainly ix that they are not particularly satisfactory on
the Southern India Railway. I think the House will see the obvious
disadvantages in India of this type of carriage. For instance, in 1910
we found it necessary to take off the outside footboards of carriages, as
a precaution against train thieves. The corridor carriages which
Mr. Joshi suggests would provide an easier method for gentry of this
kind. We can only obviate that danger by going to the very expensive
course of having train attendants in cach carriage of your corridor
train. Then there is another objection, an objection which has special
weight in India. With corridor carriages it is impossible to secure
privacy or cven safety for women. Another. Mr. Joshi quite rightly
makes a very great point of the overerowding. I admit that overecrowding
i a real evil, but surely it is rather contradictory on Mr. Joshi’s part that
he should propose the corridor type of carriage especially with cross
seats. I have had that type examined in the Railway Board and we find
that by andopting that design we should reduce our third class seating
accommodation by from 20 to 16 per cent. That does not seem the
right thing to do now-a-days. There are also practical difficulties in the
working of corridor trains, The corridors would become crowded with
bulky packages, and would form a source of greater danger in time of
accidents, owing to the lesser means of exit, Carriages of this type have
not the same ventilation and would prove objectionable in the hot
weather. The same kind of objection may be taken to cross-seats, We
have tried cross-scats. We have them in suburban trains and find them
entirely unsuitable for long journeys. One of our great difficulties,
which contribute to the overerowding question, is that the Indian pas-
senger will nst be separated from his goods and chattels. We have all
seen them crowding into a carriage with huge bundles, so that the whole
of the alleyway would he blocked in no time by these packages, with the
result that there would be great difficulty for passengers to get into the
lavatory. The Railway Board is always working on types of carriages,
types of lavatories. Here is pur latest design. It is to be experimented
with on the Great Indian Peninsula Railway. It is a better design than
Mr. Joshi suggests. It provides for all his requiremenis. If the design
proves aatisfactory on the Great Indian Peninsula we shall circulate it to
other railways and we hope that they will also adopt it,
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I should just like to say one word about Passenger SBuperintendents.
Here again I should like the House to recognise that we have not been
doing nothing. We have now no less than 132 Superintendents on the
different railways and we bave addressed railway administrations on
the subject again. 1 entirely agree with Dr. Nand Lal that though
Passenger Superintendents at important centres should be very useful,
it would be expensive and useless to convert them into Superintendents
travelling on the trains. It would be extremely expensive to have
Passenger Superintendents on every through train. The ITouse should
realise thut these Passenger Superintendents, if they are 1o be any good
at all, must be men of intelligence, edueation, and a certain amount of
breeding, otherwise they would not have that sympathy with third clasa
passengers that is necessary. We pay these men therefore up to Rs. 170
a month, and we cannot afford to put them on every through train. We
are going on extending the system of having a special man, Passenger
Superintendent or Guard or Conductor, told off at every really important
station, in order to look after third class passengers to see that they get
their seats and that they do crowd into one end of the train, and, as
Mr. Lindsy says, leave the other end of the train empty.
(Mr.N. M. Samarth : ** A figment of the imagination.’’) If Mr. Samarth
would like it, T will read out an extract which confirms what
Mr. Lindsay has said. (Mr. N. M, Samarth : *‘ Official version |'’)

Now let me take another suggestion . I want to put the faets before the
House, not mere talk. Let us take this suggestion of Restaurant Cars,

These restaurant cars have already been tried. They have been
tried on the East Indian Railway, the Bengal Nagpur Railway, the
Bombay, Baroda and Central India Railway and the North Western
Railway. These experiments have always failed. In practice the
restaurant cars have always failed to secure sufficient patronage. The
most probabla canse is that suggested by Mr, Joshi, namely the difficulty
of caste and religion. Are we to provide cars for Mubhammadans or for
Hindus, and are we to provide cars for orthodox Hindus or unorthodox
Hindus * That is not mere talk. I saw only yesterday, in a Calcutta
paper, a letter recommending that restaurant cars should be provided
for Hindus. The letter was sent hy the Marwari Association, Calcutta.
We have a Hindu refreshment room at Delhi. Here is the letter from the
Marwari Association protesting against the Hindu refreshment room at
Delhi. Would the House believe it ¥ The Marwari Association objects
that the refreshment rcom is furnished in the English style, there are
chairs there, there are tables there, there are knives and forks there.
The Association also objects to the suitability of the food. It complains
that it is not strietly orthodox. 'What sort of cars are we to provide ?
What sort of food is it to be ¥ Is it to be food for the orthodox or for
the unorthodox or for Muhammadans ¢ I do not know. There are other
difficulties also. In the first place third class passengers eannot afford
to pay the charges which one would have to charge on a travelling car.
Charges are always more expensive on a travelling car than at stations.
‘In the second place, experience shows, especially if the train is crowded,
that third class passengers are reluctant to leave those seats and go to the
ear. Finally, there are the facts before the House that we have tried
these cars, and they have not been a success.
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I do not propose to go further and examine in detail Mr. Joshi’s
other suggestions. He refers to water supply arrangements., That ques-
tion is dealt with in these reports, and what is more it is set down for
diseussion in the agenda of the Railway Conference which meets next
wmonth. He refers to booking facilitics, That again has also been gone
into and we may go into it aegain. But my time is getting short and I
would just like to say one word on the question of overérowding. As far
as Mr. Joshi was concerned and as far as the Members of this Assembly
are concerned, so0 far as 1 can see, the great war might never have taken
place. Apparently for them there is no such thing as the aftermath of
war. They will not recognise that we have special difficulties to eontend
with at present owing to the war and in a war, the difficulty of obtaining
material and that we are now engaged in making up leeway. I quite
recognise that the House is entitled to say ‘‘ we do not care what your
difficulties are, we want you to get over them.’' That is just what we
are trying to do, but there is no good blinking the fact that the difficulties
exist and that the process of rehabilitation may be a slow and may be a
peinful one. Of course one of the main causes of overcrowding may be
put down to the fact that between the years 1913-14 and 1921 the number
of third class passengers travelling on the Indian railways annually has
increased from 410 nallions to 490 millions or by about 20 per cent,
whereas third class passenger accommodation has increased only by about
13 per eent. Then again, there was a certain amount of overcrowding
in 1913 and, thercfore, it is obvious that the overcrowding must now be
worse. But the fallacy lies in supposing that the remedy is merely one
of bringing the relation between the passenger stock and the passenger
traific to the level of nine years ago., The problem cannot be reduced to
one of those simple proportions. On some lines the diffienlty is mainly
one of stock, on most lines probubly we have not enough third class
passenger stock. But, even =o, it is not merely a question of setting aside
so much money for the produetion of so much stock. We do not get our
carriages ready made. In great part we make them in our own shops
and the extent to which we ean turn out carriages therefore depends
- Jargely upon the capacity of our shops. Any large and rapid inerease
therefore in the number of carriages may involve heavy expenditure in
enlarging our shops. But it is by no means always the case tl;at over-
erowding is due to want of carriages. On the South Indian Railway, to
take a concrete case, the diffioulty is one of locomotives. We hope we have
overcome it, but that is what the difficulty was. On other lines or sections
of lines the difficulty goes deeper still. I refer to cases where the traffic
"has outgrown the capacity of the line. The locomotives may be already
drawing as heavy loads as they can manage ; as many trains may be
‘passing up and down the line as they can possibly carry ; yet there may
be overcrowding. Here the remedy lies m'provldmg more crossing sta-
_tions or, in the last resort, in doubling your line. I could go on qualifying
the statement that overcrowding is due to lack of carriages almost ad
snfinitum, but I think I have said enough. In five years’ time we shall
have added, according to our present programme, something }11:9 4,000 new
third class carriages in terms of fourwheelers. Mr. Joshi objects that

_that number is not sufficient. The programme was prepare_d—-it was mere-
1y @ rough provisional programme—in January last at a time when prices
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were particularly high ; we hope merely by the fall in priee that that
number may he largely increased ; but I shall not be content with that.
The Agents are all coming to Simla next month for the purpose of this
Railway Conference and I propose to discuss with them the question
whether in their particular programme, they have made sufficient pro-
vision for third cluss carriages. But you cannot take the number of
carriages we are providing in the programme as a fact in isolate. Other
measures are being taken which will also have the result of preventing
overcrowding. Crossing stations are being provided where they are
needed ; locomotives are being increased and being made more powerful ;
watering arrangements for these locomotives are being improved, and
facilities generaliy are being extended.

Now, Sir, 1 have pot a very large number of notes and I could go on
fer a very much longer time, but I think I have said enough. Mr. Joshi
has put a definite Resolution before you. He has put a proposal before
you that a special inquiry should be made into certain suggestions. I
have told the House that we have already conducted that special inquiry
and that I propose to make the results of that special inquiry available
for the House in due course. 1 have also shown, I hope, by practical
reasons that many of the suggestions made by Mr. Joshi cannot usefully
or practically be carried out. In these circumstances I hope that Mr. Joshi
will withdraw his Resolution. T think I have shown that now more than
at any other time in the history of railways the problem of the third class

passenger is being studied, and not only that, it is being studied with
gmt sympathy, ] ean say, on the part of every Agent and every railway
administrativn in India.

I hope Mr. Josli will withdraw his Resolution.

Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : Sir, I am afraid the Honourable Member for Government is
labouring under a misconeeption as regards this Resolutiopn. Mr. Joshi
has not asked that any inquiry should be made. The whole burden of
Mr. Innes’ argument is : ‘‘ I have already made the inquiry on these points.
1 bave get the materials ready with me and I am considering it one by one.’’
Mr. Joshi merely asked that the Railway Board be asked to consider and
repert now. Therefore, Mr. Joshi has merely anticipated or perhaps the
Goveamment bave anticipated what Mr. Joshi is asking them to do, Un-
Aortunasely, Mr. Joshi has exposed himself to attack by the very long
Rcwolution which he has placed before the House and no wonder that the
Honourable Mr. Innes has very cleverly taken advantage of one or two
points and has tried to induce us to turn down many a favourable point in
the Resolution, .

Let us take them one by one. Take clause (a). What is the Honour
able Mr. Innes’ answer to Mr. Joshi’s argument ¥ Does he suggest that
the number of carriages is adequate for the number of passengers which

. in being carried 1 Let us take clause (c)—the latrine accommodation in
the traing. Does he suggest that the latrine accommodation is sufficient
and that it is being attended to properly 1 Let us take clause (d). Dees
he suggest that the so-called waiting rooms for third olass passengers are
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adequate ! They are merely open verandahs in many places, with one or
two benches for the hundreds of passengers assembled there. Does he
suggest that is adequate provision for third class passengers . Does he
suggest again, as regards clause (e), that the present method of issuing
tickets is adequate ! Has he seen the system at the ticket windows, and
does he know the trouble that poor people are put to, how they are cheated
over annas and pies ! Take again clause (g) about time and fare tables,
What is his answer to clause(g) 1

And, now, as regards restaurant cars, my experience is guite different.
We have refreshment buffets on the South Indian Railway and the Madras
and Southérn Mahratta Railway. T have seen them crowded. There is no
guestion of caste at these buffets and T don’t think there is any part of the
country where caste reigns more supreme than in my part. Why, I carry
it on my forehead, whereas ] see here some people who do not so carry it |
There yvou find the refreshment buffets crowded from day to day. One
of the instruments of civilisation, or rather if you call it civilisation, one
af the instruments for breaking down caste, I submit, is railway travelling,
and T do think if you provide refreshment buffets it will be a great weapon
in the hands of the social reformers. I know in Madras it is very popular
and I do not think it is a seriour objection that the Honourable Mr, Innes
has taken.

Then, again, T come to the last but not the least of Mr. Joshi’s sugges-
tions, The third class passengers are penned like a floeck of sheep or
cattle. They are allowed on to the platform only when the engine comes
to the platform. and yon find people rushing like mad people, struggling
to find their seats. Why should not they alone be allowed on to the plat-
forms when they get there * Why should first and second class passengers
alone be allowed to walk to and fro and take exercise ! At present these
poor peaple are huddled together in iron cages and they are kept there
till the train comes in. Are not these matters the Railway Department
shonld consider and report on ¥ I do not want any inquiry. I do not
think any inquiry is needed. The difficulties to which these poor people
are put are patent to anybody. Therefore with regard to the suggestion
made by the Honourable Mr. Innes that Mr. Joshi should withdraw his
Resolution, T think he would be doing an injustice if he allowed himself
to follow thix advice. T strongly urge upon thisx House to accept the
Resolution.

Mr. Muhammad Yamin EKhan (Meerut Division : Muhammadan
Rural) : Sir, after the speech of my friend, Mr. Rangachariar, I need not
dwell on the same points, but I should like to mention an experience
which T had in July last while travelling down from Simla to Meerut.
Going back, Sir, from Simla to Meerut, I had to wait for a few hours at
Umballa junetion, and T saw several trains pass before me. In one train
I saw, ihe third class passengers were so packed that there was not oven

" room for the people to stand inside the carriages, I saw a lady nceom.
peanied by a man who were wanting to get some accommodation, and
they were not allowed 1o get into any compartment except one which
happened to have its door unlocked. That carriage also was so paekead
that the lady could not pass inside the carriage but had to stand st the
dvor. The man who was accompanying her had to protect her from
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falling out of the train. Tlc stood on the foothoard holding on to two
jron bars one on each side, to save both himself and the lady who was
pushed constantly from .inside by the crowd which had not sufficient
room even to stand. This was the deplorable condition which obtained
in all the third class carriages. It wus not peculiar to one only, and this
kind of thing can be witnessed any day. I don’t know if my friend,
Mr. Darey Lindsay, has ever travelled in local trains. Of course it
may not be so in the mail trains,"but most third class passengers tra\'rcl
by loeal trains and this i the kind of thing they have to put up with
every day. : o '

Then, Sir, one point on which I wish to say a word is about Dr. Nand
Lal’s suggestion that superintendents should not be appointed. I say,
Sir, that that is the most necessary and the most important of all the
poiuts that Mr. Joshi has ruggested in his Resolution, because, as was
pointed out by Mr. Rangachariar in his Resolution at Delhi, third class
passengers when they collect on the platform don’t know where to
go. Sometimes the train stops for three minntes at a station, or
for iwo minutes only, and there are about one hundred pas-
sengers to get into the train, These poor people do not know
which ecarriage to go into. Sometimes theyv run to first class com-
partments, sometinfes to second class compartments. They are turned
out of them, and if they are pointed out one carriage, all the passengers
rush into it, one after the other, because they don't know whether a com-
partment is a first class, a second class or really meant for them, or it is
a ladies’ compartment. There must be somebody to guide and direct
these people on the platform and to see them properly seated in their
seais, and that can be done by a person who is travelling along with the
train. That is, as soon ay the train stops, he has seen at a previous
station that such and such a compartment is empty, and as soon as the
train stops he getn in there and he invites all the people to go into that
compartment. That will save a lot of botheration. Otherwise these
people will be running as Mr. Rangachariar said like mad people on the
platform. The Honourahle Mr. Innes says that superintendents are
very expensive, costing abont Rs. 175 a month. That is a good salary
for a man to do this joh, but he can have cheaper persons for this job
too. People can be obtained for Ra. 75. It you take away Rs, 100 from
Ra. 175, te,, for Ra. 75 you can get easily people who can look after
third class passengers and direct them to their proper seats.

Then, 8ir, another point which requires careful consideration is
that third class passengers are not allowed to come on to the platform
till a few minutes before the train or sometimes till the train is aetually
on the platform. That is a great difficulty which causes s great deal of

" ineonvenience and this inconvenibnce should be removed. For this
purpose, Sir, I put a quostion to-day about a booking office in Meerut
City. As far as my information goes, that booking office used to issue
from T00 to 1,000 tickets, but my Honourable friend there, the President
of the Railway Board, says that the average comes to 400.a day. T say, is
400 such a small number that a hooking office specially should not he
provided for such a number 1 Most of the stations that you have got
here do not issne even 20 tickets a day ; still you have got hooking offices
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there. Here there was a booking office which used to issue 400 tickets
on an average daily for third class passengers, and this was a great
convenience for those passengers to get their tickets and go on the
plaform just at the time the train was coming in. If my llonour-
able friend goes tv the Meerud station he will see the third class
booking office there with only one window where the clerk comes
only tem minutes before the arrival of the train and has then
to issue about 400 tickets. What an amount of inconvenience
is there ! Sometimes the passenger tenders a rupee for a
ticket costing four annas and he is told there is no change ; he has to
take the rupee back and hunt for change and sometimes ask the sweet-
meat seller for change who probably charges him an anna for the pur-
pose ; sometimes he has t¢ walk back because he cannot get change or
sometimes if he is in a hurry he pays a rupee for a four-anna ticket and the
rest of the money pgoes into the pocket of the booking clerk. Such is
the condition prevailing everywhere and it requires to be seen only for
four or five minutes. If my Honourable friend were to stand near the
ticket office and watch carefully the state of things there he could see
things for himself. Probably if the railway people come to know that
the highest official of the railway department is standing and watching,
they may not do as before, but, if he goes incognile he will find these
things happening every day and by every train ; and in order to give
faeilities to avoid this sort of inconvenience more booking oftices should
be provided for the third class passengers.

On the whole, Bir, if thesc sub-clauses are taken one by one, I do not
see there is anything objectionable, and the whole Resolution should
find hearty support from this Honourable House.

Rai J. N. Majumdar Bahadur (I'residency Division : Non-Muham-
madan Rural) : Sir, I think every one in this House will readily concede
that the Government has already done what they could. Those who
kunow the conditions that existed some thirty or forty years ago, and the -
conditions of the third eclass passengers now, will at once admit that
much has been done for the comfort and convenience of thied
class passengers and neither Governmeut nor the Railway Board
have been indifferent to their comforts. But at the same time
I must suy that much yet remains to be done. Any one who has had
the misfortune to travel in the third class at any time inj his life must
know the difficulties to which third class passengers are put. I have seen
with my own eyes how husbands have been separated from their wives and
young boys from their fathers on account of sheer neglect of the railway
authorities. Therefore, 1 say, Sir, that this Resolution is perfectly
harmless. The Government say that they have already obtained sufficient
information about this matter. If that is so, where is the difficulty of
reporting at once ¥ The Resolution is not an order ; it is not a command
that Government should do this or that at once. It says these are the
inconveniences, and, so far as the inconveniences are concerned, I think
every one in this House must admit that there is a good deal of incon-
vénience and discomfort to the third class passengers every day. If that
is 50, where is the difficulty of the Government in considering and report-
ing upon the feasibility of the suggestions made by my Honourable friend,
Mr. Joshi ¥ I cannot see the point of the Honourable Mr. Innes’ sugges-
tion in requesting Mr, Joshi to withdraw the Resolution. If they have



280 LEGISLATIVE ASSEMBLY. {7ra Sarr. 1932,

[Rai J. N. Majumdar Bahadur.]

got all the materials ready, they can at once report, they can report
to-morrow, and consider the feasibility of carrying out any of the sugges-
tions made in the Resolutions. 1 do not see any point whatever in the
suggesiion that the Resolution should be withdrawn ; the withdrawal_of_ the
Resolution will only show that we do not care for the dumb millions.
One of the injunctions that was laid upon you, the Members of the Legis-
lature, by the Kiug-Emperor, when this Assembly was inaugurated, was
that in your proceedings you must not forget the dumb millions of the
country who have no voice. Therefore I say that it is the duty of all of
yon to support the Resolution and carry it unanimously, and I hope that
Members both on the Government side and on the peoples’ side will carry
this Resolution unanimously.

" Sardar Bahadur Gajjan 8ingh (Punjab : Nominated Non-Official) :
I move, Sir, that the question be now pat.

Mr. N. M. Joshi : 8ir, I am very glad of the reception which the Mem-
bers of this Assembly have given to my Resolution, but I am sorry that
1 cannot acecept the offer of my Honourable friend, Mr. Innes, to withdraw
it. Where is the necessity of withdrawing it ¥ Ile has not pointed out
that at all. He says Government have made inquiries and he has got files
concerning them. Exactly ; then where is the difficulty t Publish the
whole file. If you have made investigations and if you have got a report
ready upon the points mentioned in the Resolution, the best thing for
Government to do—and 1 think any sensible Government would do it—is at
once to accept the Resolution and place the papers upon the table. But,
Sir, there seems to be something wrong and that is the point which 1 have
been trying to make. Government have been in this connection giving
assurances from time to time, but these assurances have not on the whole
been fulfilled. The only outstanding change for the better which the
railway administration has introduced is the provision of latrines in third
tlass carriage after 50 years. 1 do not think any railway in the eountry
has at present got a dining car for third class travellers.

As regards the insufficiency of coaches and other matters such as over-
crowding, the Government have admitted them. But they are not pre-
pared to take the remedy. As 1 say the third class passenger traffic
ineveases by ten per cent. annually. The present number of vehicles is
30,000, o every year we require an increase, in order to satisfy the normal
inerease in traffie, of 3,000 carriages every year. But you are proposing
to provide onty 900 carriages every year. There may be difficulties in the
way of earrying out some of my suggestions in their entirety. I am ot
a railway engineer and therefore I ask the Government to consider them
and make a report. If T had been a railway engineer, I should certainly
have made a report myself ; I would not have waited for the Government
report. 8ir, my complaint against the Government is this : they may
be making some amall improvements and those too very slowly, but that
does not satisfy the third class passenger who, as a matter of fact, pays one
crore of rupees of profit every year, while the first class passenger—I do
no! grudge the comforts which he receives from the railway administration—
i.flicts a loss of more than Rs. 8} lakhs every year, for I do not know how
wany years. Let the Railway Board produce those figures. On first
clus Praffic during the last ten years there was no profit but all loss ;
perbaps in one half year only there was profit ; during nime and a hdlf



TRAVELLING PACILITIES POR THIRD CLASS RAILWAY PassswoErs, 281

years there bas been a loss from year to year. Here is my answer to my
friend, Dr. Nand Lal. He says, [ grudge the first class and second elass
pussengers the comforts given to them. 1 do not. But I want them to pay
the cost and the full cost of travelling which they do not at present pay,
and 1 donot know why. There ought to have been complaints at least from
the welf-respecting first class passengers against the Government that
Government are providing them with travelling fuecilities from the contri-
butious of the third class passengers, at least partly, But 1 have not
heard any such complaint yet.

As a métter of fact I do not think, taking the figures for several years
past, that the first class traffic will pay for itself for a number
of yeurs to come. In spite of this fact that traffic is being maintained. I
do not wish to go into further details, I have already explained that what
1 want is consideration and report. If after consideration it is found
that some of my suggestions are contrary to railway engineering science,
certainly Government is at liberty to announce so and publish their report.
I would like the Assembly to pass my Resolution. I want to say one word
with regard to what my friend, Dr. Nand Lal, said and about which he
moved an amendment. As a matter of fact on some trains there are officials
called conductors, but I do not know under whose instructions they work in
the way in which they are now doing. They help only the first and
second class passengers. 8ir, if the information of the Railway Board is
different, let them speak out. 1 do not want that the first and second class
conductor should be removed and it is in order to remove the opposition
of some friends like Dr. Nand Lal 1 say so. 1 have, therefore, suggested
that the Railways should provide an additional conductor for third class
passengers. That is the fairest way. 1 therefore feel that there is nothing
in the Resolution at which Government need be frightened and I hope that
they will reconsider their decision and accept the Resolution.

The Honourable Mr. C. A, Innes : Sir, I should just like to say one
or two words about certain remarks which fell from Mr. Rangachariar. [
do not think Mr. Rangachariar treated me quite fairly. We have here a
Resolution with nine separate heads, nine concrete suggestions. As I told
the House I have notes here about every one of these concrete sug-
gestions but I did not inflict them on the Ilouse because I had already
exceeded my time. Mr. Rangachariar holds it up against me that I did
not refer to the booking arrangements of passgngers and the time for
allowing passengers into platforms. 1 have got all the information and
would have dealt with all those points had I had time. One other point.
Mr. Rangachariar makes a great point about refreshment cars and
refreshment buffets in the South Indian Railway. He says that caste
divisions are more marked than in any other part in India and that they
have experienced nov difficulty in their refreshment rooms on account of
these caste divisions. Well, Sir, let me give particulars of a new design
for a refreshment room on the South Indian Railway :

¢ This design contuins a central general buffet with separute feeding rooma’for
Brahmins nnd non-Brabmins, each with a separate room and entorance for ladies, on
the und floor while the upper floor has a scparate room for Muhammadans and
uon-Muhanunadans to which separate rooms can be added if found nocessary.’’

And that in a poor country like India where our railway fares are the
lowest in the world. Yet we have to provide for Brahmins, non-Brahmins,
Muhammadans and others. I think the House will pity the lot of the
railway officer in this country. I do not think myself that there is very
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much difference between Mr. Joshi and myself. Mr. Joshi wants me to
oonsider and report on all these suggestions. I have already told the
House that I have had a special inquiry made by the Senior (Government
Inspector on cvery important railway in India. T have already jold the
House that 1 am prepared to issue a press note discussing these criticisms
against railways and the action that is being taken, I am quite prepared
to do that but 1 am not prepared to do more. I am wot prepared to order
more inquiries and I am not prepared to report upon these particular
suggestiony.

Mr. President : The question is :

‘“ This Assembly reecommends to the Governor General im Counecil that, in order
to improve the tmavelling facilitios that exist for the third class railway passengers,
the Railway Board be awked to consider and report upon the feasibility of the follow-
ing among other suggestions being carried out :

{(a) The number of third class railway carrisges attached to each train, as

well as the whole stock of such carringes, at the disposul of each Railway

administration should be substantially incremsed in order to reduce over-

crowding.’’
The motion was adopted.

Mr. President : The question is :
‘¢ That the following sub-seetion (b) be added to the Resolution :

‘ The seating aceommodation in the thitd class carrisnges should not be
' udinal, but crosswise ; the soats should be widemed and greater space shoukd
bo left betwecn two benches facing cach other ; strong horisontal planked shelven
should be provided over the seats, as in the Bombay, Baroda and Oentral India
Railway carringes ; und carriages should he eonstrueted of the eorridor type and
all earringes should have through eommunication ’.’’

The motion was adopted.

Mr. President : The question is :
‘* That the following sub-section (¢) be ndded to the Resolution :
¢ Latrine accommodation should be made more spacious, wrovided in them,
and tanks nbove them kept filled with water ’.’' pacious, ey |
Thé motion was adopted.

Mr, President : The question is :
¢4 That the following sub-soction (d) be added to the Resolution :

‘ The third cluss waiting rooms should be considerably enlarged, improved
and provided with sufficient number of benches and other umanities *.'*

The motion was adopted.
Mr. President : The question is :
‘‘ That the following sub-section (¢) be added to the Resolution :

‘ The t method of issuing tickets should be improved ; and town offices
for the of tickots should be opcned in many more %ownl AN .

The motion was adopted.
Mr. President : The question is :
‘¢ That the following sub-section (/) be added to the Resolution :

¢ & :El.d.l superintendent or conduetor in charge of third elass
ouly travel with each train in the third eclases. Ho ought to know the
language of the province, should lJook after the seating sccommodation of
passengers and sh bave nothing to do with the collection of fares, ets ’,’’

The motion wea adopted.
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Mr. President : The question is :

i“ lowing sub-section bo ndded to the Remolution :

ﬂ:"}im.:ﬂ !am‘tnblel should (lfa) printod fn the vernaenlars of the districts in
booklets and in sheet form and the latter kind of tables should be posted at pro-
minent places in the premises of the station '.’!

The motion was adopted. _
Mr. President : The question is :
€t That the following mub-seetion (A) be added to the Resolution :
¢ A restaurant should be provided in cach through train for the use uf the
third elass passengors ’.'’
The motion was adopted.
Mr. President : The guestion s :
¢4 That the following sub-section (i) be added to the Resolution :
¢ The third elass railway passengers should be allowed to go to the platform
at lenst half an hour before the train arrives ’.'’

The motion was adopted.

(Mr. President then called upon Mr. Muhammad Faiyaz Khan to
move the Resolution® which stood in his name, but as the Member was
absent, the next Resolution, which stood in the name of Sardar
Bahadur Gajjan Bingh, was taken up.)

RESOLUITTION RE RESTRICTTIONS ON THE EXPORT OF
WHEAT, PULSER AND OIL-SEEDS.

Bardar Bahadur Gajjan Bingh (Punjab : Nominated Non-Official) :
Sir, the Resolutiont that T beg to move and which I propose to amend with
your permission, runs ag follows :

‘¢ This Assombly recommends to the Governor General in Council that he may be

plensed to remove forthwith the restrietions imposed on the export of wheat, other
food grains, pulses and oil-sceds from Indin.’’

T propose to discuss the question involved in the Resolution from
various aspects.

Speaking on principle, it should be borne in mind that trade is free
and this being so it appears strange that there should be any restriction
on wheat and other food-grains at any time. That export of wheat was
free before the beginning of the Qreat War, it could only be justified as a
war measure and must consequently cease ar the War has come to a close.
But to the great surprise of the people, these restrictions still continue
and without any limit of time. The principle of free wheat export is a
lenson that we hmve learnt after an experience of several centuries nast.
Such restrictions as T have said were unknown in pre-war days and there
is no evidence to rhow that they ever existed in pre-British days ; so there
is no precedent for such restrictions in the history of India. If the
embargo is a legitimate remedy for lowcring prices, why not apply it to
other articles which the producer has to purchase for his agricultural as
well as other purposes. Tt may be argued that food-grain is necessary for
life, but is not the treatment of patients equally, if not more, necessary

*® Resolution by Mr. Muhammad Falyas Khan :

‘“ This Assembly recommends to the Governor General in Couneil that the
present total Provincial contributions to the Contral Exchequer be reduced by
two crores of rupees, the benefit of such reduction heing immediately given to the
Provincos of Madras, United Provinces and Punjab.”’

"t The original Resolution ran as follows : :
' ‘¢ This Assembly recommends to the Governor General in Council that he may

he pleased to remove at an early dnte the restrictions im on t
wheat, pulses and oil-secds from {ndia. ’ posed he export of
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to iave their lives ¥ But nothing has ever been done to regulate and
lower the fees of the medical profession. The same can be #aid about the
fees of the legal profession and the wages of the labourers. Why not
}tlmrl-.r the prices of cloths, boots and other products of non-zemindar
clusyes,

T now propese to discuss the various interests that centre round this
most important question,

As regards the produecer, it is clear that his interest lies in the most
vrofitable market. 1lc produces the grain for his own use and ‘also 1o get
money in exchange of a surplus which would enable him to purchase
other necessaries of life. It is a matter of common knowledge that the
farmer grows erops which will feteh him the highest profit and he always
chanpes the rotation of the crops with reference to the conditions pre-
vailing in the market. Embargo on export dikcouragea production. A
reference to the history of England on this point will show that the kings
and Parliament imposed restrictions upon the export of wheat in that
country in the interest of the consumer, without any regard to the interest
of the prodncer. We all know what the result has bren. The farmer
stopped the cultivation of wheat and turned his land into pastures for
enttle, for the rearinz of sheep and for the production of milk, butter,
sheese and mutton which brought him more wealth. The result was that
when the Great War hroke ont in 1914, only 10 per eent. of the land of
the farmer was under food.graing. The Governthent of the United King-
dom had to struggle hard. Not only all restrictions had to be removed,
hut also libersl encouragements had to be offered to the farmer to induee
him to grow meare wheat and other food-grains. This was the result of
an experience of several centuries, T would humbly request the Honour-
allle Members of this 1louse and the Gevernment of India to take advantage
of the experience of other countries. Just imagine what our fate would
be if on aceount of the restricted export there is the reduced produce
and a war is declared on India, or a famine breaks out in the country.
1t is, therefore, necessary that the farmer should be left alone to determine
his crops with reference to the best market. It is wrong in principle
to ereate circumstances which would reduce our food-stuffs. What the
Government ought to aim at is plenty of food, net cheap food. Moreover
the remedy of lowering the prices cannot possibly be achieved by impos-
ing restrictions on export, as less production means high prices. This was
exactly the case last year. Rabi crop being poor, production wax less
and the prices ruled high, though the export was much below normal.
The Gvernment of India sanctioned the export of 400,000 tons of wheat,
but only 25,000 tons or thereabouts were exported. 8o we have a clear
case to guide ns thai prices cannot be lowered even though there is no
export, if the production is small. Agriculture is the most important
industry of India and the produeer in doing a most useful and noble
service to humanity. 1le supplies us with food, the main necessity of life.
He does a very noble work and [ think he deserves a
better trontment at the hands of his pountrymen and
Government. What are we doing to encourage him ! IHe is smarting
under &« sense of injustice of the gravest magnitude, In. it ‘because,

4 ru,
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that he is dumb, voiceless, possesses no press, no paper, no
brain, no journalist, no professor, no editor and no agitator § May
1 usk the Qovernment of India that they are only to yield to agitation
and agitation alone ! For my part T would strongly advise the Govern-
ment to accede to the just and reasonable requests of the people without
compelling them to take to agitation. Agitation of the zemindars will
bhe awful if they once determine to agitate. Let us examine their con-
dition with reference to wheat and export for the last 2 or 8 years. On
account of the embargo on wheat during wartime the loss to India and
more particularly to the producer was enormous, and the motives of loyalty
and devotion to the Crown prompted him to suffer the loss quietly and
cheerfully. e hoped that his losses would be recouped after the victory
is achieved in which he took no mean part. But alas ! What happened ?
His hopes were frustrated. In 1920, when the harvest was a magnificent.
one, embargo on export presszd him hard ; for his wheat was sold at much
less than compared with the world’s market rate. The following year
he had poor crops. Even then the prices did not rise as long as the stocks
were in his hands. When there began an abnormal rise in the prices
at the end of July, almost all the grain of the ill-fated farmer had by then
passed into the hands of the middleman. And what was worse than that ?
He had to purchase seed for the last spring harvest at an unusually high
price. This year his apprehensions are still more appalling, There is
not the shortage of 1921, o raise the prices at any time during the year.
The embargo on export is strangling him to death. The prices have a
further tendency to fall if it is not removed forthwith. The actual figures
of the last Rahi erop aceording to the forecast of 12th August, 1922, show
an excess of 8,107,000 tons in the production of wheat over the final
estimates of 1920-21. Area under cultivation was also much larger. It
i8 obviouns that thesc were the results of high prices which encouraged the
producer to inerease his produce. Similarly the reverse case will follow
if the prices are permitted to go down. There will be much less of enlti-
vation and much less of production even in the Rabi which is to be sown
in October next,

If the export of wheat is unrestricted, it shall naturally stimulate
an increase in production. This is borne out by the past history of the
Punjnb export. Production of wheat during the nine harvests from
1912 to 1920 was estimated at 81 million maunds as compared with 43
million in 1870 and 56 millign maunds in 1896. This increase far exceeds
the increase in population. In 1871, it was 162.5 lakhs, while in this
year it is about 200 lakhs. The figures deserve attention because they
show that the outturn of wheat in the Punjab is now far more than is
required by its people for consumption,

It is this surplus of production which forms the basis for the export
trade, and so, for the import trade and for the great increase in the
wealth of the cominercial classes which is such a marked feature of
recent Punjab history. If there is no export, there shall be no recurring
surplus from year to year, and consequently no buffer, or.insurance
against any unforeseen crises or emergency.

In the years 1886-—95, that is, before the opening of the Chenab Canal,
the export of wheat was 278,000 tons a year, In the three years beforc
the war it was 1,375,000 tons, or negrly five times as much. The average

13
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for the next six years has heen 1,050,000 tons, The value of this exported
wheat inereased in the same period from Rs. 168 lakhs to 880 lakha.
‘Would the Honourable Mcmbers of this House who advocate restrictions
on wheat kindly bear these facts and figures in mind 1 Thus restrietions
on cxport mean a loss of 9 crores of rupees per annum to the Punjab and
Puanjab alone.

1 have dealt with the Punjab, The figures about the United Pro-
vipees have not eome to hand still, but as given in official books the quantity
of wheat exported from other parts of India such as Bengal, Bombay,
Sind, Madras und Burma in the 5 years 1916—21 has been something like
3,207,345 tons. Tts valuc cumes to about £32,291,086 or Rs. 484,366,290.
It is apparent then that these provinees also. shall suffer heavy losaes,

" if the embargo on wheat is not removed immediately.

Let us now pass on to consider the interests of the eonsumer.
Naturally the chief eoncern of every consumer is to get his food as cheap
as possible. But is that right and just that he should be so selfish as
to injure the interests of others ¥ le should aim at getting his food at a
reasonable price without inflicting any undue injury on the producer.

His best interest lies in the production of plenty of food. If the
market is against wheat, production myst go down to the detriment of the
consumer’s interest and the consumer must suffer from the same diffi-
culty from which he is anxious to escape—that is high prices. If the
.surplus is allowed to rot with the cultivator and the nearest market is
not prepared to dispose of the glut brought "about by any bumper
harvest, there shall be no inducement to him to increase the area under
crop. The zemindar must turn his attention to sach crops as are not
subjcet to interference by the Government, while the shortsighted con-
sumer shall have to suffer again. 1 should like to add a word more in
this connection, about the strength of the producer and the non-producer
and the dependence of the latter’s interests on those of the former. The
producer constitutes 80 per cent. of the population, while the non-pro-
dueer only 20 per cent. The producer keeps sufficient wheat for his own
eonsumption and we need not be anxious about him.  The non-producer
comprises the labourer and the middleman. In the existence of a brisk
‘trade, which is only possible in the ease of unrestricted export, the demand
for labour is acute and the latourer can claim ad high wages as he pleases,
and thus not mind the prices however high they may be. When he finds
an increase in earnings he ean safely ignore prices. The same is true
*with the middleman. If there is a depression in trade owing to export
restrictions he shall have no commissions and no profits and shall have
to sit idle. The great mercantile firm that is again fed by the middle-
man shall be put to heavy losses. It must wind up its eoneern in this
respeet and. take to somctihing else. So the detrimental effects con-
scquent upon an unwise policy of erying for restrictions are not only
confined to the producer but shall also hit the consumer equally hard
and rather more, The removal of the embargo upon export is the best
safepuard for the scemingly clashing interests of the cultivator and the
consumer. Members of a social organisation cannot for long escape the
consequemces of the harm they deliberately propose to do to the most
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important section of their society. This is what exactly took place in
England. The farmer was discouraged in production by the imposition
of restrictions but the result’was that the policy ended in bounties to the
farmer. It ought to be the duty of Government to encourage and not
to discourage production. _

The only class which is probably hit hard by high prices is the low-
paid Qovernment servants. 1 fully sympathise with their lot. But
here again the remedy is to incrgase their pays, not the imposition of
restrictions on the export of wheat.

I have already said that the value of exported wheat increased from
Rs. 168 to Rs. 880 lakhs. To illustrate the importance of this trade to
tha Punjab alones it may be pointed out that it has received over 80 crores
of rupees from its foreign consumers in the last nine years. This enor-
mouns sum has been received partly in manufactured goods, partly in
gold and silver and partly in other commodities. On both the export and
import trade the commercial classes have been able to make a profit
which would not otherwisc have accrued to them. These facts are
important in the face of those who advocated restrictions on the export
of wheat. The outery against dear wheat comes mostly from the Towns,
which are largely gainers from high prices. If the export of wheat
were permanently restricted many commercial firms would be ruined
and the prosperity of the towns would suffer.

The point deserves to be emphasised because many people appear to
think that high prices benefit only the zemindars, whereas the high prices
received by the cultivators should be set off against high prices of bullocks,
implements and other things that make up the cost of production. The
commission agent or the arhiya works for a percentage of the prices of
whatever goods he deals in. So that his commission directly rises with
the inerease in price. 'I'he fact that the trading and commercial classes
have grown rich and prosperous in recent years is obvious to everybody,
but it seldom receives mention from those who desire to see measures to
reduce the price of wheat. .

The next question to which an answer is required is whether the
whole amount of wheat left to the province after the exporters have
taken away their quota is more or less ¢ Is the total quantity of
wheat, actually consumed within the provinee becoming less in couse-
quence of the export trade ¥ To this it does not seem possible to give
an exact answer in figures because the export statistics include wheat
from native states, whereas the figures for production refer to the
Punjab only. Further it is not possible to scparate the share of the
Frontier Province from the Railway figures. There does not appear to
be any evidence to show that the amount consumed is declining, while
practically everyvone who remembers the conditions 20 years ago can
testify to the general increase,

So far it has been attempted to show that the present prosperity of
the Province is in large measure due to the expansion of cultivation of
wheat and to the export trade in this article,

This in turn is due to the opening up of the provinee by railways
and to the construction of great Canals. The Railways have had the
¢ffect of making priccs more steady ; there is no longer the wide
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difference in priecs at various centres. Fluetuations in prices from year
to year have also become less marked ; so that generally the price of
wheat is now more even through the province, throughout the year and
from year to year. On the whole, the genoral trend of prices of wheat
is steadily upwards. Until there was a good service of Railways
throughout the province, prices depended upon loeal conditions. The
cultivator could only get what the nearest market would give him and
when the nearest market did not require all his produce the surplus was
left with him to rot. In such circumstances there was little inducement
to increase the area under erop. A cultivator will not grow more than
he ean be certain of disposing of.

The effect of the construction of Railways was to open the Punjab
to the great markets up and down the world to enable him to get a full,
or at least a better, price for his produce, and go to encourage him to
place more land under cultivation. In consequence the cultivated area
has increased faster than population, there is more produce per head than
before and a higher standard of life has become possible.

For the satisfaction of the consumer I would like to trace here the
connection between export and the high prices of wheat. The culti-
vator and the exporter are altogether out of the question here.

1. The general rise in the price of wheat was a natural result of the
general rise in world prices of all commodities ;'that is the inevitable
consequence of the war. The prices of things must rise until production
once more proves suflicient to meet all needs. :

2. Interference with the currency of the country during the war
and its total enlargement had the effect of raising prices, I need not go
into the details of the currcney question cexcept in so far as is relevant
to the present debate.

3. During the war the export of wheat was to some extent eontrolled
and accordingly the full cffect of the world prices was not felt. The
control reduced the amount of wheat export to 2 per cent. of the total
produced, a very small item indeed. Moreover the maximum price for
purchase of export was fixed at Rs. 5-8-0 per maund at Lyallpur, so that
this export could hardly have caused the high price.

The failure of two crops successively, the autumn crop of 1920 and the
rabi harvest of 1921, caused a great deficit. The former in cheaper
grains leading eomequently to greater consumption of ‘wheat and the
latter in wheat itself.

In all India the deficit was about 25 per cent, and in the Punjab the
wheat crop was 40 per cent. bclow normal. In this Province alone about
4 erores of maunds of wheat were less produced. In February 1921, the
price at Lyallpur was Re. 5-8-0 and by June it rose to Rs. 6-9-0 per
maund. Then came a sudden rise. For this there was no reason so far
as the harvest and exports were concerned. Export was under strict
control. The chief cause secms to have been gambling or Safta (specula-
tion). There was a shortage of wheat so that the stocks were certain to
be sold. The next wheat harvest waz still some months distant and
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imports from abroad were unlikely. The opportunity was too great for
the dealers and many indulged in gambling, with the result that prices
rose to Rs. 9-12 and Rs. 9-14 in August and September 1921, respectively.
Hence it is speculation that ought to be stopped.

Now the only remedy to mcet this evil is to encourage more produc-
tion. Bo long as the svrplus production can be kept at an amount so
much greater than the local consumption that & failure of the harvest
will merely reduce this surplus and leave the local demand fully satisfied,
there should be no danger of the price rising above that at which export
is profitable. Thus an increase of production obtainable either by
improved methods of cultivation or by expansion of irrigation from
Canals is the best security against the recurrence of high prices,

In the PPunjab, crores and crores of rupees have been spent on irriga-
tion works to the great advantage of the producer and the consumer. Vast
sums are yet to be spent in extending the Canals and thereby to bring
cvery inch of land available under crop. Canals have considerably inereas-
ed the produetion and future Canals will add still more to it. How then
is it consistent on the part of Government to develop the machinery of
production on one side and to impose artificial restrictions on export to
lower its price on the other ! Obviously it is unwise to start a factory
for production and then to close markets against it. How (overnment
is justified in closing the markets of the world against us when we really
import almost every manufactured article from foreign countries ¥ What
should have been our fate, if the Australian Government would have
imposed similar restrictions upon the export of its wheat last year ¥ In
the cold weather Session of last year, the Council of State passed a Reso-
lution unanimously recommending the removal of restrictions upon wheat
export, More recently the Punjab Legislative Council has passed a
similar Resolution by an overwhelming majority of 52 against 5. This,
I think, is a sufficient and very clear indication of the public opinion that
exists in the country at present. As is well known, there are regular
organised firms for the purchase of export of wheat in India. In case of
continued restrictions these firms would close down their business and
look to sorae other wheat-producing countries for export. The result will
be that when you remove restrictions, you will find no machinery for
export, to the great loss and disappointment of the cultivators aud the
foreign markets will be closed against us ; as during the time of restric-
tions they will have negotiated with other wheat producing countries and
would have established their business relations with them. This
will be an inc.leculable loss to the farmers of this country.

Have the Government of India ever realised the very great hardships
which a cultivator has to experience for the production of food ! The
toil of ploughing under the burning sun, the hundred and one torturing
exercises to bring about the reaping and the safe gathering of the harvests,
and the sleepless nights spent in the biting chill of winter in watering the
fields when the whole world is enjoying sound sleep on their cosy beds,
are all patiently sufferod with a view to having the hope of a dim, distant
and uncertain fruit of his labours. Sometimes the monsoon fails him,
sometimes the Government hits him hard and at another time wevils and
bull-worms ruin him. If he is fortunate enough to pass through all these
calamities successfully, he fiuds to his great woe_the regulation of prices,
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These are either controlled by the Government or by the non
interested minority. How true is the saying ! The property of the help-
less poor is always undervalued in the market of the powerful. Sab
ghati dété hain gharib ke mdl kd mol.) *

The world prices at present as compared with Indian prices are lower
and cousequently no wheat can possibly be exported with profit and there-
forc there can be no apprehensions of lowering the stock in India and the
export restrictions which are contrary to the principle ought to be removed.

The monsoon is very favourable. The present kharif crop, that is in
the ground, is all that can be desired, and Monsoon is fairly satisfactory.
Both these factors are the final blow to the maintenance of the embargo
any longer. On the above grounds I commend the Resolution to the
acceptance of the Honourable House.

Mr. J. Hullah (Revenue and Agriculture Secretary): I may explain
at once, 8ir, that there is no restriction whatever on the export of oil-seeds,
nor has there been any since shortly after the War, and even during the
War the only restrictions on oil-seeds were in respect of destination and
not of quantity. There is also no restriction on the export of rice. The
restrictions on the export of rice were completely removed on the 15th
March last. There are restrictions; severe restrictions, on the export of all
other food grains and pulses, and in practice export is limited to small and
definite quantities which are allowed to go to countries, mainly in the
Indian Ocean, which have large or considerable Indian populations. No
grain or pulse, cxcept rice, is allowed to go to Europe.

The Government, Sir, has on several occasions, both in this House and
elsewhere, announced that it would remove these restrictions as soon as it
shonld appear safe to do so, and therefore we on the Government side
eannot but approach this Resolution with a good deal of sympathy. But
before 1 explain more particularly the attitude of Government towards the
Renolution I should like to explain our policy, to set forth the present posi-
tion and to examine as impartially as I can the reasons both for and against
accepting the Resolution. These restrictions were first imposed just about
the time of the Armistice, that is, at the end of 1918. Previously to that,
even in the greatest famines and in the most severe scarcities, the Govern-
ment had never placed any restrictions whatever on the export of food
grains. They held that it was wrong in principle, and let me say now
at once that the Government regards a permanent policy of restriation
in this matter as utterly wrong in principle. (Hear, hear.) Let thers
be no mistake about that. It was held even, as I say, in days of great -
famine that it was dangerous to impose restrictions, because if you did
#o and deprived the cultivator of his market, it must inevitably follow that
he would cease to grow any commodity which you did not allow him to sell
in the open world. (Hear, hear.) It must also follow that he would grow *
the crops that he could export. For inatance, if we continue these restrie-
tions on the export of food grains too long, there is a danger that the
cultivator will turn his attention to cotton and to oil-seeds, thus reducing
the food supplies of the country ; and it is in the exportable surplus that
the nufoty of the country really lies. It gives us a margin against famine ;
sud it wes even said by Dr. Gilbert Slater in a dissamion on famine gnd
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export at the Conference of the Indian Economic Association at Allahabad
at. the end of 1820, that :

¢/ The eountry which is best provided against famine is the country which normally
exports food ; '’

and again he said :
44 I regard prohibition of exports as the surest method of courting disaster.’’

Every speaker in that discussion agreed with him.

What I have to say, Sir, applies fairly generally to all the food grains
the export of which is prohibited ; but since the Honourable Sardar
Bahadur has given his attention mainly to wheat, I will give some informa-
tion and figures regarding that crop. The average wheat crop of India
i8 9,416,000 or about 9} million tons. The average export in the days
when export was free was 1,387,000 tons, so that the balance consumed
in the country must have been 8,029,000 tons or a little over 8 million tons.
This year’s crop—a very fine one indeed—was 9,813,000. Therefore this
year there would seem to be a surplus, if Honourable Members have been
able to follow my figures, of nearly 1,800,000 tons, a larger amount than
India has ever exported. At.the same time we have to remember that
shortly before this harvest India was almost undoubtedly depleted of
wheat stocks, and Australian and American wheat was imported to the
extent of 440,000 tons.

Prices have fallen and fallen very greatly. To give some examples,
and taking the prices which prevailed exactly a year ago, wheat at
Lyallpur has fallen in price from Ra. 9-12-0 a maund to Rs. 5-1-0. 1In
Bombay the price of bajra has fallen from Rs. 9 to Rs. 6-2.0. In Sholapur
in the Bombay Presideney the price of jowar has fallen from Rs. 10 a
maund to Rs. 3-5-0, the greatest fall of which we have any record. It
would seem then that we have a large surplus, that prices have fallen, and
that at first sight it would be safe to export.

But now let me contrast the position a year ago. Honourable Members
will remember that just a year ago there was an extraordinary and amaz-
ing rise in prices. Wheat leaped up to Rs. 9, and even Rs. 10 or Rs, 10-4-0
a maund—a price undreamt of at any time in the past. Extraordinary
rumours were afloat. It was said that (Government was exporting large
quantities of wheat, that it was buying large quantities of wheat for the
Army. In point of fact it was exporting no wheat at all, and its purchases
for the Army were in no way above the normal. Another rumour was
that a certain firm was exporting wheat for the Greek Army, and though
we contradicted the ramour in a Press Communiqué, an Ionourable Mem-
ber of this House put a question asking whether it was true. Another
Honourable Member was so perturbed that he asked us to tell him the
prices of wheat, gram, barley maize and a multitude of other things in
the reign of King Akbar ! (Laughter.) I only mention this to remind
Yyou what consternation there was only a year ago.

The Punjab Legislative Council has passed by an enormous majority
a Resolution in favour of the complete removal of the restrictions, and it
15 8 geutleman from the Punjub who has moved to-day’s Resolution. Last
year the clawour about the high prices, the demand that Government
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should announce a continuance of the embargo, was nowhere so vociferous,
nowhere so insistent as in the Punjab ; and now Honourable |Members
from that province are foremost in advocntmg a removal of the restric-
tions. I hope that this is an indication that it may be safe to do so if we
eomply.

Now. Sir, and this is a point that I desire to make very clear indeed
to the Assembly,—it makes no practical difference one way or the other
whether you allow the export of wheat or not, because you cannot export it.
The price in England not very long ago was 140 shillings a quarter of
480 lbs., and it was possible to land Indian wheat in England at an
enormous ' profit. Tt has now fallen to 50 shillinga. I will speak, not
in qarters and shillings but in rupees and maunds. The price of wheat
in England is now Rs. 6.8-6 a maund, say Rs. 6-8-0. Taking the present
rate of exchange, the present rates of freight, and the ordinary handling
and forwarding charges, you cannot land Indian wheat in England at
less than Rs. 7-2.8 a maund. Its price in England, as I have said, is
Rs. 6-8-0 ; you cannont land it there for less than Rs. 7-2-0. Therefore for
every maund of wheat that you attempt to send to England you will
suffer a loss of ten annas on that maund. "It seems to me, therefore, that
if the restrictions are removed there may even be a fall in the price of
wheat, and I for one do not think that either the hopes of the agriculturists
for a rise in prices, nor the fears of those who are opposed to the removal
of the embargo, will be realised. What will be the immediate effect if we
take off the embargo ¥ It is dangerous to prophesy, but I give my own
opinion. T believe that if we take off the embargo the immediate result
will be a rise in prices, a sentimental rise, which will be aided by the
approach of the sowing season, a time when the priees of wheat always
rise. After that, as soon as it is realised that you cannot export wheat
even if export is allowed, I believe that the rise will be followed by a
considerable slump and we shall see wheat cheaper, not dearer, than
it is at present. Our experience over rice bears me out. We removed all
reatrietions on rice, as I have said, in the middle of March ; that measure
was followed by an immediate, a small but immediate and universal rise
in the prices of rice. But it was very soon discovered that the demand
for Burma rice was in no way above the normal and that the demand for
Indian rice was Tar below it, with the result that prices of rice in India
are now in many parts of the country lower than they were when we
took off the restrictions in March, and that is a remarkable and extra-
ordinary position, for it is customary for the prices of rice to be higher in
September than they are in March. But now, as I have said, in several
parts of the country they are lower than they were then.

1t may be that there is a strong case for the removal of the renmctwns,
bet now I want Honourable Members to think where we are in the year.
We are just in the Leginning of the month of September ; Beptember, as
we all know, is the most critical month of the year for the Indian agricul-
turist and his produce. The Resolution has been moved to-day—the Tth
September ; T wish it could have been moved, say, on the 27th or even
the 20th, that is, two or three weeks later than to-day. For these two or
three weeks that are coming are very important, very critical. No matter
how geod your nionsoop may have been up to the end of August, np
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matter how flourishing your crops may appear to be, if you have dmught
in Reptember, vour crops will be ruined and, what is mere, you will not
get the neeessary moisture that is required for sowing the winter crops
that soon are to be sown, So for the autumn and the winter orops alike,
this month is of the utmost importance. In almost every famine, perhaps
in every famine, ecertainly in every famine during the last 26
years, the famine has bheen due, not to a failure of the earlier
raiug, but always to a failure of the later rains. In the great famine of
1896.97, whieh poerhapg caused more suffering and distress than any other
of which we have record, rain fell in the early part of the monscon
abundantly, super-abundantly. Therefore, I think that we have hardly
‘eome to a point in the year, although we are within two or three weeks of
it, when we ean definitely say that the embargo ocught to be removed, and
therefore, the feeling of the (overnment is that they cannot to-day, the
Tth of Beptember, promise that it will be removed. But they do pre-
mise that they will remove it at the first favourable opportunity and it
1 this month that will show them whether such an opportunity has come.
Tn coming to a decision as to whether the circumstances justify the removal
or uot, they will be glad to know the feeling of the Assembly in so far as
it ean be expressed at this time and on this ocoasion. More than that
they eapnot undertake. and the resnlt is that they will neither support
nor oppose this Resolution, but will remain neutral. Honourable Members
of the Executive Council do not intend to vote ; other Official Members
are at liherty to vote and speak as they please, '

Baba Ujagar Bingh Bedi (Punjab : Landholders) : I rise to asso-
ciate myself with the Mover of the Resolution.

Here strikes me a story of a person who was playing the réls of a
man attacked by hydrophobia. Foam was effusing from his mouth.
With an appalling look he ran after a man who was passing by. The
man, seeing such a horrible seene all of a sudden, was baffled, and rushed
into a cerowd. The imitator chased him till at length the peor man
was exhausted ; when the latter with folded hands implored the
chaser : ‘ For God's sake if you are after a man, yon find hundreds
to your right and left : it is not that my blood alome is more smacky
and flavourish.’ :

Sir, T am surprised to see all these restrictions, presswres, hurdens,
troubles, hardships, and privations being piled upon the poor peasantry
which is really a mute and true server of the Crown and country.

If there is any calamity, the landowners are the first to suffer.
1f there is any Begar, they are the first prey to it, If there iz a war,
they are the people to bear the brunt of it.

In short, they are saddled by every body and are the servants
of rich and poor. Inspite of all these troubles, when the time of their
produce comes, which they have earned with the sweat of their brow,
they are not left alone. But with a view to bleed them white accord-
ing to the sweet will of the buyers, various alternatives are brought
forward, such as, the prohibition of export of wheat and -other food-
stuffs or the standardisation of tlieir prices, or seizure of their stores
snd so forth. Nothing could be more eallous, greedy, and avaricious.
Some Honourable Members of the House, I presume, might have seen
my articles on the subject in the Civil and Military Gazette and the

14
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Tribune in which I have explained at length the pitiable condition of
the peasantry, and the ldibour und expense with which they have to
raise their produce from the soil. I have also explained therein the
eauses of the rise in prices of foodstuffs which ostensibly appear to be
0. To put the matter in a nut-shell, various causes have contributed
to the shortage of labour, which in turn has changed the prices of all
the neceasgries of life. Before I proceed further with the subject I should
like to know on what fundamental principle this embargo on wheat
export is imposed. Is it on the principle that the prices of com-
modities should be according to the sweet will of the buyers or that
there being less produce, the consumers may not starve ¥ If it is with
the first object, may .1 respectfully ask, if there is any limit to such
egoism ! Is it only the commodities produced by landholders that
alone are to be restricted ¥ Is it that through the prices of their
produce, they along with their family, inspite of their toil and expense,
are to be left to the mercy and the sweet will of the buyer t If they
are restricted from drawing the free benefit of their produce, will the
Government suggest a method making some provision for tariff-fettered-
peasantry to enable them to buy their necessaries of life, the prices
of which they may be free to fix according to their sweet will ¥ If
this reciprocal provigion is not made, might I respectfully submit, that
such desirers have no right to demand the produce of the peasantry
according to their sweet will, when they are not ready to extend to
them the application of the same prineiple. The peasant class are no
less the citizens of this country—they have got to live, they have got
to support their families. I cannot for the life of me understand what
on earth they should do, when Government taxations, based, to say
the least, on a hard principle, drag them down, irrespective of the fact
whether their land brings them a single grain of corn. In this
connection I might be permitted to refer to a time-old judgment of
a town's Headman who summoned a banker in his presence and
ordered him to remit a fine of Rs, 500 whereupon the latter humbly
asked what his fault was ¥ The Headman with all the force of justice
replied, ‘if you do not commit any fault for the whole of your life,
does it mean that T should not impose any fine on you 1’ This was
the jndgment, Sir, no fresh taxation, in whatever form it may be
suggested every now and then, ignores them., They are in every sense
of the word, consumers and users of all taxed commodities and items,
and as such are not immune from any fresh taxes like enhanced railway
fares, salt, cloth, iron, and a hundred and one other things that are
taxed, in need of which they constantly stand. They are tax-payers
like other citizens, equally. Does Government ever think and propose

to make any special provision for the peasantry to give them any
concension or relief from such taxation, having regard to the fact that
they are producers of commodities, which form the staple food of the

country; when Government in the interest of the so-called consumers
disallow the peasantry to export their produce, in order to avail them.-
selves of a free and large market ¥

Has the Government got any idea of the fact that the so-called

~poor eonsumers—] mean labourers, in whos8 interest, it is said, the
commodities of landowners .are restricted—when they are engaged
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by landowners at the time of sowing and reaping the harvest, demand
and take from them four times their normal wages ?

I shall ask and ask emphatically, is it fair—is it just—have they
got any right under such circumstances to wish to buy their
necessaries of consumption, cheap through restrictions, when they
demand four times their normal wages from the peasant class ¥ Ilas
not then the peasant class an equal right to formulate its demands 1
If the embargo is imposed with the other principle in view, that is,
to save the consumers from starvation, then Sir, I would readily grant
that it is but the Dharma or moral obligation of Man to help others.
In that respect I would suggest to the peasantry, that in view of this
principle, they should extend the first choice to their countrymen, and
tell them ‘‘ here are the prices we are offered for our commodities in
different markets : you being our countrymen, we give you the first
option to keep you from starvation.”” If they are really in need, they
will buy them at the rate so effered. This, Sir, I submit is a fair
demand and a fair prireciple. But is it fair that we should say to the
peasantry without any principle or reason that we disallow you to sell
vour produce at your free-will, because we want it cheap 1

8ir, it is also urged that the restriction is intended for the poor
consumers. But may I ask, is there any provision which excludes the
rich from drawing the same benefit from it § Sir, my submission is
that this embargo on wheat does not bring about the desired effect.
The fact is that the middleman or company armed with this plea of
restriction, goes to the poor agrieulturist and lays before him his
cunningly-contrived calculations, securing for himself a big margin
of profit—thus he wrests from the poor peasant his hard-earned produce,
which he cannot store owing to so many surrounding ecircumstances,
like the taxes he has to pay to the Government. I, therefore, submit,
Sir, without fear of contradiction that these restrictions are bound
to ruin the peasantry and fill the coffers of the middlemen.

With these few romarks, I associate myself with the Mover of
the Resolution. -

Bardar Gulab Bingh (West Punjab : Sikh) : Sir, I rise to support
the Resolution moved by my Ilonourable colleague and friend, the
Mover of the Resolution, as amended with your permission, regarding
the removal of the embargo on the export of wheat. He has, I believe,
clearly and conclusively demonstrated to this House that the removal
of the restrictions imposed on the export of wheat is at times more
conducive to the prosperity of the teeming millions in India and I
believe that time has come now. This removal is of urgent and
imperative necessity, both for the tenants and landlords. Moreover
the Punjab Legislative Council has already carried the Resolution in
favour of the removal of the existing embargo on wheat, at its meeting
of the 3rd August last. The principal occupation of the vast majority
of the Indians is agriculture and I believe 90 per cent. of its popula-
tion is dependant on the agricultural produce of the land for their
necessaries of life, other than foodstuffs. But owing to this embargo
the price is becoming abnormally low and as a result the agriculturists
have to sell their produce at & low price and get less money, whereas
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the other necessaries of life are getting costlier ; and, moreover, India
is not self-supporting for all her requiremeonts, owing to its being back-
ward in many respects, such as edueation, cnterprise, capital, glu!led
labour, ete. Though Government advoeates more or less the prineiple
of free trade for India in all other articles, yet I am gunite unable to
anderstand how that same principle is lost sight of in this cawe und
whereby the Indian agriculturists are put under many disadvantages,
1 make bold to say that by removing restrictions, prices will rise and
may inconvenience the agriculturists temporarily, but, in the long run,
the agriculturists and farmers will be benefitted by the high price.
1 would like to know the principles on which the embargo is imposed
at times and removed at others. The advocates of an embargo, 1 am
sorry to resmark, are not alive to the difficulties under which the farmers
are to get their agrieultural produce from the land. If the interest
on the coat of land, the cost of the seeds, the expemses on bulloeks
and other necessary requirements for farming, the cost of manure,
the cost of labour and other expenses involved from the time of sowing
to the time of harvesting the crops, is taken into aceount, the supporters
of the embargo will realise that the prices of wheat and other agricul-
turdl produce, on which the embargo has been imposed, do not com-
pensate for even half the eapital outlay on agriculture.

MY. Barchandrai Vishindas (Sind - Non-Muhammadan Rural) : Sir,
inasmuch as the lonourable Mr. Hullah has invited an expression of
opinion from this Iouse on this question and he has put the case very
fairly and impartially, I, who do not belong to the Punjab, also rise to
support Sardar Gajjan Singh's Resolution. Now, Sardar Gajjun Singh
has made out a very strong case, part of which case has been actually
admitted by the Qovernment Member, namely, that it is disastrous to
impose an embargo of this nature, which eventually would result in
reducing production and comnsequently in the reduction of the wealth of
the eountry. So. it is quite unnecessary to touch that part of the argu-
ment. In favt, if I ahderstand the Honourable Mr. Hullah aright, he
rather emphasised the case in support of the Resolution and his advocacy
on the other side did not seem to be very strong. He told us that there
were twa sides to the gqaestion but left it to the House to decide one way
or the other, of course making a reservation that it would be disastrous
to bave this eabargo removed st the present juncture for the considera-
tion which he himself suggested—tlris being the season when it would be
ascertained what the prodnee was going to be. In addition to the reasons
whieh have been urged by the Hunourable the Mover of the Resolution,
there are several others, one of which is that it is wrong in principle and
opposed to all economic laws to create an artificial barrier, as it were,
against the flow of nature. Now, it is desirable that trade should
follow the laws of supply and demand and to impose resrictions by any
human agency upon the ordinary and normal working of those laws is
Aure to end in dmaster. Not only that, as a matter of faet it would at
onee strike any observer that the ereation of this special restrietion upon
the expert of any srticle in one part of the eountry ut once checks healthy
competition and places that purt of the cotmtry at a disadvantagé and
under a disability as compared with the other parts’of the comtry
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where restrictions do not exitt. Then, Sir, all economists must have
studied thé guestion of whxt:is calted the balance of trade.. That ques-
tion of*balance of trade was threshed out in this Assembly at the last
Budget discussion. It was pointed out that the prosperity of this country
bad been materially affected by the fact that for a suecession of years the
balunce of trade had been working against this country and not in its
favour, and the prineiple underlying that problem of the balance of trade
ig this : that when the cxports of a country exceed the imports, then the
balance of trade is in favour of that country and vice versa. That is,
the balance of-trade is against the country if imports exceed the exports,
for obvious reasons, If you export a larger quantity than you import,
then you get a larger price from foreign countries than you have to pay
for the imports. Therefore, any measure the objeet of which is to
restrict export is unfavourable to the country as regards the balance of
trade. For that reason also, this restriction which has a tendency of
preventing the surplus production of thig country from going out and
carning the price is a wrong policy. One other point was touched on for
a moment both by the Honourable the Mover of the Resolution and by
the (Government Member, and 1 therefore do not think it necessary to
repeat it.  But I wish to make this quite clear. If you have got a surplus
product in the country which is over and above what is necessary for the
consumption of the people of the country, that surplus, as a matter of
course, will be exported, provided that export is caleulated to bring in a
profit to the exporter. If that is so, if you always keep a certain quantity
of your produetion ready for export, then if any ocecasion arises when
there is a failure of crops or when there is the menace of famine and
seareity, the surplus would be utilized to make up for the secareity.
Now, the Houourable Mr. Hullah has pointed out that Government are
prepared to remove the embargo and for that purpose they invite an
expression of opinion from this House. Ile thinks they would wait until
such time as circumstances are favourable for that policy. The Resolu-
tion as originally proposed was that the embargo be removed at an early
date, but the Mover himself has amended it to the effect that the embargo
be removed forthwith. If, as Mr. Hullah has pointed out, it would not
be in the interests of this country to remove the restrictions forthwith,
and after the figures that have been given by Mr. Hullah and the con-
siderations that he has pointed out, I think it will be safer and for the
benefit of the country, if it is decided that the embargo be removed that
it should be done at such time as will not be disadvantageous to the
country. I do not know whether there is any section of this Assembly
which is against the removal of this embargo, but if the majority are in
favour of the Resolution, I would suggest that the *‘ forthwith ’’ eondi-
tion need not be insisted upon, but that it be left
to Government to remove the embargo so soon
as is favourable. With these few remarks I support the Resolution.

I move as an amendment the words :

¢ at such an early date as circumstances aro favourable.’’

Mr. President : I think the best way to act will be to restore the
original words. The amendment moved is :

‘¢ Tn the sccond line of the amended Besolutwn, omit the word ¢ forthwith ’ and
restore the original words of the Resolution ‘ at an early date ’,”’

The motion was adopted.

Sem
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Mr. President : The question is that :

¢¢ This Assembly recommends to the Governor General in Counecil that he may be
pleased to remove at an early date the restrictions imposed on the export ef wheat,
other food-grains, pulses and oil-secds from India.’’

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Friday,
the 8th September, 1922,
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